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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 329 OF 2024

IN THE MATTER OF:
Rajendra Tyagi
...Applicant
Versus
Union of India & Ors.
...Respondents

PRELIMINARY REPLY ON BEHALF OF RESPONDENT
NO. 11 / NOIDA POWER COMPANY

MOST RESPECTFULLY SHOWETH:

1. That the present preliminary Reply has been filed on behalf
of Respondent No. 11 /Noida Power Company Limited (“NPCL”/
“Answering Respondent”). NPCL is an electricity distribution
licensee established as per the terms of Section 2(17) of the
Electricity Act, 2003 and is engaged in the business of distribution
and retail supply of electricity within its licensed area of supply in
the Noida and Greater Noida Area of the State of Uttar Pradesh.
The Answering Respondent seeks liberty to file a detailed reply
raising additional grounds and submissions subject to the

directions of this Hon’ble Tribunal.

2. The Original Application has been filed against the alleged
illegal and unauthorized construction of houses, shops and other
commercial establishments in Greater Noida and Noida. The
Applicant alleges that the construction of certain colonies is being
carried out without obtaining Consent to Establish (“CTE”) and
Consent to Operate (“CTO”) under the Water (Prevention and

A
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Control of Pollution) Act, 1974 (“Water Act”) and Air (Prevention
and Control of Pollution) Act, 1981 (“Air Act”).

3. In view of the allegations raised in the Original Application,

the Applicant has sought the following prayers:

“(i) Demolish all illegal and unauthorized constructions
being carried out by private builders/colonizers/real estate
agents/dealers or other persons or companies in Greater
Noida and Noida, as also mentioned in Paras 3, 4 & 5,

above,

(ii)  Direct the Respondents not to allow any further act of
illegal and unauthorized constructions in Greater Noida

and Noida;

(iii) Impose Environmental Compensation on those
carrying out illegal and unauthorized constructions in

Greater Noida and Noida,

(iv)  Direct the Respondents to erect proper signages at
and  around  each illegal and  unauthorized
construction/structure, clearly rendering information to the
general public that such structure is illegal/unauthorized
and asking the general public not to indulge in any acts of

sale or purchase of any kind of property therein,

(v)  Direct the Respondents, especially the GNIDA,
YEIDA and Noida Authority, to immediately commence
Satellite Surveillance and Satellite Mapping mechanism
across all their enforcement zones for getting real-time,
continuous information and imageries on illegal and
unauthorized constructions being raised up anywhere,
Dedicated Control Rooms be established to receive and

transmit information, once information is received, it must

o
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be shared instantly by the development authorities with the
administration, police, Pollution Control Board, UP
Irrigation Department, NPCL, revenue authorities, eic., for

their respective actions;

(vi)  Direct the MOEF&CC to take urgent measures fo
prevent, control and abate the illegal and unauthorized
constructions in Greater Noida, Noida and all other areas

in the country and issue urgent directions under Section 5

of the Environment (Protection) Act, 1986 in this behalf;

(vii) Pass any other or such further Order(s) or
direction(s) as this Hon’ble Tribunal may deem fit in the

facts and circumstances of the present case.”

4. Applicant filed an Additional Affidavit dated 24.09.2024
(“Additional Affidavit”) before this Hon’ble Tribunal wherein the
Applicant has sought the following additional prayers:-

“(i) Constitute a high-powered Joint Committee to look
into all the facts and issues raised in the Original

Application as well as in the instant Additional Affidavit;

(i)  Constitute an empowered Task Force to restrain and
crack down on the private contractors/ illegal colonizers/
developers/ private builders/ property dealers/ real estate
agents/land mafia carrying out illegal and unauthorized
constructions in Greater Noida and Noida; Launch criminal
prosecutions against the violators; Establish a permanent

monitoring mechanism,
(iii)  Grant reliefs sought in the Original Application;

(iv) Direct the Respondents concerned to identify all

private contractors/ illegal colonizers/ developers/ private

-
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builders/ property dealers/ real estate agents/land mafia
carrying out illegal and unauthorized constructions in
Greater Noida and Noida; put the list containing such
details on the respective websites and publish the same in

national and local newspapers on regular basis;

(v)  Direct Respondents concerned to blacklist all the

persons and companies after identifying as above;

(vi)  Direct the Respondents concerned to not create any
third — party rights in the illegal and unauthorized

constructions;

(vii) Direct the UPPCB not to grant any Consent fto
Establish and/or Operate to any such constructions/
operation/activity/ process, which is already underway,

under the Water and Air acts;

(viii) Pass any other or such further Order(s) or
direction(s) as this Hon’ble Tribunal may deem fit and

)

proper in facts and circumstances of the present case.’

At the outset, it is submitted that the Applicant has not

sought any relief against the Answering Respondent. Further, the

Applicant has not even raised any substantiated contention in

respect of the Answering Respondent. In fact, in the entire

Original Application, the Applicant has made just one reference

in respect of the Answering Respondent, stating:

“7.  That the Noida Power Company Limited (NPCL) is
aiding and facilitating the illegal, unauthorized
constructions of new houses and colonies in Greater Noida
and Noida by erecting and laying down electricity poles,
notwithstanding that the same are completely illegal and
unauthorized, being developed under the Notified Area of
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Greater Noida Industrial Development Authority (GNIDA,
hereinafter referred to as GNIDA), without any land-use

change approval, even as per the records of the GDA.”

6. Furthermore, in the Additional Affidavit as well, the
Applicant has neither sought any specific relief against the
Answering Respondent nor advanced any additional substantial
contentions concerning the Answering Respondent. Similar to
the Original Application, the Applicant has made only one
fleeting reference to the Answering Respondent in the entire

Additional Affidavit, which is as follows:-

“8.  That the illegal private contractors/illegal
colonizers/ developers/ private builders/ property dealers/
real estate agents/ land mafia are laying down RCC
concrete roads and erecting electricity poles, among other
measures, to lure people at large to buy the illegal and
unauthorized properties and structures. The Respondent
‘No. 11, Noida Power Company Ltd. (NPCL) is aiding and
abetting the illegal and unauthorized constructions by
providing electric transmission network and electricity

connections.”

7. At the outset, it is submitted that NPCL being a distribution
Licensee under the Electricity Act, 2003 carries out its operations
of electricity supply under the provisions of the Electricity Act, the
applicable regulations and the supervision of the Regulator i.e.,
Hon’ble Uttar Pradesh Electricity Regulatory Commission
(“UPERC”). NPCL is under a universal supply obligation as per
Section 42 and 43 of the Electricity Act, 2003. Entire process of
electricity supply, laying down of electricity infrastructure and

electrification is governed under the regulatory sphere under the

4
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Electricity Act. Applicant herein is a regulated entity under the

provisions of the Electricity Act, 2003 wherein its revenue and

expenditure are regulated by Hon’ble UPERC. Evidently, Hon’ble

UPERC has legislative, judicial and administrative powers to issue

directions / frame regulations with respect to all aspects of

Consumer Contributions, viz: -

(a)

(b)

(c)

(d)

(e)

)

(2

Approval of the Schemes relating to laying of electrical

infrastructure,

Treatment of the expenditure relating to installation of the

electricity infrastructure,

Grant or disconnection of connections in respect to a
particular area and the documents required for grant of

connections,
Timelines under which the connections are to be released,

If any approvals are required from any authority under any

law,

Directions regarding removal of the electricity

infrastructure and the impact of the same in tariff,

The disputes if any as regards the installation of the

connections and electricity infrastructure.

Applicant has failed to place on record any directions with

respect to the areas in question to show that electricity poles in the

said areas cannot be installed. Mere installation of the Electricity

poles is not a violation of the law and can by no stretch of

imagination be construed to be aiding and facilitating the

unauthorized constructions.

Without prejudice to the above, it is submitted that: -

s
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As is evident from the paragraph quoted above, the

Applicant has merely made a general allegation with sweeping

statements devoid of any specific detail of illegality whatsoever.

The Answering Respondent seeks to highlight the following

shortcomings in the allegations raised against the Answering

Respondent: °

(a)

(b)

(c)

(d)

The Applicant has failed to specify as to which unauthorised
constructions are being supplied electricity by the Answering

Respondent.

The Applicant has failed to provide any detail regarding the
location of electricity poles which are allegedly being erected
by the Answering Respondent illegally in the Notified Area
of Greater Noida Industrial Development Authority
(“GNIDA”).

The Applicant has not even placed on record the document
which he seems to be relying upon to allege that the
Ghaziabad Development Authority’s records suggest that the
Answering Respondent has allegedly erected electricity poles

without obtaining land use change approval.

As per the data available on the official websites of Noida
Authority and Greater Noida Authority, Noida stretches over
an area of 20,316 hectares while Greater Noida spans over
38,000 hectares. Further, there are two distribution licensees
which supply electricity within Noida and Greater Noida.
Without any specific details being provided by the Applicant
regarding the projects or individuals to whom electricity is
being supplied illegally or where the illegal poles have been

erected, the Answering Respondent would not be in a position

to provide any specific response. /@

-
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9. It is submitted that in view of such vague and
unsubstantiated allegations against the Answering Respondent, the
Answering Respondent would not be in a position to assist this
Hon’ble Tribunal in providing any necessary details which this
Hon’ble Tribunal would require for appropriate adjudication of the

present matter.

10. Itis pertinent to note that the Answering Respondent has not
been aiding and facilitating any unauthorised connections, as
alleged, as it has an established procedure to verify the eligibility
of applicants seeking electricity connections. More importantly, in
addition to the eligibility criteria, the Answering Respondent has
acted Uberrima fides and proactively by seeking permission from
GNIDA to decide whether an applicant should be provided
electricity connection. The Answering Respondent has been a law-
abiding enterprise and undertakes to comply with any directions
that this Hon’ble Tribunal may issue to stop the supply of
electricity to any entity identified as unauthorised by this Hon’ble
Tribunal. However, the Answering Respondent does not have any
wherewithal mechanism or authority or responsibility to identify
if a premises has been built without the proper sanction of any
authority. The Answering Respondent has to grant connections
where the documents in terms of the applicable regulations are
provided to it and would have to solely rely on the data shared by
the authorities in this regard. Any dispute as to the ownership
documents and the veracity of the same can also not be verified by

the Answering Respondent.

11.  Therefore, it is submitted that the Answering Respondent
may kindly be deleted from the array of parties since no specific
prayer has been sought against the Answering Respondent.

=
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12.  Without prejudice to the rights of the Answering
Respondent to address any specific contention which may be
raised against it during the pendency of this matter, the Answering
Respondent seeks to make the following submissions to address

the general averments made against it in the Original Application.

PRELIMINARY SUBMISSIONS:
Non joinder of Paschimanchal Vidyut Vitran Nigam Limited

13.  As stated above, in addition to the Answering Respondent,
there is another distribution licensee which is supplying electricity
in Noida and partially in Greater Noida. It is pertinent to highlight
herein that in respect of some of the villages referred to in
paragraph no. 3 of the Original Application, Paschimanchal Vidyut
Vitran Nigam Limited (“PVVNL”) has exclusive rights to supply
electricity as the same fall within PVVNL’s area of supply. Areas
and villages in Dev City Ghaziabad, Khera Dhrampura,
Chhapraula, Dujana, Deri Skanar, Deri Maccha, Badalpur,
Bambawad, Mahawad, Bil-Akbarpur, Deri Maccha, Dadri are
currently being supplied by PVVNL and the Answering

Respondent does not supply electricity in these areas.

14. PVVNL also supplies electricity to other villages/ colonies
in Milak Lachhi, Patwadi, Chipyana, Roja Yakubpur, Shahberi,
Itehara, Haibatpur, Roopvaas, Aamka, Achheja.

15. Therefore, it is submitted that PVVNL should be impleaded
as a respondent in the present matter so that it responds to the

contentions raised in respect of the supply of electricity in these

arcas.
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16. For the convenience of this Hon’ble Tribunal, the
Answering Respondent has also prepared a list of the suppliers of
electricity in the areas which have been highlighted by the
Applicant.

The list of suppliers of electricity for areas which have been shown
photographs on pages 36 to 57 of the Original Application are

annexed herewith and marked as Annexure R-1.

The list of suppliers of electricity in respect of the villages listed
in paragraph no. 3 of the Original Application are annexed

herewith and marked as Annexure R-2.

Re. Illegal supply of electricity by PVVNL in areas licenced

under Answering Respondent

17.  As evident from the lists referred to in the previous
paragraph, PVVNL has been unlawfully supplying electricity to
areas for which the Answering Respondent has the distribution
licence. It is submitted that the issue of unlawful supply of
electricity by PVVNL and erection of electricity poles in areas
under the licence of Answering Respondent is a long-standing
concern where the Answering Respondent has time and again
requested PVVNL to halt all its operations in the areas where the
Answering Respondent has been licenced to distribute electricity.
However, the issue is still pending resolution and PVVNL till date
continues to operate in the areas where the Answering Respondent

has been licenced to supply electricity.

Copies sample communications dated 12.04.2021 to 08.06.2023
issued by the Answering Respondent to PVVNL requesting to stop
providing connections and erecting electrical poles in licenced

-
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areas of Answering Respondent are annexed herewith and marked

as Annexure R-3 (Colly).

18. It is submitted that the pendency of the long-standing issue
between PVVNL and the Answering Respondent has also resulted
in instances where the alleged un-approved colonies which are
situated within the areas licenced for distribution to the Answering
Respondent are obtaining electricity supply from PVVNL.
Therefore, it is essential that PVVNL is also impleaded as a
respondent to the present proceedings to address the issue of

supply of electricity to unapproved colonies/ constructions.

Re. NPCLis obligated to supply electricity under Section 43
of the Electricity Act, 2003 read with Regulation 4.1 of Uttar
Pradesh Electricity Supply Code, 2005

19. Under Section 43 of the Electricity Act, 2003 read with
Regulation 4.1 of Uttar Pradesh Electricity Supply Code, 2005
(“Code™), a distribution licensee such as Answering Respondent
has a universal supply obligation. The provision places an
obligation upon the distribution licensee to supply electricity to the
owner or occupier of a premise within one month of receipt of an
application which is complete in all respects. Being a distribution
licensee, the Answering Respondent is obligated to adhere to these

provisions.

20. The Code also prescribes the mechanism/ mode to be
followed by the Answering Respondent in discharging its
obligation to supply electricity. It provides that a registered sale
deed of an applicant seeking electricity connection will be

considered as the proof of ownership of the premises. Further, the

o
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approval/ permission/ No Objection Certificate (“NOC”) of the
local authority (if required) is also required to be provided by an
applicant while applying for an electricity connection. The

relevant extract of the Code is as follows:

“4.4 Processing of Application for Supply:

(a) Application for new connections, in prescribed form
(Annexure 4.1) and complete in all respects and
accompanied by the prescribed Registration-cum-
processing fee, shall be filed in duplicate in the office,
specified by the Licensee, along with -attested true

copies of the following documents:

(i). Proof of ownership of the premises in the form of
registered sale deed or partition deed or succession
or heir ship certificate or deed of last will or Proof of
occupancy such as valid power of attorney or latest
rent paid receipt or valid lease deed or indemnity
form as per Annexure 4.2. Order Copy of appropriate
court, in case of litigation regarding ownership of the
premises, has to be enclosed.

(ii). Approval / permission / NOC of the local authority, if

b

required under any law / statute.’

21. The Code provides that in instances where the applicant has
not received the approval from the relevant authority, the supply
shall be provided conditionally after obtaining an undertaking
from the applicant where it takes the full responsibility of
demolition or objections from such authority. Further, in respect of
undeveloped/ un-electrified colonies, the distribution license;e is

obligated to develop the necessary distribution network to



662 g

facilitate connections to such colonies. The relevant extracts of the

Code are reproduced hereinbelow:

“4.9 Part A: New Electricity Connection in the Multi-story
Buildings/ Multiplex / Marriage Halls/ Colonies to be
developed by Development Authorities and / or Private
Builders/ Promoters / Colonizers/ Institutions / Individual

applicants. (Approved by Licensed Electrical Inspectors)

a. All new comnections domestic/ non-domestic
Multistoried Buildings / Multiplex / Marriage Halls /
Cooperative Group Housing Societies / Colonies shall
be released only on multiple point for supply of power

to individual owners/occupants from licensee.

d. Along with the application following will also be

submitted -

(i) a copy of the plan/map of the building / colony duly
showing the constructed area of the entire building /
colony, approved by the concerned Development
Authority / Mahapalika / Nagarpalika/Gram
Panchayat, or certified by registered Architect, and
signed by the applicant. In case of non-submission of
approval by the relevant authority / Government
bodies / registered architect, the supply shall be given
conditionally on receipt of an undertaking from the
applicant taking full responsibility that in the event of
demolition, or objections from such authority, the

supply shall be permanently disconnected by the

licensee. /@
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k. For the purpose of electrification in undeveloped/ un-
electrified colonies within or adjoining any urban
area whose distribution network has not been
developed by the developer, it is provided that the
distribution licensee shall develop the necessary
distribution network to facilitate connections in such
colonies, for which a scheme shall he prepared by the
licensee. To meet the cost of development of
distribution network a sum of Rs. 35 per square feet
of the plot size shall be charged by the licensee. This
scheme will be implemented in those colonies where
25% of plot owners have built their houses and out of
these 25% plot owners 50% residents would have
deposited the development charges @ Rs. 35 per
square feet of their plot size in one lump sum or in
instalments, as per the scheme envisaged by the
licensee. The development charges shall also be
payable by those plot/house owners who have taken
the connections through temporary arrangement. For
development of the, network, the HT lines, shall be
built on STP and LT lines on PCC Poles.

If the total cost of electrification of the colony is not
recovered by the licensee through payments of @ 35
per square feet, the remaining amount can he

recovered by the licensee as Capex in the ARR.

This scheme would not he applicable in the colonies
developed by Development Authorities/ Housing
Boards as the charges for developing the electrical

infrastructure is already included in the price charged

by these organizations for the plots.” &
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It is pertinent to note that by Order dated 27.02.2025, the UP
Electricity Regulatory Commission issued the Electricity Supply
Code 2005 (Removal of Difficulty), First order, 2025 amending
Clause 4.9(k) Part A of the Code as under:

“2.0 Clause 4.9(k) Part A inserted by Ninth Amendment

shall be amended to the following extent:

A) In view of the mandate provided in Section-43 of the
Electricity Act, 2003, Clause-3 of the Electricity (Rights of
Consumers) Rules, 2020 and also the submission made by
UPPCL that providing the electricity connections in such
colonies is not permitted under the current provisions if
fewer applications are received, the Commission decides to
do away with the requirement of "25% of plot owners have
built their houses and out of these 25% plot owners, 50%
residents would have deposited the development charges"
for the scheme envisaged under clause 4.9(k) Part A of the
Supply Code, 2005.

B) Based on the scheme submitted before the Commission
by the Discoms in July 2017, the revised submission by
UPPCL vide its letter No. 155/RAU/Supply Code dated
27.04.2024 and also the spirit of the Ninth Amendment, the

Commission provides the following broad guidelines:

(i) Based on the factual matrix provided in the preceding
paragraphs and with a view to provide a reasonable support
to the licensee, the Commission has decided to update the
development charge to Rs. 70 per sq. fi. of the plot size.
Therefore, to meet the cost of development of the
distribution network of such un-electrified colonies, the
owner or occupier of plot/house/building/property shall be
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required to pay one-time development charge @ Rs. 70 per
square feet of their plot size, In one lumpsum, irrespective
of the load or category applied for, at the time of application
for electricity connection along with other applicable
charges. This development charge shall be payable only
once for the first electricity connection released against any
plot/house/building/property and no development charge
shall be payable against additional connection(s) or
enhancement of load etc. Moreover, the updated
development charge shall only be levied prospectively, and
no difference shall be charged from the consumers of such
colonies who have previously taken regular connections

paying development charges @ Rs. 35 per sq. ft.

(1) After each year from the date of roll-out of the scheme,
an escalation equivalent to change in WPI of preceding 12
months shall be allowed on the current rate to compute

development charge applicable for the subsequent year.

(iii) The development of the infrastructure may be carried
out by the licensees either in a single phase or in multiple
phases as per the site requirement. However, development
of electrical infrastructure would not entitle the owner or
occupier of plot/house/building/property of such colonies to
claim the benefit of reduced distance from such nearest
distribution mains and he shall be required to deposit the

development charge provided under the scheme.

(iv) The above development charge shall be in addition to
any other charges specified in the prevailing Cost Data
Book for obtaining an electricity connection and shall be

payable over and above this charge. However, consumer of

5

-
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such colonies, after payment of the requisite development
charge, shall be treated as if existing within 40 meters from
the distribution mains and no variable line charges shall be

chargeable to them.

(v) The development charge shall also be payable by those
plot/house/property owners/occupiers of such colonies who
have previously taken the connection through temporary

arrangement.

(vi) The applicant for the temporary electricity connection
(LMV-9) in such colonies shall also be required to deposit
the development charge at the above-mentioned rate.
However, he shall not be required to deposit the
development charge in future, whenever he applies for the

permanent connection.

(vii) Electricity connections under tariff categories LMV-1,
LMV-2, LMV-4, LMV-6 and LMV-9 can be released under

this scheme.

(viii) For the development of the distribution network of
such colonies, the HT lines shall be built on STP and LT
lines on PCC Poles preferably using AB cables to avoid
theft.

(ix) Separate colour coding shall be provided on the
electrical equipments of such colonies for clarity to the
officers of the licensee thereby ensuring that each
owner/occupier of such colony deposits the development

charge. Separate records for such colonies shall be

maintained at the Division level.
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(x) Licensee shall provide facility on its website for the
Online application of connections in such colonies. The
licensee shall also make provisions in Its billing software to

identify the connections released under this scheme.

(xi) The licensee shall create a separate accounting head on
ERP for ensuring proper accounting of the development
charges received and also the expenditure made under this
scheme. These details shall also be provided separately in

the ARR.

(xii) This scheme shall not be applicable in the colonies
developed by Development Authorities/ Housing Boards as
the charge for developing the electrical infrastructure is
already included in the price charged by these organizations

for the plots.

(xiii) All other provisions of the scheme shall remain

unchanged.”
A copy of the relevant provisions of the Supply Code and the
Relaxation Order are attached herewith and marked as Annexure

R-4 (Colly).

22. In view of the obligations placed upon the Answering
Respondent and in terms of the procedure provided under the
Code, the Answering Respondent is obligated to provide
electricity to the builders/ colonizers/ individuals which construct
in the area where the Answering Respondent is licenced to operate,
subject to submission of valid ownership proof such as registered
sale deeds with name mutation in the revenue records. It is also

important to note that since the operations of the Answering
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Respondent are strictly governed by the Electricity Act, 2003 and
the Code, it is obligated to scrupulously follow the procedure laid
down and provide connections if the builders/ colonizers fulfilled
the criteria provided under the Code while applying for the
electricity supply. Therefore, in the past the Answering
Respondent has provided electricity supply to builders/ colonisers
based on the documents submitted by them, as per the

requirements under the Code.

23. However, GNIDA in 2022 directed the Answering
Respondent to grant electricity connections only after obtaining
NOC from GNIDA. A copy of the letter dated 28.07.2022 issued
by GNIDA directing the Answering Respondent to grant
electricity connection only after obtaining NOC from GNIDA is

annexed herewith and marked as Annexure R-5.

24. Inview of such directions issued by GNIDA, the Answering
Respondent started sending letters to GNIDA seeking NOCs from
GNIDA to undertake electrification works and depending upon
receipt of the NOCs from GNIDA, the Answering Respondent
proceeded to grant / reject new connections to the areas in
question. In view of the universal supply obligation placed under
Section 43 of the Electricity Act, 2003, the Answering Respondent
also stated in all its letters that if no response is received from
GNIDA within 30 days, then the Answering Respondent would
have no option but to proceed and provide electricity supply based
on deemed NOC in view of the timeline stipulated under the
Electricity Act, 2003. This arrangement followed by the

Answering Respondent resulted in the following three categories

of cases: - }é&



669 o

(a) Category 1: NPCL sought NOC from GNIDA and the sarz;le
was granted by GNIDA. True copy of sample NOCs sought

by the Answering Respondent and the NOCs granted by
GNIDA are annexed herewith and marked as Annexure R-6

(Colly).

(b) Category 2: NPCL sought NOC from GNIDA and the same
was rejected by GNIDA. True copy of sample NOCs sought
by the Answering Respondent and the rejection letters issued

by GNIDA are annexed herewith and marked as Annexure

R-7 (Colly).

(c) Category 3: NPCL sought NOC from GNIDA but no
response was received from GNIDA. As a result, NPCL
proceeded on the basis of deemed NOC from GNIDA. True
copy of sample NOCs sought by the Answering Respondent
where GNIDA has not responded and Answering Respondent
has proceeded based on deemed NOC are annexed herewith

and marked as Annexure R-8 (Colly).

It is submitted that in view of the abovementioned mechanism
there are no instances where the Answering Respondent may have
granted electricity supply without following the procedure
prescribed by the law. It has granted electrical supply based on
either express or deemed NOC and therefore, it has never supplied

electricity to any entity without an NOC.

25. The Answering Respondent is not legally obligated to
obtain any NOC under the applicable statutes, however, the same
is being done in a bonafide manner. The Uttar Pradesh Power
Corporation Limited (“UPPCL ") (holding entity for five (5) State
Owned Distribution Licensees operating in the State of U.P.) has

taken a categorical stand that till there is any specific requirement
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to not grant connections, there is no justification for not allowing
applications seeking electricity connections, as evident from the

following letters:

(a) Letter dated 18.08.2023 bearing ref no. 1160/MUA
(Commerce)/VA-1/C-1 issued by the Managing Director,
Pankaj Kumar, IAS, Uttar Pradesh Power Corporation
Limited (“UPPCL”), annexed herein and marked as

Annexure R-9; and

(b) Letter dated 19.08.2023 bearing ref no. 8%
PR/MVVNL/Camp issued by the Managing Director,
Bhawani Singh Khangaraut, IAS, Madhyanchal Vidyut
Vitran Nigam Limited (“MIVVNL”) an undertaking of the
Uttar Pradesh Government, annexed herein and marked as

Annexure R-10.

However, regardless of the same, the Answering Respondent has
scrupulously submitted requests for NOCs in respect of all
applications for connections received by it, in order to ensure that
only the authorised and legal colonies/ constructions are provided

electricity connections.

Re. Issues due to unauthorised colonies/ constructions

26. The Answering Respondent has scrupulously followed the
mechanism of obtaining NOC because the un-approved colonies/
construction have resulted in huge financial losses to the
Answering Respondent. It has faced these financial losses due to
its refusal to grant electricity connections because of the rejection
of NOC by GNIDA. Non-supply of electricity by the Answering
Respondent has resulted in rampant theft of electricity from

Answering Respondent’s distribution network by tapping through

5
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illegal wires as well as damage to the existing electrical system

creating issues of safety and security to the distribution network.

27. The theft and damage to electrical systems are caused by the
owners/ occupiers of these constructions whose electricity supply
requests are rejected by the Answering Respondent due to
rejection of NOC from GNIDA. The Answering Respondent
periodically conducts inspections to. identify such instances and
has also filed multiple FIRs against the miscreants identified by it

during these inspections.

28. Recently, the Answering Respondent has lodged FIR for
theft of electricity at Khasra no. 233, Krishna Homes, Village
Jalpura, Eco-tech 3, Greater Noida against owners/ proprietors/
occupiers of M/s Gaurak Green Homes Pvt. Ltd. True copy of the
FIR, Inspection Report of Answerin:g Respondent and photos of
Krishna Homes, Village Jalpura, Eco-tech 3, Greater Noida are

annexed herewith and marked as Annexure R-11 (Colly).

29. Another FIR was registered on 05.07.2024 for theft of
electricity at Arsh Infracon, Arsh Green Villa situated at Khasra
No.325, Village Vaidpura, Greater Noida, Gautam Buddh Nagar.
In the present case, it was discovered during the inspection that
there was no meter installed at the premises and electricity
connection at the premises was being taken by connecting illegal
wires to LT Line of electricity pole no. 55443 (Answering
respondent’s transformer). Upon investigation, it was observed
that 60.37KW electricity was stolen. True copy of the FIR,
Inspection Report of Answering Respondent and photos of Arsh
Green Villa situated at Khasra No. 325, Village Vaidpura, Greater

Noida, Gautam Buddh Nagar are annexed herewith and marked as

Annexure R-12 (Colly). /@
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30. The difficulties being faced by NPCL were also rais’id
before the Hon’ble Uttar Pradesh Electricity Regulatory
Commission (“UPERC?”) in the tariff determination proceedings
of'the Answering Respondent which culminated in the Tariff Order
dated 10.10.2024. Certain consumer representatives raised the
issue before the UPERC that NPCL demands NOC from Greater
Noida Authority to release the connection, however, Greater Noida
Authority is not issuing NOC as the land is freehold and also
doesn’t come under their Jurisdiction. NPCL responded to the

same and inter-alia submitted that: -

(a) GNIDA is empowered to regulate construction activities
within its notified areas, and under Section 9 of the UP
Industrial Area Development Act 1976, no building or
structure can be erected without GNIDA’s approval.
GNIDA enforces the Greater Noida Industrial Development
Area Building Regulations, 2010, which require individuals
or developers to obtain permits before commencing

construction.

(b) Not all areas within GNIDA's notified area have been
acquired by GNIDA. In some cases, developers have
purchased land directly from landowners, particularly in

freehold urban or village areas.

(¢) These developers, after purchasing land, often subdivide
and sell plots to individuals, who in turn seek electricity
connections from NPCL. The applicants provide valid
ownership documents, such as registered sale deeds, as

proof of legal possession of the property.

(d) Initially, NPCL began electrifying these areas, but upon
receiving objections from GNIDA, NPCL did not proceed



(e)

®
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with the installations. GNIDA issued multiple directives,
both specific and general, instructing NPCL to refrain from
providing electricity connections in certain areas without
obtaining GNIDA’s No Objection Certificate (NOC) first.
GNIDA emphasizes that this is necessary to avoid

disruption in future planned development.

Both NPCL and the applicants have been in communication
with GNIDA, seeking the required NOCs. In some cases,
GNIDA has given NPCL permission to proceed, while in
others, GNIDA has either remained silent or explicitly

directed NPCL not to provide connections.

Challenges Faced by NPCL: The restriction on granting
electricity connections has created several operational

challenges for NPCL:

Theft of electricity: In areas where connections are denied,
residents often resort to illegally tapping into NPCL’s
distribution network, leading to revenue loss, interference

with the network resulting in safety hazards.

System damage: Illegal connections are prone to damage
NPCL's electrical infrastructure, interfere with the network
compromising the safety and security of the network and

also render it susceptible to accidents.

Regulatory conflict: NPCL is obligated under Section 43
of the Electricity Act, 2003, and Regulation 4.1 of the
Supply Code to provide electricity to any owner or occupier
who requests it. Regulation 4.4 states that ownership
documents like registered sale deeds suffice as proof of

legal possession, but it also requires that any approval or



NOC mandated by local authorities, such as GNIDA, be
provided with the application.

Conditional Connections: Under Regulation 4.9 of the
Supply Code, NPCL is permitted to provide conditional
electricity connections in unapproved colonies if the
applicants submit an affidavit or undertaking. However,
GNIDA’s objection to electrifying unapproved areas based

on such affidavits further complicates this process.

NPCL is caught between its legal obligations to supply
electricity and GNIDA’s directives to withhold connections
in certain areas. The lack of electricity connections has led
to an increase in illegal power use, which not only affects
NPCL’s revenue but also poses safety risks.
Simultaneously, NPCL is facing litigation on multiple
fronts: applicants who are denied connections are filing
complaints with the Uttar Pradesh Jansunwai (IGRS) portal
and in before the Hon’ble High Court.

(g) NPCL requested regulatory guidance from UPERC to
clarify its obligations and to determine whether it can grant
electricity connections to applicants who possess valid
ownership documents but lack the necessary approval from

the local authority.
After noting the above, UPERC passed the following directions:
“C. Commission’s View

3.2.155 The matter related to the new connection of
electricity is covered in detail under Chapter 4 of the U.P
Electricity Supply Code 2005 and any difficulty faced by the

Licensee in regard to the implementation of the same need

R
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to be approached through a separate Petition and the same

cannot be a part of present ARR/Tariff proceedings.

3.2.156 Further, Clause 4 (11) of the MoP’s Electricity
(Rights of Consumers) Rules, 2020 stipulates the maximum
period within which a new connection has to be released. To
adhere to these time limits, the Petitioner should coordinate
with GNIDA to develop a system for periodic review of
pending NOCs. The Petitioner can also consider providing
limited access of its online portal to GNIDA so that they can
access pending NOCs and wupload their approval/
disapproval on the same to facilitate reconciliation, improve

transparency & accountability.

3.2.157 The aggrieved consumer can reach out to

CGRF for redressal of his/her Grievance.”

A copy of the relevant portion of the UPERC Tariff Order dated

10.10.2024 are annexed hereto and marked as Annexure R-13.

Re. UPPCB Status Report and Reply dated 05.07.2024

31. Notably, UPPCB had filed a response along with a status
report in compliance of the order dated 02.04.2024, inter-alia

stating as under: -

(a) During site inspections of various construction projects in
Greater Noida it was found that M/s Ghaziabad Developers
& Builders, M/s Dwarika City (Bhagwati Developers), and
M/s Sahara Enclave City were carrying out construction
without obtaining the necessary Consent to Establish

(“CTE”) from the State Board. Consequently, notices were

issued to these projects on 04.07.2024. /@
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(b) Further, UPPCB conducted inspection of 47 villages in

Greater Noida wherein it was noted that apart from some
small-scale individual residences and builder floors under
construction,  large-scale  unauthorized plotting or
development by colonizers was not observed, except for three

projects, namely:

(i) M/s Trilok Puram Greens (Promoter - M/s Analox Town
Planner Pvt Ltd), Village-Gulistanpur, Greater Noida,

(i) M/s PP Estate (Promoter - Purusottam Estate), Village-
Dhoom Manikpur, GT Road, Greater Noida,

(iii) M/s Escon Pride Villa (Promoter - M/s Escon Infra Ltd),
Village-Birondi, Sector P-1&2, Greater Noida. Notices
were issued to these three projects on 04.07.2024 for
non-compliance by the UPPCB.

Additionally, 17 villages were inspected under the UPPCB’s
Noida Regional Office wherein no major unauthorised
colonies or large-scale illegal construction were found,
however few instances of wunder-construction shops,
residences and builder floors were noted. During the site
inspections, it was observed that certain areas in Shahdara
(near Sector 141), Garhi Chowkandi (near Sector 121), and
Behlolpur (near Sector 65) fall within the designated
floodplain zone. Illegal plotting activities were underway in
these regions, which was confirmed both, through field
inspections, and interactions with local residents. These areas
fall under the jurisdiction of the Irrigation Department,
pursuant to which a notice was issued by UPPCB to the
Executive Engineer, Irrigation Department on 03.07.2024,

2
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directing immediate cessation of such activities and initiation

of appropriate legal action against violators.

In respect of the Status Report and Reply by UPPCB, it is
submitted that -

32. As stated above in Para 19, the Answering Respondent,
under Section 43 of the Electricity Act, 2003 read with Regulation
4.1 of Code, has a universal supply obligation. Furthermore,
Regulation 4.4 of the Code also specifies the procedure pertaining
to application for supply of electricity. The relevant extract of

regulation 4.4 of the Code is reproduced below:
“4.4 Processing of Application for Supply:

(a) Application for new connections, in prescribed form
(Annex 4.1) and complete in all respects and accompanied
by the prescribed Registration-cum processing fee, shall be
filed in duplicate in the office, specified by the Licensee,
along with self-attested true copies of the following

documents.

(i) Proof of ownership of the premises in the form of
registered sale deed or partition deed or succession or heir
ship certificate or deed of last will or Proof of occupancy
such as valid power of attorney or latest rent paid receipt or
valid lease deed or indemnity form as per Annex 4.2. Order
Copy of appropriate court, in case of litigation regarding

ownership of the premises, has to be enclosed.

(ii) Approval / permission /NOC of the local authority, if

required under any law /statute.

(iii) In case of a partnership firm, partnership a’eed./@
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(iv) In case of a Limited Company, Memorandum, articles
of Association, Certificate of incorporation and list of

Director’s/certified addresses.

(v) Work completion and Test certificate, on the prescribed
format (Annex4.4), given by the licensed electrical

contractor.
(vi) Owner’s consent for getting new supply (Annex 4.3)”

33. Asregards the specific developers pointed out in the reports,

it is submitted that: -

(a) The supply of electricity to allegedly unauthorised projects
viz. M/s Ghaziabad Developers & Builders, M/s Dwarika
City (Bhagwati Developers), M/s Purushottam Estate
(Project — PP Estate) and M/s Sahara Enclave City, located
in Chapraula village, has been undertaken by PVVNL.

(b) Inthe case of M/s Analox Town Planner Pvt. Ltd. (Project -

Trilok Puram Greens): -

(i) Answering Respondent was informed by GNIDA by
Letter dated 01.04.2024, stating that the land in question
falls within the jurisdiction of the Uttar Pradesh State
Industrial Development Authority (“UPSIDA”) and
that the construction may be carried out by farmers
under their authority. GNIDA further indicated that any
objections regarding the project should be submitted to

UPSIDA.

(i) Accordingly, Answering Respondent sought the
requisite ‘permission from UPSIDA by Letter dated

01.05.2024. A/@

-
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(iii) UPSIDA by its letter dated 22.05.2024 informed the3
Answering Respondent that the land at Khasra No. 47
and 52 in village Gulistanpur, where M/s Escon Infra
Realtor Pvt. Ltd. seeks an electricity connection, was
previously acquired but later de-acquired following
court orders. The Supreme Court dismissed UPSIDA’s
challenge, and the land is now recorded under private

ownership per the Revenue Department's records.

(iv) Subsequently, the developer/applicants provided the
requisite documents for grant of new electricity
connection as prescribed in the Code, based on which
the Answering Respondent proceeded to release the

electricity supply to the project.

A copy of the Letter dated 01.04.2024 from GNIDA is

annexed herewith and marked as Annexure R-14;

A copy of the Letter dated 01.05.2024 addressed to UPSIDA

is annexed herewith and marked as Annexure R-15;

A copy of the Letter. dated UPSIDA by its Letter dated
22.05.2024 are annexed herewith and marked as Annexure

R-16.

In respect of M/s Escon Infra Ltd. (Project — Escon Pride
Villa), it is submitted that: -

(i) The Applicant i.e. M/s Escon Infra Ltd. produced
Registered Sale Deed in favor of Escon Infra Realtor

Pvt. Ltd. seeking new electricity Connection;

(ii) The Answering Respondent approached the GNIDA
seeking NOC for grant of electricity connection at the

premises. Answering Respondent was informed by

A
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GNIDA by Letter dated 07.11.2023, stating that th;e
according to the revenue records, the land in khasra
numbers 167k and 168, measuring an area of 1.0340
hectares, is recorded in the name of the farmers and

accordingly suggested to take suitable actions.

(iii) Subsequently, the developer/applicants provided the
requisite documents for grant of new electricity
connection as prescribed in the Code, based on which
the Answering Respondent proceeded to release the

electricity supply to the project.

A copy of the registered Sale Deed dated 22.02.2023 is

annexed herewith and marked as Annexure R-17;

A copy of the Letter from GNIDA dated 07.11.2023 is

annexed herewith and marked as Annexure R-18;

Copies of the documents submitted by the developer/
applicant to the Answering Respondent are annexed herewith

and marked as Annexure R-19.

34. In respect of the illegal plotting activities underway in the

designated floodplain zone, it is respectfully submitted that: -

(a) Answering Respondent was engaged in providing supply of
electricity in the specified floodplain zones (“Doob area™)
until 2017, however, pursuant to letter dated 11.09.2017
from the Jiledar Pancham, Head Works Division, Agra
Nehar Okhla, directing the stoppage of electrification works
in these areas, the Answering Respondent ceased all
electrification activities in the Doob area and has not

provided any new electricity connections to unauthorized

constructions in the floodplain zone. /@
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(b) The letter from Jiledar Pancham, Head Works DiVisiorgl,L
Agra Nehar Okhla dated 11.09.2017 was issued pursuant to
an Order of this Hon’ble Tribunal directing stoppage of
construction in the flood plain zone of river Yamuna and
further directing the authorities to ensure that no illegal and
unauthorized construction is raised upon along floodplains,
and the illegal and unauthorized construction to be

demolished in accordance with law.

(c) Notwithstanding the said directives by the Hon’ble Tribunal
and the authorities, unauthorised constructions have
continued in the Doob area without effective intervention by
the concerned authorities. It has been seen that where the
Applications for electricity connections are rejected in cases
of unauthorised constructions there is incidence of rampant
theft of electricity. Answering Respondent has already
booked a total of 2018 cases of electricity theft in the Doob
area since FY 2020-21 in terms of the Electricity Act,
however, it is still facing issues of theft of electricity,
interference with the network including damage which
compromises the safety and security of the distribution
network. It is the responsibility of the relevant authorities to
take adequate steps to stop unauthorised plotting and

constructions.

(d) The lack of enforcement against continued illegal
construction, despite this Hon’ble Tribunal’s Orders, has led
to widespread theft of electricity, imposing severe
operational challenges on the distribution system. However,
the Answering Respondent remains committed to
complying with all regulatory directions while ensuring the
safety and integrity of the electricity distribution network.

=3

-
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PARAWISE REPLY TO ORIGINAL APPLICATION

35. The contents of paragraph no. I do not merit any response.
36. The contents of paragraph no. II do not merit any response.

37. The contents of paragraph no. III relate to alleged illegal and
unauthorised construction of houses, shops and commercial
. establishments in Greater Noida and Noida without obtaining CTE
and CTO under the Air Act and Water. The allegations raised in the
paragraph do not pertain to the Answering Respondent and

therefore do not merit any response.

38. The contents of paragraph no. 1 of the Original Application
do not pertain to the Answering Respondent and therefore do not

merit any response.

39. The contents of paragraph no. 2 of the Original Application
are denied as incorrect and devoid of any merit. It is denied that
the present Original Application raises substantial question of
environment under Section 14, 15 and 18(1) of the National Green

Tribunal Act, 2010.

40. The contents of paragraph no. 3 of the Original Application
do not pertain to the Answering Respondent and relate to builder,
property dealers and land mafia who are undertaking unauthorised
and illegal colonies/ townships/ villas etc. It is submitted that the
Answering Respondent is not engaged in any of these activities
and therefore as electricity distribution company cannot respond

in this regard.

41. The contents of paragraph no. 4 of the Original Application
relate to M/s Ghaziabad Development and Builders, Bhagwati

2

>
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Developers and other project proponents constructing projects in
Dwarka City Colony. The paragraph does not pertain to the

Answering Respondent and therefore does not merit any response.

42. The contents of paragraph no. 5 of the Original Application
relate to un-approved construction being undertaken in villages in
Noida. The paragraph does not pertain to the Answering

Respondent and therefore does not merit any response.

43.  The contents of paragraph no. 6 of the Original Application
relate to a news report regarding alleged illegally constructed 1100
colonies in Noida and Greater Noida. The paragraph does not
pertain to the Answering Respondent and therefore does not merit

any response.

44.  The contents of paragraph no. 7 of the Original Application
are denied as false, misleading and devoid of any merit. It is denied
that the Answering Respondent is aiding and facilitating the
illegal, unauthorised construction of new houses and colonies in
Greater Noida and Noida by erecting electricity poles and laying
down wires etc. It is denied that the Answering Respondent is
erecting electricity poles illegally or without authorisation in
notified areas of GNIDA without land use approval. It is submitted
that the Applicant has merely made a sweeping and general
statement without providing any specific details or substantiation
in this regard. The Applicant must be required to submit adequate
proof to support his contentions. The Applicant has even failed to
support his allegation that supposedly and as per the records of
Ghaziabad Development Authority, the Answering Respondent
has not obtained land use change approval for erection of its
electricity poles. The said contention is vehemently denied. It is

reiterated herein that the Applicant has not provided any document

5D

-
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to support any of the averments made in the paragraph. The
contents of the Preliminary Submissions of the present Reply are

reiterated herein but not repeated for the sake of brevity.

45.  The contents of paragraph nos. 8, 9 and 10 allege that the
housing and commercial settlements are established without
having obtained CTE and CTO under the Air Act and Water Act.
The said paragraphs do not pertain to the operations of the
Answering Respondent and therefore do not merit any response
from the Answering Respondent. Nevertheless, it is submitted that
the Answering Respondent is obligated to operate as per the terms
of the Code, which lays down the procedure and documents to be
considered for granting electricity supply. It is submitted that as
per the Code, the Answering Respondent is not required to check
/ verify whether -the colony/ building has obtained CTE/ CTO
under the Air Act and Water Act. Therefore, the CTE/ CTO were
never a part of the list of documents requisitioned/ verified by the

Answering Respondent while approving supply of electricity.

46. The contents of paragraph nos. 11 and 13 allege illegal
extraction of ground water without obtaining NOC from District
Ground Water Management Council. The paragraphs do not
pertain to the Answering Respondent and therefore do not merit

any response.

47. The contents of paragraph no. 12 allege failure of Uttar
Pradesh Pollution Control Board. The paragraph does not pertain
to the Answering Respondent and therefore does not merit any

response.

48.  The contents of paragraph no. 14 allege increase in air

pollution levels in Greater Noida and Noida. The paragraph does
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not pertain to the Answering Respondent and therefore does not

merit any response.

49.  The contents of paragraph no. 15 alleged topsoil mining for
the illegal constructions. The paragraph does not pertain to the

Answering Respondent and therefore does not merit any response.

50. The contents of paragraph no. 16 relate to the meaning and
definition of the term ‘environment’ under the Environment

(Protection) Act, 1986 and therefore does not merit any response.

51. The contents of paragraph no. 17 allege that the illegal
construction is taking place without obtaining any declaration that
the said agricultural lands are being used for residential,
commercial or industrial purposes. The paragraph does not pertain
to the Answering Respondent and therefore does not merit any

response.

52. The contents of paragraph no. 18 raise allegations against
property dealers/ real estate agents/ builders etc. and do not relate
to the Answering Respondent. Therefore, the paragraph does not

merit any response.

53. The contents of paragraph no. 19 relate to the principles of
sustainable development and precautionary principle and do not

merit any response from the Answering Respondent.

54. The contents of paragraph no. 20 allege that the illegal
construction in Greater Noida and Noida are contrary to the dictum
of Hon’ble Supreme Court in M.I. Builders Pvt. Ltd. Vs Radhey
Shyam Sahu & Ors., [(1999) 6 SCC 464]. The paragraph does not

pertain to the Answering Respondent and therefore does not merit

-

-

any response.
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55.  The contents of paragraph no. 21 are a matter of record and

do not merit any response.

56. The contents of paragraph no. 22 relate to the obligations of
GNIDA and Noida Authority but are not related to the Answering

Respondent. Therefore, the paragraph does not merit any response.

57.  The contents of paragraph no. 23 to 26 are not related to the

Answering Respondent and therefore do not merit any response.

58. The contents of paragraph no. 27 are grounds raised by the
Applicant in the Original Application. It is submitted that none of
the grounds raised by the Applicant relate to the Answering
Respondent. All the grounds raised by the Applicant are denied by

the Answering Respondent unless specifically admitted.

59. The contents of the paragraph on limitation of the present
Original Application are denied as incorrect and devoid of any
merit. The Applicant has failed to demonstrate any cause of action

for filing the present application.
PARAWISE REPLY TO ADDITIONAL AFFIDAVIT

60. The contents of paragraph no. 1 do not merit any response.

61. The contents of paragraph no. 2 to 7 are denied for want of

knowledge. Petitioner may be put to strict proof of the same.

62. The contents of paragraph no. § of the Additional Affidavit
are denied as false, misleading and devoid of any merit. It is denied
that the Answering Respondent is engaging in any other measures,
to lure people at large to buy the illegal and unauthorized
properties and structures. It is denied that the Answering

Respondent is aiding and abetting the illegal and unauthorized

L
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constructions. It is submitted that the Applicant has merely made
a sweeping and general statement without providing any specific
details or substantiation in this regard. The said contentions of the
Applicant are vehemently denied. The contents of the Preliminary
Submissions of the present Reply are reiterated herein but not

repeated for the sake of brevity.

63. The contents of paragraph nos. 9 to 16 are denied for want

of knowledge. Petitioner may be put to strict proof of the same.

64. In response to the prayers sought by the Applicant, it is
submitted that the Applicant has not raised any ground against the
Answering Respondent, nor has he sought any prayer in respect of

the Answering Respondent.

65. In view of the above, it is prayed that NPCL / Answering
Respondent ought to be deleted as a party from the present case

since: -

(a) The present dispute pertains to alleged unauthorised/
unapproved constructions taking place in Noida and Greater
Noida and NPCL / Answering Respondent is in no way aiding

or facilitating such unauthorised/ unapproved constructions.

(b)NPCL / Answering Respondent being a distribution licensee
has a universal supply obligation under Section 43 of
Electricity Act, 2003 wherein it is obligated to supply
electricity to the owner or occupier of any premise within one
month after the receipt of the application from such owner or

occupier.

(c) NPCL/ Answering Respondent undertakes to comply with any
direction which this Hon’ble Tribunal may issue in respect of

stoppage of electricity supply for unauthorised constructions as
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THROUGH M
%;‘Associates

Counsels for Respondent No. 11
B-303, 3™ Floor, Ansal Plaza, Hudco Place
August Kranti Marg, New Delhi - 110049
E-mail: anupam@jsalaw.com
M: 9818384751
DATE: 25 -6%. 2028
PLACE: New Delhi
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 329 OF 2024

IN THE MATTER OF:
Rajendra Tyagi ...Applicant
Versus
Union of India & Ors. ...Respondents
AFFIDAVIT

I, Sarnath Ganguly, s/o Shri M. M. Ganguly, aged about 50 years,
working as Sr. Vice President, Distribution (Technical) with
Respondent No.11/ Noida Power Company Ltd. having its office at Plot
No. ESS, Knowledge Park — IV, Greater Noida, 201310, presently at

New Delhi, do hereby solemnly affirm and declare as under: -

1. I say that I am authorized signatory / representative of
Respondent No. 11/ Noida Power Company Ltd. and I am well
acquainted with the facts and circumstances of the present case. I say
that I have read and understood the contents of the accompanying
Preliminary Reply and the Preliminary Reply has been drafted under

my instructions.

2. I'say that the contents of Preliminary Submissions of Preliminary
Reply are true and correct based on the records maintained by
Respondent No. 11 in its ordinary course of business. No part of it is

false and nothing material has been concealed therefrom.

3. All'_;documents annexed with Preliminary Reply are true copies

of their téspective originals.

DEPONENT
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VERIFICATION

41

I, the deponent abovenamed do hereby verify that contents of foregoing

affidavit are true and correct to the best of my knowledge. No part of it

is false and nothing material has been concealed therefrom.

25 MAR 2025
Verified at New Delhi on day of March 2025.

ATT ED

MINATI R MEHAPATRA
NOTARY PELHN-R-16971
GOVERNMENT OF INDIA

SUPREME COURT OF INDI
COMPOUND NEW D 1
REGISTER Pg./Sl. No. 4

MINATI RA OHAPATRA
ADVOCATE (NOTARY)
Mob. No.: 8130128457

75 WAR 1005
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Row Labels
NPCL
NPCL
Partially by NPCL
PVVNL
PVVNL
PVVNL
Grand Total

Count of Licensee

20
11

Anwure R-1
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Anne>gene R-2

Row Labels Count of Category(Doob / Non-Doob)
Non-Doob 49
Paritally Doob 3
Partially Doob 3
Grand Total 55
Row Labels Count of Licensee
NPCL 42
NPCL 27
Partially NPCL 1
PVVNL 14
PVVNL 13
PVVNL 13

Grand Total 55
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Category
S. No. Name of Village Licensee Supplied By (Doob / Non-
Doob)
1 Sadullapur NPCL PVVNL Non-Doob
2 Accheja NPCL PVVNL Non-Doob
3 Dhoom Manikpur NPCL PVVNL Non-Doob
4 Jaun Samana NPCL PVVNL Non-Doob
5 Roja Jalalpur NPCL PVVNL Non-Doob
6 Roja Yakubpur NPCL PVVNL Non-Doob
7 Khairpur Gurjar NPCL NPCL Non-Doob
8 Vaidpura NPCL NPCL Non-Doob
9 Saini NPCL NPCL Non-Doob
10 Sunpura NPCL NPCL Non-Doob
11 Kheri-Bhanauta NPCL NPCL Non-Doob
12 Milak Lacchi NPCL Partially NPCL Non-Doob
13 Patwadi NPCL PVVNL Non-Doob
14 Bisrakh NPCL NPCL Paritally Doob
15 Khera Dharampura, |[PVVNL PVVNL Non-Doob
16 Chhapraula PVVNL PVVNL Non-Doob
17 Dujana PVVNL PVVNL Non-Doob
18 Chitehera PVVNL PVVNL Non-Doob
19 Khera-Dharampura [PVVNL PVVNL Non-Doob
20 Chipyana NPCL PVVNL Non-Doob
21 Jalpura, NPCL NPCL Paritally Doob
22 Kulesra NPCL NPCL Paritally Doob
23 Roja Yakubpur NPCL PVVNL Non-Doob
24 Shahberi NPCL PVVNL Non-Doob
25 Itehera, NPCL PVVNL Non-Doob
26 Haibatpur NPCL PVVNL Non-Doob
27 Habeebpur NPCL NPCL Non-Doob
28 Satyana NPCL NPCL Non-Doob
29 Khera Chauganpur [NPCL NPCL Non-Doob
30 Girdharpur NPCL NPCL Non-Doob
31 Deri Skanar, PVVNL PVVNL Non-Doob
32 Deri Maccha PVVNL PVVNL Non-Doob
33 Badalpur PVVNL PVVNL Non-Doob
34 Bambawad PVVNL PVVNL Non-Doob
35 Mahawad PVVNL PVVNL Non-Doob
36 Surajpur NPCL NPCL Partially Doob
37 Dewla NPCL NPCL Non-Doob
38 Roopvaas NPCL PVVNL Non-Doob
39 Shyorajpur NPCL NPCL Non-Doob
40 Makoda NPCL NPCL Non-Doob
41 Tilapta NPCL NPCL Non-Doob
42 Ropvaas NPCL NPCL Non-Doob
43 Bodaki NPCL NPCL Non-Doob
44 Bil-Akbarpur PVVNL PVVNL Non-Doob

45
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45 Ghori Bacchera NPCL NPCL Non-Doob
46 Deri Maccha PVVNL PVVNL Non-Doob
47 Khodna Kurd NPCL NPCL Non-Doob
48 Aamka NPCL PVVNL Partially Doob
49 Lakhnaavli NPCL NPCL Partially Doob
50 Birondi NPCL NPCL Non-Doob
51 Bironda NPCL NPCL Non-Doob
52 Dhadha NPCL NPCL Non-Doob
53 Daabra NPCL NPCL Non-Doob
54 Ajayabpur NPCL NPCL Non-Doob
55 Dadri PVVNL PVVNL Non-Doob

*In some of the Licensed Area of NPCL, PVVNL is un-authorisedly supplying power to the

consumers through its network

46
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GrOUp NOIDA POWER COMPANY LIMITED
Growing Legacies
E-9/FY 2021-22/13 Dated: 12.04.2021

The Executive Engineer,
Electricity Distribution Division, Greater Noida
Pashchimanchal Vidyut Vitaran Nigam Ltd. (“PVVNL"),
33/11 kV Substation, Itehra,
Greater Noida - 210306,
E-Mail: eeeddgreaternoida@gmail.com

Sub: Regarding Illegal Supply of Electricity in the Licensed Area of Company
Sir,

This is in reference to the Captioned Subject, and long pending issue with regard to connections
unauthorisedly provided by PVVNL in the licensed area of the Company.

In this regard it is stated that Village Vaidpura & Village Sadullapur both falls within the licensed
area of the Company, however, since long time PVVNL is illegally supplying electricity in Village
Sadullapur and the Company is supplying electricity in Village Vaidpura. However, it has come
to our notice that PVVNL has started giving electricity connections illegally even in Village
Vaidpura by using the name of Village Sadullapur.

The above illegal connections are being energised by using the Distribution Network of the
Company by putting life of human/animal lives at risk since your supply lines are tied up
on the Poles of the Company (Relevant Photographs is this regard are also enclosed). From
perusal of the photographs it can be seen that there are very less gaps in the Supply line of
Company as well as illegal supply line tied by PVVNL on the Poles, further, the illegal line tied by
PVVNL is hanging at a very low height from the ground. Please note that PVVNL shall be solely
responsible for any mishap occurred due to such illegal acts of PVVNL.

As you are also aware that the Company has continuously been raising this issue before the
Managing Director, PVVNL, Meerut & the Chief Engineer, Noida Division requesting them to hand
over the connections as well as the electrical infrastructure (including 33/11 kV Ithera
Substation) falling within the licensed area of the Company.

It is, therefore, requested to immediately remove the supply lines illegally tied up by PVVNL in
Village Vaidpura on the Poles/Network of the Company and disconnect supply of all the illegal
connections. Further, handover all connections unauthorisedly provided by PVVNL in our
licensed area and the electrical infrastructure including 33/11 kV Ithera Substation to the
Company.

Looking forward for a prompt action.

Yours faithfully,
For Noida Power Company Limited,

A

S. Ganguly”
Vice President (Operations)

Encl:a/a
Page 1 of 2
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The Secretary, Uttar Pradesh Electricity Regulatory Commission, Vidyut Niyamak
Bhawan, Gomti Nagar, Lucknow, E-Mail: secretary@uperc.org

The Chairman, Uttar Pradesh Power Corporation Limited, Shakti Bhawan, 14 - Ashok

Marg, Lucknow - 226001, E-Mail: chairmanuppcl@gmail.com

The Managing Director, Urja Bhawan, Pashchimanchal Vidyut Vitran Nigam Ltd.,

Victoria Park, Meerut 250001, E-Mail: mdpaschimanchalvvnl@gmail.com

The Director (Commercial), Pashchimanchal Vidyut Vitran Nigam Ltd., Victoria Park,

Meerut 250001, E-Mail: directorcommrt@gmail.com

The Chief Engineer (Commercial), Pashchimanchal Vidyut Vitran Nigam Ltd., Victoria

Park, Meerut 250001, E-Mail: cecommpvvnl@gmail.com

The Chief Engineer, Distribution, Noida Division, 33/11 kV Substation, A-1, Sector -
16, Noida, Gautam Budh Nagar, E-Mail: cenoidapvvnl@gmail.com

The Superintending Engineer, EUDC - 2, Noida, PVVNL, Sector - 18, Noida,, E-Mail:
seeudc2noida@gmail.com

Page 2 of 2
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E-9/FY 2021-22/19 Dated: 20.04.2021

Growing Legacies

The Executive Engineer,

Electricity Distribution Division, Greater Noida
Pashchimanchal Vidyut Vitaran Nigam Ltd. (“PVVNL"),
33/11 kV Substation, Itehra,

Greater Noida - 210306,

E-Mail: eeeddgreaternoida@gmail.com

Sub: Regarding Illegal Installation of Poles
Ref:  Your Letter No. 6169/E.D.D.Gre.No dated 01.03.2021
Sir,

This is in reference to your above referred letter (received by us on 08.04.2021 through WhatsApp),
wherein you have stated that the Company is illegally constructing H.T. Line in Vill. Roza Jalalpur.

In this regard it is stated that Vill. Roza Jalapur is falling within the licensed area of the Company and
the Company is well within law to construct Distribution Network within its licensed area and supply
power to its Consumers. Further, as admitted by you in your letter, PVVNL is supplying electricity in
the licensed area of the Company and has accordingly constructed the distribution network inside the
licensed area of the Company, which is not permitted as per the provisions of Electricity Act, 2003.
The Company in the said village is constructing its own distribution network with utmost safety
measures and without any interference with network illegally laid down by PVVNL. Therefore, the
Distribution Network being constructed by the Company in Vill. Roza Jalalpur cannot in any manner
be said illegal.

As you are also aware that the Company has continuously been raising this issue before the Managing
Director, PVVNL, Meerut & the Chief Engineer, Noida Division requesting them to hand over the
connections as well as the electrical infrastructure (including 33/11 kV Ithera Substation) falling
within the licensed area of the Company.

In view of the above, you are requested to rescind your above referred letter. You are further,
requested to kindly handover all connections unauthorisedly provided by PVVNL in our licensed area
and the electrical infrastructure including 33/11 kV Ithera Substation to the Company.

Looking forward for a prompt action.

Yours faithfully,
For Noida Power Company Limited,

S. Ganguly
Vice President (Operations)

CC:

1. The Secretary, Uttar Pradesh Electricity Regulatory Commission, Vidyut Niyamak
Bhawan, Gomti Nagar, Lucknow, E-Mail: secretary@uperc.org

Page 1 of 2

NOIDA POWER COMPANY LIMITED
(An 1SO 9001:2008, OHSAS 18001:2007 & ISO 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park - IV, Greater Noida, Gautam Buddha Nagar, UP - 201310, India
CIN ;: U31200UP1992PLC014506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, E-mail: npcl@rp-sg.in
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The Chairman, Uttar Pradesh Power Corporation Limited, Shakti Bhawan, 14 - Ashok
Marg, Lucknow - 226001, E-Mail: chairmanuppcl@gmail.com

The Managing Director, Urja Bhawan, Pashchimanchal Vidyut Vitran Nigam Ltd.,,
Victoria Park, Meerut 250001, E-Mail: mdpaschimanchalvvnl@gmail.com

The Director (Commercial), Pashchimanchal Vidyut Vitran Nigam Ltd., Victoria Park,
Meerut 250001, E-Mail: directorcommrt@gmail.com

The Chief Engineer (Commercial), Pashchimanchal Vidyut Vitran Nigam Ltd., Victoria
Park, Meerut 250001, E-Mail: cecommpvvnl@gmail.com

The Chief Engineer, Distribution, Noida Division, 33/11 kV Substation, A-1, Sector -
16, Noida, Gautam Budh Nagar, E-Mail: cenoidapvvnl@gmail.com

The Superintending Engineer, EUDC - 2, Noida, PVVNL, Sector - 18, Noida,, E-Mail:
seeudc2noida@gmail.com

Page 2 of 2
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NOIDA POWER COMPANY LIMITED

Growing Legacies

E-9/FY 2023-24/094 Dated: 08.06.2023
\/”Fhe Chief Engineer, Distribution, The Executive Engineer,
Noida Division, PVVNL Electricity Distribution Division, Greater Noida
33/11 kV Substation, PVVNL, 33/11 kV Substation, Itehra,
A-1, Sector - 16, Noida, Greater Noida - 210306,
Gautam Budh Nagar - 201301 E-Mail: eceddereaternoida@gmail.com
E-Mail: cencidapvvnl@gmail.com

Sub: Regarding Unlawful Supply of Electricity in the Licensed Area of NPCL
Sir,

This is in reference to the Captioned Subject, and long pending issue with regard to connections
unauthorizedly provided by PVVNL in the licensed area of NPCL regarding which the Company has
been continuously informing and also raising its objections from time to time. Despite the existing
issues and several repeated reminders and request by the Company, PVVNL is continuously engaged
in such practices, one such issue has come to our knowledge recently which has been explained below:

M/s Maheshwari Infratech Private Limited (“Maheshwari Infratech”) located at Plot No. C-004A4,
Sector 16 B, Greater Noida West, falls within the licensed area of the Company and has applied for a
new electricity connection from the Company. Simultaneously, PVVNL is also trying to provide
electricity connection to the same consumer, i.e., Maheshwari Infratech who falls within our licensed
area. It has come to our knowledge that PVVNL has provided it a rough estimate (unsigned) for grant
of new connection (copy enclosed). You may kindly verify the facts at your end.

In this connection, we would also like to mention that in the last financial year you have tried to
provide one HT connection to one of our authorised consumers in Village Hathewa by constructing
around 5 km. 11 kV overhead line from your Dankaur 33/11 kV Substation, despite knowing the fact
that the consumer is located deep inside the license area of NPCL.

You may kindly appreciate that Distribution Licensee is authorised to supply electricity within its
“Area of Supply” and, therefore, your above act of intruding the license area of NPCL and proposing /
supplying electricity to the Consumers of Company’s licensed area and creating Distribution Network
within the Area of Supply of the Company amounts to breach of conditions of License as per the

provisions of the Electricity Act, 2003.

Further, any attempt to raise any unauthorized electrical infrastructure in our licensed area for supply
to consumer will also put lives of human/animal at risk due to unplanned multiple distribution
network in the same area.

In light of above, you are advised to refrain from indulging into such activities in the licensed area of
the Company.

Yours faithfully,
For Noida Power Company Limited,

sl ;

S. Ganguly'’
Vice President (Operations)

Encl.: a/a
Page 1 of 2
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The Secretary,
Uttar Pradesh Electricity Regulatory Commission,
Vidyut Niyamak Bhawan,

Gomti Nagar, Lucknow
E-Mail: secretarv@ S1'C

The Managing Director,

Pashchimanchal Vidyut Vitran Nigam Ltd.,
Urja Bhawan, Victoria Park,

Meerut 250001,

E-Mail: mic i

Page 2 of 2
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Material £t COOE Unit ary Rate (Rs.]  [to Consumed)
2 3 4 5
“T5T FOLE 11 M LONG 1500000007 | No. ¥ 15049.00 msaas.qg
' |Conereting of pole 1000001733 | Mo, 7 856.00 15599400
“lstona Pad 1006001733 [MNo. 7 140.00 119g0,00
‘A.C.S.R. Dog Con. 1000000025 | Mtr, 4340 73.00 37920.00F
11V Deoper & Top Channel 100850x2240mm 1800000001 |KE, 28 33.55 205248017
$/5 Base Angle for T/F 75x75x6x2240 100000000 Ky 30 118.53 355500
Stay Rod Complete 2700000131 Mo, 0 2027.00| . 000
|Holding Clamp 1000001733 Mo. 8 304.00 24320001
Earthing Complate 1700000133 [Mo. 2 838.00 67600
11X amm | 1RO0000074|No. 3 744.00 2300
 {Chemical Earthing Completo | 1000004733 | No, 2 4250.00 S gsooan]
CAF Cidmp 1000001733 |Ne, 3 265.00 L 795,00
11 kv Pln dnsulater With Pin 2760000153 I No, 12 268.00 3216.C0}
» - {M/S Nat With Bolt 1000001732 Kz 15 196.00 o L2%40.00] 0
0111 Kv dist insulator with ﬁttmg " fao. 5 412.00 247200
" {Gl Pipe A" Dia ; 1000001733 Mtr. 3 174100 e e -
|Banger boars with clamp 1000001733 (Mo, 2 544.00 Spsgibol
|Nuriber Plates 1000001733 | No. 2 461.00( S0
“ f11ky ©/D Cable Jointing Kit ¥LPE Cable 3x120$qmm ‘ 2300000014 |No, A 477000 SA8080.00)
118v KLPE rable 3:-:120 MM ' 1000000001 Mir. 125) 017891.00 HeAN137500
‘| Total! ‘ : ©318694.30}
Labolir Anﬂ Dverhead Charge 15% S 4780405
TotlEi . 366498.55)
|Supervizion Chargas @153 This47al
i Contmgencv and other chargef 4.5% 1649243
S Totaly | 437985.64| |
(B |Metering System & ; SRR
S 111 ke Pilfer proof Metering cubical 150/5 Amp 1300000006 {No 1 | 44708.00| ¢ CUART0SND
20 30 awstatic 13kVIV 1300000318 Job =) 3768001 N T E7s3n00)
3 AME Madem ; - 1300000416[No 1l 10000,00) L 1006C0.00)
B el e : 4 : bR 62245:00
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ANNEXURE R4

ELECTRICITY SUPPLY CODE, 2005

(3™ Amendment)
vide Commission’s Order dated 11" August 2006
Notification No. 476/U (Ni Ni) Pra/24-06 Dated 14" September 2006

Uttar Pradesh Electricity Regulatory Commission,
Kisan Mandi Bhawan, lind Floor, Vibhuti Khand,
Gomti Nagar, Lucknow - 226010
Tele No.: 522-2720426, Fax No.: 522-2720423
E-Mail: secretary@uperc.org, Website: www.uperc.org
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List of Amended Clauses

61

Superscript Notifications - Dates Clause Nos.
Notations
used for ESC, 2005 was notified vide: Noti. No.
Amendment | UPERC/Secy-Supply Code/05-4528
No. dated 18t February 2005
1 Noti.No. UPERC/Secy/Regulation/05/4566 | 2.1 31 para, 2.2(u), 5.2 (f)
dated 1st March 2005
2 Issued on 5t May 2005 by Commission’s | 2.2(jj), 3.4(b) proviso, 4.1- 4! proviso,
Order 8.4(a)
3 Noti. No. UPERC/Secy/Regulation/Supply As below
Code/2006-517 dated 11" August 2006
For Denotes Clause Nos.
Amendment
No. 3
3(1) ‘Clause / sub-clause / annexure replaced’ | 1.4(iii), 2.2(w), 2.2(ff), 4.8(c), (d), 4.9,
4.14(c), 4.19, 4.20, 4.21(a), 4.22(a), (b),
4.36(e), 4.38(c), 4.39(c), 4.40, 4.41(a),
4.42(), 4.47,5.2(c), (d), 5.4(a) & (f),
5.5(a) & (c), 5.6(b)(i), 5.7(f), 5.8(a),
5.9(a), 5.9(b)(i), 6.1(f), 6.8, 6.9,
6.10(a)(iii), 6.12,7.7.1(e), (g), 7.7.6-ist
para, 7.9 all provisos, 7.12,7.13, 8.0-
8.3, 9.6, Annexure- 4.4,4.6,4.9,6.3,7.1
3(2) ‘New clause / sub-clause / annexure 2.2(ddd)-(ggg), 2.3 Note 1 formula, Note
added’ I (w-ff), 3.1(2"d proviso), 3.4(note),
4.10(i) proviso, 6.1(m), 6.4(d), 6.16,
7.7.1(e)&(g), 7.7.2(d), 7.9(b)(vi)-last
proviso, 7.14, Annexure- 4.12,4.13, 6.5
3(3) ‘Clause / sub-clause deleted’ 3.4(c), 3.4(d)(v), 4.20(d), 4.41(a)(ii),
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3(4) ‘Clause / sub-clause amended’ 2.2(Il), 3.2(b), 3.4(b ) 3.5(b), 4. ( ) 2"
proviso, 4.4(a )( ), 4.8 (a ),(f), 10(a )( ),
4.20(f) & (h), 4.34, 4 39(f), 4.45(B),
4.46(a); 5.4 (c); 5.6(c)(iii), 5.7(d), 5.8(iv),
6.1(g), 6.10(||)&(| i) (b)(iii), 6.14(ii),
6.15-expl, 7.5, 7.9
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No. UPERC/Secy/Regulation/Supply Code/2006-517
Dt. 11™ August 2006

Electricity Supply Code — 2005

(3" Amendment)

COMMISSION ORDER DATED: 11™ AUGUST 2006

1. The Electricity Supply Code, 2005 had been notified vide gazette notification no. 4528 dated
18" February, 2005.The Ministry of Power, Government of India had issued an order on "The Electricity
(Removal of difficulties)”, vide number S.0. 796 (E) and G.S.R. No. 379 (E) (Electricity Rules, 2005),
dated 08" June 2005 in accordance with Sections 176 and 183 of Electricity Act 2003. Keeping in view
the provisions of aforesaid order and also on account of difficulties experienced by the licensees and
the consumers, the Commission proposed certain amendments in the existing Electricity Supply Code
2005. The proposed amendments have been routed through the procedure specified in clause 1.4 (i) of
the existing Code whereby these proposals were made available to all distribution licensees, public, the
State Government and other stakeholders for their comments/suggestions. In accordance with the
requirements of section 181(3) of Electricity Act, 2003 the Commission made previous publication of
these proposals through a public notice in newspapers and by placing the proposed document on its
website inviting comments on the proposed changes by 15-12-2005. Taking note of lack of response
from some licensees the Commission allowed further time upto 31% January 2006. The Commission
also consulted Electricity Supply Code Review Panel and State Advisory Committee in order to solicit
their views on the proposal. After carrying out above statutory process, the Commission specifies
amendments in the Electricity Supply Code, 2005, which broadly cover sections/issues related to
performance standards, provisions of theft and unauthorized use of electricity, timeframe for new
connections and normative estimates.

2. The Electricity Supply Code 2005 (Third Amendment) shall come into force with effect from the
date of its notification in the official gazette, in the areas served by all distribution licensees in the
State. The licensees are directed to take necessary action for printing the Code immediately after the
notification and making it available to all field units. The licensees are also directed to publish it in at
least two newspapers having wide circulation in their area of supply and to ensure wide publicity
through consumer bills. The Code shall be available in the web site of the Commission and that of
licensees.
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UP Electricity Regulatory Commission
Notification No. UPERC / Secy.-Supply Code/05-4528
Lucknow: Dated: February 18, 2005

Electricity Supply Code - 2005
Statement of Objects and Reasons

Under UP Electricity Reforms Act, 1999 (hereinafter referred to as the “Reforms Act’), UP
Electricity Regulatory Commission was assigned with functions to regulate the distribution,
supply, utilization of electricity, issue licenses to regulate the working of licensees and to set the
standards of services for the consumers as well as standards for the electricity industry in the
State. While granting licenses to the then three major distribution licensees i.e. UPPCL,
KESCO & NPCL, the Commission required that the licensees should prepare distribution codes
and submit them to the Commission for approval, as a condition of the supply license. In
pursuance to the Commission’s directions, Uttar Pradesh Power Corporation Limited (UPPCL)
had submitted a draft distribution code which was approved by the Commission and was made
applicable in areas served by UPPCL, Kanpur Electricity Supply Company Limited (“KESCO”)
and the Noida Power Company Limited (“NPCL”) with effect from 1% July 2002.

Electricity Act, 2003 was made applicable on 9™ June 2003, as a self-contained comprehensive
legislation, which replaced the existing legislations while preserving their core feature. Section
14 of the Electricity Act, provided that any supply licensee under Reforms Act shall be deemed
to be a licensee under Electricity Act, 2003 for such period as stipulated in the license and the
provisions of the Reforms Act in respect of such license shall apply for one year from the date
of commencement of Electricity Act, 2003 that is up to 9" June 2004 in absence of any earlier
period specified by the Commission, which was not done in the present case. Therefore,
complete Erovisions of Supply Code, as a condition of supply license, continued to remain in
force till 9" June, 2004. Meanwhile, in pursuance of Section 131(4) of the Electricity Act, 2003
and Sub-Section 4(23) of the Reforms Act, the Uttar Pradesh Power Sector Reforms (Transfer
Of Distribution Undertakings) Scheme, 2003 was effected on 12" August, 2003, wherein UP
Power Corporation Limited i.e. one of the aforesaid distribution licensees was broken into four
distribution companies viz Paschimanchal Vidyut Vitran Nigam Limited, Poorvanchal Vidyut
Vitran Nigam Limited, Dakshinanchal Vidyut Vitran Nigam Limited & Madhyanchal Vidyut Vitran
Nigam Limited, which have a deemed licensee status in accordance with fifth proviso of Section
14 of Electricity Act, 2003. Therefore, complete provisions of Supply Code 2002 continued to
operate on above four distribution companies also till 9" June, 2004, as condition of license.
Subsequent to 9" June 2004, only those provisions of the Reforms Act and accordingly
Electricity Supply Code 2002 applied with respect to above six supply licensees, which were
not inconsistent with the provisions of the Electricity Act, 2003, along with general application of
Section 6 of the General Clauses Act, 1897 with regard to the effect of repeals.

Whereas Electricity Supply Code, 2002 was approved as a condition of supply license in
Reforms Act, Section 50 of Electricity Act, 2003 required each State Commission to specify
Electricity Supply Code for the purposes provided therein. The Commission, thus, undertook
the exercise of specifying a Draft Electricity Supply Code, which was consistent with the
Electricity Act, 2003 and was in line with the mandate setout in the aforesaid Section. In order
to integrate various issues related to electricity supply business with harmonious construction,
the Commission also decided to cover other supply related regulations envisaged under the
Electricity Act, 2003 within the ambit of Draft Supply Code, 2004. Therefore, the Draft Supply
Code covered issues of Sections 43-48, 50, 55-59 along with following regulations of Section
181(2) of the Electricity Act, 2003.

o The period to be specified by the State Commission under Sub-Section (1) of Section
43 regarding ‘Duty of supply on request’;

o Reasonable security payable to the distribution Licensee under Sub-Section (1) of
Section 47;

o Payment of interest-on security under Sub-Section (4) of Section 47;

o Standards of performance of a licensee or a class of licensees under Sub-Section (1)
of Section 57,
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o The period within which information is to be furnished with respect to levels of
performance by the licensee under Sub-Section (1) of Section 59;

o The form of preferring the appeal and the manner in which such form shall be verified
under Sub-Section (1) of Section 127;

The Draft Electricity Supply Code 2004, as a condition of previous publication and otherwise
also to ensure extensive participation and transparency in the process, was put through an
extensive process of consultation involving all stakeholders. The copies of the draft were sent
to UPPCL, all Distribution Licensees, the State Government, Members of the State Advisory
Committee and was also placed on the Commission’s website for comments. Comments on
the Draft Code were also invited through public notices in newspapers having wide circulation
and copies of the Draft Code were made available on request to the public. A public hearing
was also conducted on May 13, 2004 to take into account the objections and comments
received from stakeholders and public at large. The Draft Supply Code had progressive
features and it endeavored to strike the right balance between consumer interest and ground
realities of distribution sector.

On the basis of comments/objections/suggestions submitted by the licensees and other
stakeholders and having considered the documents available on record and other relevant
information, the Commission has prepared the final draft of the Electricity Supply Code 2004.
The Code endeavors to capture the operational side of distribution related business clearly
specifying form, manner, procedure for carrying out distribution / supply related activity along
with competent authorities to deal with them. Electricity Act 2003 provided that some of these
notifications / guidelines had to be issued by the Central and State Government in accordance
with Sections 176 and 180. Some other guidelines were to be issued by CEA. The Code being
a self contained, comprehensive document is now being promulgated as it could not have been
issued earlier in absence of some of these major notifications, which have now been issued.
Year “2004” is being replaced by “2005” to denote the year of issue. The Electricity Supply
Code 2005 will come into force, with effect from the date of its notification in the official gazette,
in the areas served by all distribution licensees in the State. The licensees are being directed to
take necessary action for printing the Code immediately after the notification and making it
available to all field units apart from giving it a wide publicity. The Code shall be available on
the website of the Commission and that of licensees.

The Electricity Supply Code 2002 shall stand repealed from the date of notification of the
“Electricity Supply Code 2005” in the Official Gazette. However, prior to its notification in Official
Gazette, the applicable legal framework shall be in accordance with Para 2 above.
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Chapter 1

1.1 Short Title and Objectives

The Electricity Supply Code 2005 (hereinafter called ‘Code’), shall be applicable to all

distribution licensees in their respective licensed areas in the State, from the date the

Commission may by notification, appoint for the purpose. The Code enlists the obligations of

the Licensee and consumers vis-a-vis each other and specifies the set of practices to

provide efficient, cost-effective and consumer friendly service to the consumers. It interalia
deals with the following:

(a) Procedure for new connection and for enhancement or reduction of load.

(b) Recovery of electricity charges and intervals for billing of electricity charges.

(c) Disconnection, reconnection and restoration of supply of electricity.

(d) Tampering, distress or damage to electrical plant, electric lines or meter.

(e) Entry of distribution Licensee or any person acting on his behalf for disconnecting
supply and removing the meter and / or for replacing, altering or maintaining electric
lines or electrical plant or meter.

(f) Practices relating to payment of bills, consumer metering and assessment of energy.

(9) Standards of Performance for the Licensee; and

(h) Procedure for redressal of consumer grievances.

1.2 Electricity Supply Code Review Panel

(i) The Commission shall set up an Electricity Supply Code Review Panel (ESCRP)
The ESCRP shall perform the following functions and shall meet at least once in a year:
(a) To consider views from licensees, consumers and other interested parties about the
implementation of the Code,
(b) To assess compliance by licensees with conditions of supply, protection of consumer
interests, overall performance of utilities and recommend changes in the code wherever
needed.
(c) To review the Code due to any operational problems faced by them in implementation of
the Code
(d) ESCRP shall consist of following Members:

a) The Chairman / Member of the Commission shall be Ex-officio Chairman of
ESCRP.

b) One representative from each distribution Licensees (having 10000 or more
consumers) of the State to be nominated by the Licensee.

c) One representative from STU and each transmission Licensees (optional).

d) Representative from SLDC (optional).

e) Representatives of the consumers to be nominated by the Commission. Of
these, three representatives shall be from LT consumers, two from HT /EHT
consumers and one each from registered consumer rural and urban bodies. At
least two representatives from the above shall be from the category of the
domestic consumers.

f) Secretary of the ESCRP shall be an officer of Commission nominated by
Chairman of the ESCRP.

g) And any other member as nominated by the Chairman.

h) Provided that the maximum number of members in the ESCRP will be 21.
Provided also that if seven members are present, the quorum of the panel shall
be considered complete for holding the meeting of the panel.

10
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Any Licensee, consumer or other interested persons desiring any change in this Code shall
send the proposal in writing to the Secretary of the Panel in one soft copy, accompanied with 4
hard copies specifying the reasons for such change and setting out the attendant
circumstances.

The Secretary of the Panel shall prepare comments and place before the Members prior to the
date of meeting.

The Secretary shall consider the comments of the members during the meeting, and if
necessary, may invite and hear the person who had submitted suggestions requiring changes.
The Panel may, in considering the suggestion and the comments of the members thereon, set
up sub committees to study the related issues.

The Panel shall, after finalizing its views on the modifications to the Code submit the same to
the Commission

The Commission may approve the changes with or without modification as it may deem fit and
follow the procedure as per clause 1.4 for amendment of code.

Manner of reviewing the Code

Amendment in the Code

(i) The Commission may amend the Code suo moto or on the recommendations of ESCRP.

3(1)

However, before any amendment is made in the Code, comments on the proposed changes
shall be obtained from all the Supply Licensees and public.

[(ii) Any change in the Code shall be placed on the website of the licensee and UPERC, and a
notice briefly highlighting the changed clauses, shall be issued to this effect by the licensee in
at least two newspapers having vide circulation in licensees area of supply. The copies of
changes in Code shall also be kept in all local offices of the licensee].

Existing Provisions in Licensee’s own Manuals
The licensee may refer to their own manual or orders in the matters not specifically covered in

this Supply Code, provided that such guidelines are not inconsistent with any of the provisions
in this Supply Code and the Electricity Act 2003.

11
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Chapter 2
Definitions

Words, terms and expressions defined and used in this "Code shall have and carry the same
meaning as defined in the Electricity Act 2003, UP Electricity Reforms Act 1999 to the extent
not in inconsistent with the Electricity Act 2003, Indian Electricity Rules 1956 till regulations
under Section 53 of the Electricity Act, 2003 are issued, and rules & regulations made therein
under these Acts as amended from time to time.

The expression used in this Code but not specifically defined in the Act or any law passed by
the Parliament shall have the meaning, as had been generally assigned in the electricity supply
industry before the U.P.Electricity Supply Code 2002 came into force.

1[In case of any inconsistency between the Supply Code 2005 and Tariff Order in force, the
provisions and meanings contained in Tariff Order in force at that time shall prevail over this
Codel.

In this Code, unless it is repugnant to the context:

(@) “Act” means Electricity Act, 2003 and the provisions of the Uttar Pradesh Electricity
Reforms Act 1999 (UP Act, 24 of 1999) to the extent not in consistent with the Electricity
Act, 2003.

(b)  “Agreement” means an agreement, with its grammatical variations and cognate
expressions, entered into by the Licensee and the consumer under this Code.

(c) “Apparatus” means electrical apparatus and includes all machines, fittings, accessories
and appliances in which conductors are used.

(d)  “Applicant” means an owner or legally authorised occupier of any premises, who makes
or intends to make an application for getting electricity from the Licensee.

(e)  “Area of Supply” means the area within which a distribution Licensee authorised by his
license to supply electrical energy.

(f) “Assessing Officer” means an officer of a UP Government or Licensee, designated by the
UP Government under Section 126 of the Electricity Act, 2003.

(g)  “Authorised officer” shall mean an officer so designated by U.P. Government under
Section 135(2) of the Act.

(h)  “Appellate Authority” means the authority prescribed by the Central Government for
hearing appeal against the order of Assessing Officer under Section 127(1) of the Act

2003.

(i) “Billing Cycle or Billing Period” means the period for which electricity bills shall be
prepared for different categories of consumers by the Licensee.

1)) “Breakdown” means an occurrence on account of failure of equipments of the electric

energy supply system including electrical line that results in disruption of supply.

(k)  ”"Business Regulation” means UP Electricity Regulatory Commission (Conduct of
Business) Regulations as amended from time to time.

)] “Calendar Year” means the period starting from the first day of January of a year and
ending on the thirty-first day of December, of the same year.

(m) “Commission” means the Uttar Pradesh Electricity Regulatory Commission constituted
under the Act.

(n)  “Conductor” means any wire, cable, bar, tube, rail or plate used for conducting electrical
energy and so arranged as to be electrically connected to a system.

(o) “Connected Load” means aggregate of the manufacturer’s rating of all energy consuming
devices, in the consumer’s premises, which can be simultaneously used. In case
manufacturer-rating plate is not available, the Licensee shall measure actual load of the
device. This shall be expressed in KW, KVA or BHP units and shall be determined as per
the procedure laid down by the Commission (Annexure 4.6).

(p) “Consumer” means any person who is supplied with electricity for his own use by a
Licensee, and includes a person whose supply has been disconnected for the time
being; or the Government or by any other person engaged in the business of supplying
electricity to the public under this Act or any other law for the time being in force and
includes any person whose premises are for the time being connected for the purpose of
receiving electricity with the works of a Licensee, the Government or such other person,
as the case may be.

12



(bb)
(cc)

(dd)
(ee)

(ff)

72

“Consumer Grievance Forum” means the forum established under UPERC (Consumer
Grievance Redressal Forum & Electricity Ombudsman) Regulations, 2003.

“Consumer Installation” means the whole of the electric wires, fittings, motors,
transformers and apparatus installed by the consumer or on his behalf in one and the
same premises starting from the point of supply.

“Contracted Load” means maximum electrical load in KW, KVA or BHP agreed to be
supplied by the Licensee which may be different than connected load and reflected in the
agreement between the parties. It shall be rounded off to next higher number. Wherever
the word ‘sanctioned load’ is used, it shall mean contracted load or vice versa.

“Date of Commencement of Supply” shall be the date when the Licensee energizes
consumer installation by connecting to the Distribution mains.

“Demand Charge” for a billing period means a charge levied on the consumer based on
the 1[maximum demand] (Refer clause 2.2 (Il)), or as per the Tariff Order of the
Commission.

“Distribution mains” means the portion of any main with which a service line is, or is
intended to be, immediately connected.

3(1)["Distribution System” means the system of wires and associated facilities between
the delivery point on the transmission lines or the generating station connection and the
point of connection to the installation of the consumers. It shall also include electric line,
sub-station and electrical plant that are primarily maintained for the purpose of
distributing electricity in the area of supply of such distribution licensee not withstanding
that such line, sub-station or electrical plant are high pressure cables or overhead lines
or associated with such high pressure cables or overhead lines, or used incidentally for
the purposes of transmitting electricity for others.]

“Electrical Inspector” means an Electrical Inspector appointed under sub-Section (1) of
Section 162 of the Electricity Act, 2003 and also includes Chief Electrical Inspector.
“Emergency Rostering” Load shedding carried out by disconnecting at short notice or no
notice for safety of personnel and equipment.

“Energy charge” refers to a charge levied on the consumer for each unit of electricity
supplied as per tariff order of the Commission.

“Extra High Tension (EHT)” means a voltage exceeding 33000 Volts under normal
conditions subject to the percentage variation permissible under the Indian Electricity
Rules 1956 till the regulations under Section 53 of the Electricity Act 2003 are notified.
“Financial Year” means the period beginning from first of April in a English calendar year
and ending with the thirty first of the March of the next year.

“Feeder” means a HT or EHT distributor, emanating from a sub-station, to which a
distribution sub-station or HT or EHT consumers are connected.

“Fixed Charges” shall be as per the provisions of the Tariff order.

“High Tension” means a voltage level above 650 volts and upto 33000 Volts (33KV)
under normal conditions subject to the percentage variation permissible under the Indian
Electricity Rules 1956 till the regulations under Section 53 of the Electricity Act 2003 are
notified.

3(1)[“Independent feeder” in case of 11 KV supply voltage shall mean a feeder
emanating from 33 KV or higher voltage substation, and in case of 33 KV supply voltage
shall mean a feeder emanating from 132 KV or higher voltage substation, for supplying
electricity to a single consumer, or a group of consumers having similar process, on the
same or contiguous premises.]

“Licence” means a licence granted under Section 14 of the Act.

“Licensed Electrical Contractor (LEC)” means a contractor licensed under Rule 45 of the
Indian Electricity Rules 1956.

Licensee” means a person who holds a licence under the UP Electricity Reforms Act,
1999 read with provisions of the Electricity Act, 2003.

“Load Factor” is the ratio of the total number of units (KWh or KVAh) consumed during a
given period to the total number of units which have been consumed had the maximum
load (in KW or KVA), been maintained throughout the same period and shall usually be
expressed as the following percentage:

'2.2(u): The words “contracted load or maximum demand, whichever is higher’ replaced.
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Load Factor in Percentage = Actual units (KWh or KVAh) consumed in a given period
*100 / maximum load in KW or KVA* No. of Hours of supply available on the feeder
during the given period.

Note: * means multiply

“Low Tension (LT)” means a voltage that does not exceed 250 volts between phase and
neutral or 440 volts between any two phases under normal conditions subject to the
percentage variation permissible under the Indian Electricity Rules 1956 till the new rules
are made under Section 53 of the Act.

3(4) ["Maximum Demand” means the average amount of KW or KVA, as the case may be,
delivered at the point of supply of the consumer and recorded during a thirty minute
period (fifteen minutes period in case of Railway Traction) of maximum use in the billing
period.]

(mm) “Meter” means an equipment used for measuring electrical quantities like energy in KWh

(nn)
(0o0)

(Pp)

(qq)

(yy)

(z2)

and / or KVYAh maximum demand in KW and / or KVA, reactive energy in KVAR hours
etc. including accessories like Current Transformers (CT) and Potential Transformers
(PT) where used in conjunction with such meter and any enclosure used for housing or
fixing such meter or its accessories and any devices like switches or MCB or fuses used
for protection and testing purposes. It will include any seal or sealing arrangement
provided by the Licensee for avoiding unauthorized use of electricity. This shall also
include prepayment meters.

“Minimum Charge” shall be as per the provisions of the tariff order.

“Occupier” means the owner or authorized person in occupation of the premises where
energy is used or proposed to be used.

“Phased Contract Demand” means contract demand agreed to be availed in a phased
manner.

“Point of Supply” means the outgoing terminals of the Licensee’s cut-outs / MCB fixed in
the premises of the Consumer in case of LT installations and the outgoing terminals of
the Licensee’s Metering cubicle placed before any Consumer’s apparatus in case of HT
or EHT installations. In the absence of any metering cubicle or the metering being on the
LT side in case of H.T installations / multi-storey complexes, the point of commencement
of supply shall be the incoming terminals of the Consumer’s main switchgear.

“Power factor” means the ratio of watts to Volt-amperes, or the ratio of KWh to KVAh; as
applicable, for the duration for which, it is to be determined.

“Premises” means the area / portion of the building / shed / field etc., for which, the
electric connection has been applied for or sanctioned for a single consumer.

“Protective Load” means a load not subjected to normal rostering.

“Rules” mean the Indian Electricity Rules 1956 until Regulations under Section 53 of the
Electricity Act, 2003 are framed.

“Service Line” means an electric supply line through which energy is, or is intended to
be supplied by the Licensee from a distributing main to a single or group of Consumers
from the same point of the distributing main.

“SLDC” means State Load Dispatch Centre, established by the State Government under
Section 31 of the Act 2003.

"State Transmission Utility" means the Board or the Government company specified as
such by the State Government under sub-section (1) of Section 39 of the Electricity Act
2003 and whose functions have been outlined under Section 39 of the Electricity Act
2003. UPPCL, which has been declared an STU vide U.P. Government Gazette
No.151/P-1/2000-74 dated January14, 2000, will continue as the STU till fresh
notification is issued in this regard.

“Tariff Order” in respect of a Licensee means order issued by the Commission for that
Licensee indicating the rates to be charged by the Licensee from various categories of
consumers for the supply of electrical energy and services.

“Tariff Schedule” is the most recent schedule of charges for supply of electricity and
services issued by the Licensee as per the provisions of the Tariff order for that
Licensee.

(aaa) “Transmission Line” means the system consisting of all high pressure cables and

overhead lines (not being an essential part of the distribution system of a Licensee)
transmitting electricity from a generating station to another generating station or a sub-
station, together with any step-up and step-down transformers, switch-gear and other
works necessary to and used for the control of such cables or overhead lines, and such
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buildings or part thereof as may be required to accommodate such transformers,
switchgear and other works and the operating staff thereof;

(bbb) “UP Electricity Grid Code” means the document notified by the Commission describing
interalia, the responsibilities for planning and operation of the power system in Uttar
Pradesh.

(ccc) The words and expressions used and not defined in these regulations but defined in the
Electricity Act 2003, and CEA: Regulations on Installation and operation of meters shall
have the meaning assigned to them in the said Act.

3(2) [(ddd) “Electricity Rules” means Indian Electricity Rules, 1956 to the extent saved by the
Act or the rules made under Electricity Act thereafter.

(eee) “Electricity Ombudsman” means the authority created in pursuance of the Section 42(6)
of the Act.

(fff) “Rural Area” means the areas declared by U.P.Government under section 14 of the Act.
Rural schedule and rural feeder shall have the same meaning as assigned to it in the
tariff order of the Commission or as declared by the licensee to the extent not
inconsistent with the tariff order.

(ggg) “Urban Area” means all areas other than rural areas. Urban schedule and urban
feeder shall have the same meaning as assigned to it in the tariff order of the
Commission or as declared by the licensee to the extent not inconsistent with the
tariff order.]

2.3 Notes and Explanations
Note I: Conversions:

If any rating is in KVA, the same may be converted to KW by multiplying the KVA figure with a
power factor of 0.90 or any other value the Commission may specify in the tariff order; if the
same or any other apparatus is rated by the manufacturer in HP, the HP rating shall be
converted into KW by multiplying it by 0.746.

3@ [kw = 0.746 * HP
KW = 0.90 * KVA]

Note lI: Names of Offices and Designation of Officers:

In this code the names of offices such as Sub Divisional office, Divisional office, Circle Office
etc. and designations of officers such as Assistant Engineer (AE), Sub Divisional Officer (SDO),
Executive Engineer (EE), Deputy General Manager (DGM) etc. if appearing, refer to the
existing names of the offices / designation of officers of the Uttar Pradesh Power Corporation
Ltd (UPPCL) or its successor entities. In case of other Licensees, they shall refer to the
appropriate office / designation of officer to be notified by them with the information to
Commission.

Note lll: Abbreviations used in the Code:

Following abbreviations have been used in this Code:

a. V=Volt

b. A=Ampere

c. KV =Kilo Volt

d. KA =Kilo Ampere

e. KWh = Kilo Watt Hour

f. KVA = Kilo Volt Ampere

g. CT = Current Transformer

h. PT = Potential Transformer
i. KVAh = Kilo Volt Ampere Hour
j. B.H.P. = Brake Horse Power
k. W= Watt

. KW = Kilo Watt

m. CB = Circuit Breaker
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MCB = Miniature Circuit Breaker

LEC = Licensed Electrical Contractor
KVAR = Kilo Volt Ampere Reactive

SWG = Standard Wire Gauge

GIS = Geographical Information System
GPS = Global Positioning System

SCADA = Supervisory Control and Data Acquisition System
MIS = Management Information System
HVDS = High Voltage Distribution System
3@) [ PTW = Private Tube wells

MCG = Minimum Consumption Guarantee
PD = Permanent Disconnection

BDO = Block Development Officer

. GSM = Global System for Mobile Co mmunication
. VSAT = Very Small Aperture Terminal

. CEA = Central Electricity Authority, New Delhi

. LAN = Local Area Networking

. WAN = Wide Area Networking

IVRS = Interactive Voice Response System]
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Chapter 3

System of Supply and Classification of Consumers

System of Supply

(a) The Licensee shall as far as possible supply and maintain uninterrupted power supply at a
frequency between 49.02 and 50.5 Hz, which is the frequency band for operation of the grid
ordered by the Central Electricity Regulatory Commission.

(b) The declared voltage of the AC supply shall be as follows:

(1) Low Tension (LT) - Single Phase: 230 volts between phases and neutral.
Three Phase: 400 volts between phases.

(2) High Tension (HT) - Three Phase: 6.6 KV / 11KV / 33 KV. For existing Railway Traction
supply shall be single phase at 25 KV.

(3) Extra High Tension (EHT) - Three Phase: 66 KV / 132 KV / 220 KV. Two Phase at 132 KV /
220 KV for existing Railway Traction.

Provided that the actual voltage / frequency may vary within the tolerance limits permissible

under IER (Indian Electricity Rules) 1956 until regulations under Section 53 of the Electricity Act

2003 are framed.

3(2)[Provided also that the quality and reliability of supply to railway traction shall strictly be

monitored by licensees to be within the permissible tolerance limits for which essential

protective and corrective equipments shall be installed.]

Classification of Supply

The Licensee, unless the technical conditions of the distribution system otherwise permit, shall
give supply at a voltage and phase indicated as below:

(i) Low Tension

(a) All installations including Private Tubewells and Pump sets, with a contracted load less
than 5 KW - Single phase at 230 V

(b) 34 [Private Tube wells and Pump sets and all installations with a contracted load of 5KW or
more and up to 50 KW/ 56 KVA - 3 Phase, 4 wire at 400 V

(i) High Tension
(a) Contracted load exceeding 56 KVA and up to 3000 KVA - 3 Phase at 6.6/ 11 KV]
(b) Contracted load exceeding 3000 KVA and up to 10000 KVA - 3 Phase at 33 KV

(iii) Extra High Tension
Contracted load exceeding 10000 KVA - 3 Phase at 132 / 220 KV

3.3 (a) The above classification of supply shall apply to new connections / additional loads to be

sanctioned after the notification of this Code.

(b) However, if the licensee so requires, may convert the existing services at their cost without
the benefit of higher voltage tariff to the consumer. To avail the benefit of higher voltage tariff,
consumer shall bear the cost of conversion of existing services.

(c) The existing consumers, who apply for reduction of load, shall have the option to continue
in their existing system of supply. However, if the Licensee agrees to bear the cost of change
in system of supply after reduction of load, the consumer & the Licensee shall follow the
clause 3.2.

(d) The Licensee may, depending upon the technical conditions of the distribution
system, give supply at a different voltage and phase than the classification indicated in
clause 3.2
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(e) 3@ [Professionals architects, chartered accountants, engineers, doctors, lawyers and
teachers etc. may utilize a maximum of 50 square meters of residential space in their
possession, for carrying out professional practice or consultancy work, and this shall not attract
non-domestic tariff.]

Supply through Independent feeders

a) Load for Arc / Induction furnaces, Rolling Mills, Re-rolling Mills and Mini steel plants, of 1000
KVA and above, shall be released only through an independent feeder and all necessary
charges including the feeder cost shall be paid by the consumer.

(b) 34 [In other cases including townships / complexes, domestic or non-domestic or
institutions, the supply may be given at independent feeder for load above 500 KVA, including
those industries mentioned in clause 3.4(a) above but having load less than 1000 KVA, at the
request of the consumer / applicant, if he is willing to bear all applicable charges, subject to
technical feasibility and availability of bay / corridor at the sub-station.]

2[Provided that for releasing the supply to consumer / applicant on independent feeder, having
load below 500 KVA, it shall depend on nature and purpose of supply such as emergency
services, and such other reasons where continuity of supply is required by consumers, if the
licensee so determines, the supply can be released depending on system constraints, technical
feasibility, cost parameters as well as safeguarding the provisions of duty of supply on request
as per Act.]

()2 ® Deleted

(d) 3 (1) [The licensee shall allow tapping of feeders supplying Arc/ Induction furnaces, Rolling
Mills, Re-rolling Mills and Mini steel plants, with either of these plants, and this shall not be
construed as change in process. The tapping of the independent feeder shall be permitted by
licensee to other connection having a similar process subject to the following conditions,

(i)  Construction of separate feeder from the sub-station is not possible on account of non-
availability of corridor, right of way and bay at the respective sub-station.

(ii) Consent of original consumer has been obtained by prospective consumer for cost
sharing of common portion of feeder with the prospective consumer.

(iii)  Quality of supply is not likely to be affected, and if technically feasible.]

(iv)  The outdoor metering at the tapping point, and the additional cost due to changes in
system shall be done at the cost of prospective consumer. However the cost credit due
to removal of the existing system shall not be given to the consumers.

(v) 33 Deleted

32 [Note: Process of use of electricity means the sub-category mentioned under applicability
clause of appropriate tariff schedule as per the latest applicable Tariff Order of the
Commission.]

Power Factor

(a) It shall be obligatory for the consumer to maintain the desired average power factor of 0.9
for his load or any other value that the Commission may specify in its Tariff order during any
billing period.

(b) 34) [The Licensee may disconnect the supply temporarily if power factor is below 0.75
unless otherwise specified in the tariff order, during any billing period as per details given in
clause 4.36(c).

2 Amended by Commission’s order dated 5" May 2005.

18



3.6

3.7

3.8

3.9

727 8

(c) The Licensee may charge a penalty and / or give an incentive for low / high power factor
respectively as per the tariff order of the Commission. |

Load Balancing

(a) The Licensee shall ensure that the load unbalances does not exceed 5% at the point of
commencement of supply.

(b)The consumer taking three-phase supply shall also balance his load in such a way that the
difference in loading between each phase does not exceed 5% of the average loading between
the phases.

(c) The licensee may submit to Commission the procedure and time frame desired for levying
charges on consumer / providing compensation to consumers, for not complying to (a) and (b)
above.

Classification of Consumers

The Licensee may classify or reclassify consumers into various categories from time to time
and may fix different tariffs for different categories of consumers with the approval of the
Commission. The existing classification is given in Annexure 3.1.

Tariff and other Charges for Supply

(a) Tariff and other charges for the supply of electricity shall be announced by the Licensee
with the approval of the Commission in accordance with Section 24 of the UP Electricity
Reforms Act, 1999 to the extent consistent with provisions of the Electricity Act, 2003. Such
tariffs or charges shall take effect only after seven days from the date of publication in at least
two daily newspapers having wide circulation in the area of supply. The charges may include:

(i) Minimum monthly charges / fixed charges / yearly charges.

(i)  Demand charges.

(i)  Energy charges for energy supplied or wheeled.

(iv) Seasonal and time of day charges

(v Synchronization charges.

(vi)  Protective load charges

(vii)  Cross-subsidy surcharges for open access

(viii) Compensation for system losses

(ix)  Additional surcharge in cases where a consumer takes supply from an authorized person
/ agency other than distribution Licensee of his area

(b) The Licensee may also realize other charges including, but not restricted to, connection
charges, re-connection charges, delayed payment surcharge, fuel surcharge, power purchase
surcharge, grid support charges and power factor penalty / incentive, with the prior approval of
the Commission.

(c) After Commission’s approval, the Licensee shall publish Tariff Schedule on its web site
immediately and make available copies to consumers at a reasonable price.

Statutory Levies

Statutory levies such as electricity duty, taxes or any other duties etc. shall be payable by the
consumer as per law.
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Chapter 4
Procedure for Grant of Supply
4.1 Licensee’s Obligation to Supply

The Licensee shall on an application by the owner or occupier of any premises, located in his
area of supply, give supply of electricity to such premises within the one month after receipt of
completed application and payments,

Provided where such supply requires extension of distribution mains, or commissioning of new
sub-stations, the distribution Licensee shall supply the electricity to such premises immediately
after such extension or commissioning or within such period as specified by the Commission in
clause 4.8:

Provided also in case of application for supply from a village or hamlet or area wherein no
provision for supply of electricity exists, the Commission shall extend the time period for
provision of supply appropriately on a case-to-case basis:

3 @) [Provided further that in case of arrears of electricity dues in respect of any of old
consumers / premises where ownership has changed, the new connection shall be released to
the new owners only after submission of No-Dues Certificate as provided in clause 4.3(f):]

2 [And provided that if there are arrears of electricity dues on a premises, a new connection
shall not be released to a new applicant / or the old consumer on the same premises. The
connection shall also not be released if], -

(i) The applicant (being an individual) is an associate or relative (as defined in Section 2 and 6
respectively of the Companies Act, 1956) of the defaulting consumer,

(i) Or where the applicant being a company or body corporate or association or body of
individuals, whether incorporated or not, or artificial juridical person, is controlled, or having
controlling interest in the defaulting consumer, provided, the Licensee shall not refuse
electric connection on this ground, unless an opportunity to present his case is provided to
the applicant and a reasoned order is passed by an officer as designated by the licensee.

4.2 Licensee’s Obligation to Extend the Distribution System

(a) The Licensee shall have obligation for ensuring that its distribution system is upgraded,
extended and strengthened to meet the demand for electricity in its area of supply. Wherever
the existing transformation capacity is loaded upto 80% of its capacity, the licensee shall
prepare a scheme report for augmentation of such transformation capacity.

Provided that the responsibility of laying the distribution network for new streetlights shall be
that of the concerned local body.

34) [Provided also that for prospective connections in un-electrified areas in his area of supply,
the Licensee may intimate to the Commission the details of such un-electrified colonies / areas
along with approximate no. of prospective consumers. The licensee may also submit detailed
plan for electrification of such areas by any licensee / developer / Authority / Private Colonizers
/ Promoters / local body or any collective body of the consumers. The plans may be updated
each year before submission to Commission.]

(c) The Licensee shall meet the cost for strengthening / up gradation of the system to meet the
enhanced demand of the existing consumers as well as future growth in demand. Such
expenditure shall be allowed to be recovered from the consumers through tariff subject to
financial prudence check by the Commission.
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New Connections - General

The system of supply and voltage shall depend on the category of the consumer and the load
as per details given in Chapter 3.

3 @) [Application form for obtaining new connection and for enhancement / reduction of load
shall be made available to the applicant free of charge at all offices of the Licensee. The
Licensee shall also put them on its website for downloading. Photocopies of a blank form may
be made by the applicant and shall be accepted by the Licensee. The Licensee shall
endeavour to introduce systems facilitating electronic filing of the applications for release of
connections through meters (all categories), or filing / processing for connections through
prepaid meters provided commercially viable and sustainable technology is available.]

The licensee / local authority shall designate Officers / authority for accepting applications in
respect of sanction of load (for different categories of load) for new connection and releasing
load by way of giving new connection. However the local authority for a rural area may frame
it's own procedure for release of connection from time to time which shall as far as possible be
in conformity to approved guidelines/specifications / costs specified by Commission.

All information relating to procedure, fees, designated officers for releasing new connections
may be displayed on the notice boards of Subdivision office, Divisional offices and offices of
DGM’'s / GM’s / office of licensee. Public information counters for new forms, filing, and
disseminating information status in the above offices, with computerized facilities in all towns
with a population greater than 10 lakhs may be made operational within a time frame of one
year.

The electronic filing of a new application, status of connection pending to be released, and
tracking of status of a connection through IVRS facility may also be made possible in a phased
manner in all cities, through use of information technology, on the internet website, centralized
call centres, and proper linking with the subdivision / Division / DGM / GM offices.

3 [() It will be the duty of the seller and of the purchaser to find out the outstanding
electricity dues up to the date of sale, and further that both seller and purchaser will be
either/or, jointly and severally liable to pay the outstanding electricity dues/ obtain No dues
cetrtificate.

(i) Before sale of a premise is made, the outstanding dues will be cleared and, in the
alternative the deed to agreement / sale will specifically mention the outstanding dues and the
method of its payment. “Outstanding dues” means all dues pending on a premises including
late payment surcharge.

(iii) In case the no-dues certificate is not obtained by the old owner, new owner before purchase
of property may approach the licensee for no-dues certificate, by giving the reference of the
connection in said premises. The licensee shall either intimate the pending dues, if any, on the
premises or issue no dues certificate within 30 working days from the date of application.

(iv) The outstanding dues will be first charge on the assets of the company, and the
licensee shall ensure that this is entered in an agreement with new applicant.

(v) The recovery proceedings against the defaulting consumer, and where the defaulting
consumer is a company, from the Directors of the company, shall be ensured. Where a
financial institution has auctioned the property without consideration to licensees charge on
assets, claims may be lodged with the concerned financial institution with diligent pursuance.
(vi) In case the electricity connection to the said premises was given with the consent of house
owner, such person shall ensure the payment of all arrears/ dues of electricity by the tenant
before the tenant vacates the premises.

(vii) However the above conditions shall not apply if inconsistent with the provision of any
higher court order or an order as a consequence o it.

(viii) The application shall be processed by licensee on clearing of dues.]

g) Where the property has been legally sub-divided, the outstanding dues for the consumption of

energy on such premises, if any, shall be divided on pro-rata basis.
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h) A new connection to such sub-divided premises shall be given only after the share of outstanding
dues attributed to such sub-divided premises, is duly paid by the applicant. Licensee shall not
refuse connection to an applicant only on the ground that, dues on the other portion(s) of such
premises have not been paid, nor shall the licensee demand record of last paid bills of other
portion(s) from such applicants.

4.4 Processing of Application for Supply:

(@) Application for new connections, in prescribed form (Annexure 4.1) and complete in all
respects and accompanied by the prescribed Registration-cum-processing fee, shall be filed in
duplicate in the office, specified by the Licensee, along with -attested true copies of the
following documents:

(i) Proof of ownership of the premises in the form of registered sale deed or partition
deed or succession or heir ship certificate or deed of last will or Proof of occupancy
such as valid power of attorney or latest rent paid receipt or valid lease deed or
indemnity form as per Annexure 4.2. Order Copy of appropriate court, in case of
litigation regarding ownership of the premises, has to be enclosed.

(i) Approval / permission / NOC of the local authority, if required under any law /
statute.

(iii) In case of a partnership firm, partnership deed.

(iv) In case of a Limited Company, Memorandum, articles of Association, Certificate of

incorporation and list of Director’s / certified addresses.

34) lwork completion and Test certificate, on the prescribed format (Annexure 4.4),

given by the licensed electrical contractor can be submitted later but prior to

commencement of supply.]

(vi) Owner’s consent for getting new supply connection. (Annexure 4.3)

(v)

(b) Licensee shall arrange to assist the applicants, if required, in completing the application form.

(c) The Licensee shall verify the application and the enclosed documents at the time of receipt of
application. Written acknowledgement shall be issued on the spot. The acknowledgement shall
indicate the date of proposed inspection (not later than 10 days in electrified areas, and two

weeks in un-electrified areas) if the application is complete, otherwise it should mention the
shortcomings if the application is incomplete.

(d) No application for the new connection for an electrified area shall be refused under any
circumstances if it complies with statutory requirements and is in conformity with Act. In case
consumer has not been intimated within stipulated period about any deficiencies in his
application, the application shall be deemed to have been accepted for processing by the
licensee.

(e) Licensee shall not be responsible if the reasons for delay are on account of Right of Way,
acquisition of land, technical feasibility and lack of transmission capacity etc, over which the
licensee has no reasonable control, provided the reasons for the expected delay are
communicated to the applicant within the period specified for energisation.

(f) If any information furnished in application form is found wrong or the installation is defective or
the energisation would be in violation of provision of Act / Electricity Rules / Tariff Order, the
licensee shall not sanction the load and shall intimate the applicant the shortcomings / reasons
thereof in writing on the spot as far as possible.

4.5 Inspection by Licensee:

The applicant along with the licensed contractor or his representative shall be present
during the inspection. During the inspection, the Licensee shall:

(a) Satisfy themselves regarding the work completion certificate and the test report
submitted by the applicant.

(b)  In consultation with the applicant, fix the point of supply and the place where meter and
the MCB etc. shall be fixed.

(c) Estimate the distance between the point of supply and the nearest Distribution mains
from where supply could be given.
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Determine if the supply line shall go over any property belonging to a third party. In such
a case the applicant shall obtain no objection from the third party, in absence of which,
the licensee may adopt a different route for which the applicant shall bear the cost
differential.

Verify other particulars mentioned in the application form, if required.

If the Licensee is not satisfied, he shall intimate to the applicant shortcomings on the
spot. The applicant shall be required to get the defects removed. Inspection shall again
be conducted and a fee, as prescribed, may be charged for such subsequent
inspections.

4.6 3 Estimate

(@)
(b)

(c)

(d)

[After sanction of load, an estimate shall be prepared, which shall remain valid for three
months from the date of sanction letter to the applicant.

The estimate shall include security deposit, charges for laying the service line,
distribution mains (if required) & material, and system-loading charges etc, as
determined by the Licensee with the approval of the Commission once in two years.

After approval of the Commission, the Licensee shall publish a cost data book, and make
it available to any interested person at a reasonable charge, and shall also place it on
their website.

The above estimate shall be based on Rs / KW (or Rs / KVA) of the sanctioned /
contracted load, or on Rs per service installation for specific bands of contractual load
applied for OR sanctioned load at each voltage level up to 33 KV voltage on which supply
is to be given. Beyond 33 KV voltage level, the charges for laying shall be based on
actual estimates of the licensees.

Provided that the estimates for independent feeder shall be in accordance to
requirements laid down in clause 3.4 of this code.

Note:

(e)

()

Commission had specified a time frame for release of new connection in the Code
subject to certain conditions. Commission observes that estimates to be made by
licensee for the initial connection has uncertain elements - the uncertainty of time, as
well as uncertainty of what consumer has to pay. The Commission is therefore
constrained to direct the licensee to notify in advance the normative estimated charges
as specified above, within 3 months from the date of enforcement of this revised Code,
failing which, the licensee shall charge on such provisional normative charges that
may be specified by Commission.

If the work is to be done by the developer/ applicant / development authority, the
Licensee shall charge supervision charges as a percentage as given below, of the
normative estimate arrived at on KVA or KW basis as specified in cost data book,
which shall be deposited with the licensee before work begins.

Load 50 KW (56 KVA) upto 3600 KW (4000 KVA): - 15%
Above 3600 KW upto 9000 KW (10,000 KVA): - 8%
Above 9000 KW (10,000 KVA): - 5%

In other cases, Licensee shall commence the work after the applicant, has deposited
the full amount of the estimate. Until the normative cost estimates are enforced, the
supervision charges shall be levied as percentage specified above on estimated
material cost and shall also include the estimated labour cost, cost of material handling
and storage/inventory, and shall not include the system loading charges and the
establishment costs.

Disputes regarding the estimate may be referred to the authority that is one level higher
than the sanctioning authority and if the applicant is still aggrieved he may approach
the Consumer Grievance Redressal Forum for adjudication.
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(g) A final bill shall be prepared after completion of the work by the Licensee.
- If the final bill exceeds the value of the estimate, the difference shall be deposited by the
applicant before connection is energized.
- If it were less, the difference shall be adjusted in subsequent electricity bills or refunded by
cheque within 60 days.

Provided further that, in case of revision of charges, if the estimates were sanctioned prior to
the date of revision, the estimates in excess shall not be charged on completion of works on
the basis of revised charge. However, if the work is completed at an estimate less than that
prepared in revised charges, the excess amount deposited by the applicant on the basis of
unrevised charges, shall be refunded within 60 days.

Provided also that, if the licensee has published updated normative charges in the cost data
book, and has included the same in preparing the estimate, the final bill and above proviso,
shall not be necessary]

(h) Consumer’s Share in the Cost Estimate

(i) The cost of extension and up-gradation of the system for meeting demand of new
consumers / consumers desiring enhancement of load shall be deemed to have been
recovered from them through system loading charges as approved by the
Commission.

(i) In areas where distribution mains do not exist, the costs for installation of new
distribution mains shall normally be covered by grant from State Government or the
local body or any collective body of the consumers or a consumer. The Licensee may
also install new Distribution Mains from the surplus available with the Licensee after
meeting all expenditure.

(iii) In all cases the applicant shall bear the cost of the extension of service line from
the Distribution Mains to the point of supply.

3(1)

4.7 Release of Connection where extension of distribution mains or commissioning of

sub-station / increasing capacity is not required:

[(a) The Licensee shall intimate in maximum 10 working days of the site inspection, the
charges needed to be deposited by the applicant.

(b) The applicant shall deposit the charges within 7 working days of the receipt of the demand
note, and furnish the right of way permission if the supply line passes over the property not
belonging to the applicant.

(c) Licensee on request of consumer may extend the date of payment beyond 7 days, but this
extended time shall not be counted for delay in connection under Section 43 of Act, and no
compensation shall be paid during the said period.

(d) The applicant shall provide a board at the point of supply where meter and MCB shall be
installed.

(e) The Licensee shall, upon completion of formalities as indicated in sub-clause (d), intimate the
date when the meter shall be installed. The meter, MCBs etc. shall be installed and sealed in
the presence of the applicant on the appointed date and the connection shall be energized
immediately thereafter.

() The supply shall be given within 7 working days after the applicant deposits the charges, if a
new pole or an underground cable is not required to be erected.

(9) (i) The applicant can procure the meter and MCB himself of approved make and specification
fixed by the licensee as per clause 5.4 of this Code.
(i) The applicant shall deposit the meter & MCB, along with test charges with the Licensee.
After testing/ensuring the accuracy of the meter, the Licensee shall install the meter and
MCB.]

24



733 84

4.8 New Connection where Extension of Distribution Mains or Commissioning of New Sub-
Station / Enhancement of capacity of sub-station is required.

3@ [(@) Application in prescribed format in accordance to procedure as per clause 4.4, shall be
filed with the local office of the Licensee along with the documents, except that the work-completion
certificate may not be attached, if the wiring has not been completed. The applicant may indicate in
the application the time schedule in which load is required to be released. The applicant shall also
submit Phasing Schedule for release of load in case of Phased Contracted Demand.]

(b) Within:
(i) 15 days for request for supply on LT;
(i) 30 days for request for supply on HT;
(iii) 60 days for request for supply on EHT,

the Licensee shall communicate to the applicant:-

(i) whether the supply is technically feasible

(i) financial estimate for the works if feasible after sanction of load and inspection of site

(iii) estimated time to execute these works, after site inspection and load sanction.

(iv) date of site inspection, at least 7 days in advance when applicant / authorized
representative shall be required to be present.

(v) security deposit and other applicable charges.

(vi) the point where meter is to be installed.

(vii) the civil / other works that are to be completed by the applicant for installation of meter

cubicles and other electrical apparatus.

3(1) [(c) Within 90 days validity period of the estimate, the applicant shall be required to deposit the
estimated amount.
(d) (i) Change in site of the sanctioned load will not be permitted.
(i) Change in purpose of use of power within same tariff schedule shall be permitted.
(iii) If the applicant opts for lesser load than the sanctioned load before signing of agreement,
the agreement for the same shall be executed accordingly and the sanction of surrendered load
shall stand forfeited.]

(e) The Licensee shall execute the work expeditiously within:
(i) 45 days for loads to be connected with 400 V;
(i) 60 days for loads to be connected at 11 KV;
(iif) 120 days to be connected at 33 KV;
(iv) 300 days for loads to be connected at 132 KV.
from the date of deposit of estimated charges.

Provided for connections requiring augmentation of distribution systems, the licensee shall
inform the applicant maximum time frame for which load can be sanctioned as below:
- Where extension of lines or augmentation of Distribution Transformer is required - 60
days,
- Where new Distribution Transformer is required - 120 days and
- Where existing 11 KV network needs to be strengthened or existing 66 / 33 KV sub-
station needs to be augmented -180 days.

Also provided that the licensee shall electrify the un-electrified areas and release new
connection therein as per the schedule given below:

(iy Where augmentation from newly existing work is possible - 180 days;

(i) Where new work or grid needs to be laid - 1 year;

(iii) In case of Isolated Consumer - 180 days.
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3(4) [(f) The applicant shall have the option to execute these works himself through LEC under the
supervision of the Licensee for which supervision charges as specified in clause 4.6(d) shall
be payable to the Licensee.]

(g9) The applicant shall be responsible for getting the electrical works on his site inspected if
required preferably 2 weeks prior to the scheduled date of completion of works relating to the
distribution system, in accordance to the rules as framed under Sec 53 of Electricity Act 2003,
and until framing of such rules, by the Electrical Inspector, and submit the inspection report to
the Licensee. The HT or EHT applicants, upon demand of the Licensee, shall submit the test
results of the manufacturers of the apparatus.

Provided that any delay due to non-submission of test results / NOC from electrical Inspector /
Work Completion certificate shall be attributable to the applicant’s account.

(h) Upon satisfactory verification of the work completion certificate, test results, submission of
security, by the applicant and completion of the distribution system related works, the Licensee
shall intimate the date (not later than 7 days) when the connection shall be energized. The
applicant or his authorized representative shall be present at the time of sealing of meter and
energizing of the connection.

3 () Ejectricity Connection in the Multistorey Buildings / Multiplex / Marriage Halls /
Colonies to be developed by Development Authorities and / or Private Builders /
Promoters / Colonizers / Institutions / Individual applicants. (Approved by Licensed
Electrical Inspectors).

(a) [Electricity connection at single point of supply with single point metering shall be provided
to a new domestic / non-domestic Multistoried Buildings / Multiplex / Marriage Halls /
Cooperative Group Housing Societies / Colonies, with load exceeding 25 KW. However this
shall not restrict the individual owner from applying for individual connection, and the
licensee shall sanction the connection to such applicant at L. T.

(b) The load shall be calculated on the basis of area constructed as per norms given in
annexure 4.6, provided the applicant for single point supply may give an option in the
application for either (i) covered area calculation procedure, or (ij) as per actual
requirement to the satisfaction of the licensee.

(c) The applicant / developer / development authority shall be responsible to:

(i) Develop, construct the entire infrastructure required for distribution network from the
licensee’s sub station (220/132/33 KV or 33/11KV or 11/0.4 KV), upto the connection
outlets in individual owner’s premises, at his own cost, or by depositing fixed amount
as per Cost Data Book, with the Licensee.

(i) Arrange for safe housing with sealing of the bulk supply meter / sub-meters, and / or
individual meters, and lay the underground / overhead internal cabling in
trenches/ducts to each individual premise in the complex / colony.

(iii) Construct Metering room of proper size and well ventilated for housing the licensee’s
meters preferably near the entrance at the boundary wall inside the property limits,
and should be accessible from outside without entering the complex.

(iv) Make use of HVDS wherever applicable, and introduce prepaid billing system for the
use of individual owners. The licensee may provide necessary guidelines to the
applicant / developer / development authority.

(d) For loads exceeding 25 KW, the Development Authority / Promoter / Builder /
Colonizer/Institution shall: -

- Submit an application in the prescribed form alongwith processing charges if any, to the
designated officer of the Licensee as per the procedure specified above.

- Submit a copy of the plan/map of the building / colony duly showing the constructed
area of the entire building / colony, approved by the concerned Development Authority /
Mahapalika / Nagarpalika /Gram Panchayat, or certified by registered Architect, and
signed by the applicant.

- In case of non-submission of approval by the relevant authority / Government bodies /
registered architect, the supply shall be given conditionally on receipt of an undertaking
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from the applicant taking full responsibility that in the event of demolition, or objections
from such authority, the supply shall be permanently disconnected by the licensee.

- Indicate the time schedule in which load is required to be released, and phasing
schedule for part release of load.

- In case single point supply option is not exercised, submit an agreement affirming
consent to maintain the lines and transformer centers erected in the layout till
completion of works satisfactorily.

- Submit undertaking that only after completion of works satisfactorily, shall handover the
entire Distribution System along with the transformer(s) to the Distribution Licensee,
without claiming any payment or refund of any charges.

- Adhere to the prescribed procedure, submission of No- dues certificate, and applicable
charges specified by licensee and approved by the Commission.

(e) The Licensee shall sanction the load as per the procedure specified in Annexure 4.6 and

clauses above.

(f) The Development Authority / Promoter / Builder / Colonizer shall bear the estimated cost of
the distribution system (including the cost of transformer and / or Sub-Station, wherever required)
as per clause 4.6(d), on the basis of sanctioned load, or a part of sanctioned load (in case of
request for release of load in phases / stages for a colony or a township), in the following manner:

o Load up to 50 KW (56 KVA): -
The L.T. existing mains shall be strengthened.
o Above 50 KW and upto 3600 KW (4000 KVA): -
11 KV existing feeders shall be extended if spare capacity is available, otherwise
11 KV feeder shall be constructed from the nearest 33 KV or 132 KV sub-station
(if 11 KV voltage is available at 33 KV or 132 KV sub-station).
o Above 3600 KW upto 9000 KW (10,000 KVA): -
33 KV feeder from 132 KV sub-station.
Above 9000 KW (10,000 KVA): -
132 KV feeder from nearest 132 KV or 220 KV sub-station.

(Note: 220 KV feeder from nearest 220 KV or 400 KV sub-station if considered essential by the
licensee, shall also be permissible to the developers/ colonizer on their request. For 132KV and
above, clearances from transmission licensee shall be obtained wherever necessary.)

Provided that the above limits are indicative only, and:

(i) The provisions for supply through independent feeder shall be as per Clause. 3.4.

(i), The Licensee may decide differently the mode of giving supply in individual cases, after due
approval of it's Deputy General Manager / Chief General Manager /or MD depending on
voltage levels, to manage the infrastructure expeditiently keeping in mind the provisions of cl
4.2 (a).

(g) Authority / Promoter / Builder / Colonizer shall make payment for the estimated cost of the
above work only. The service connection charges, system loading charges, cost of meter,
security charges etc. shall be borne individually by the applicant inhabitants at the time of
making an application for individual electricity connection.

Provided that in case the Authority / Promoter / Builder / Colonizer submits an application for
single point supply to the licensee, for supplying to the individual owners of the flat in the
multistoried complex / colony, all the costs / charges specified as in (g) above, shall be borne by
him. The rules regarding the sale of energy to individual owners, and transfer of ownership of
connection by the Authority / Promoter / Builder / Colonizer, shall be as per the provisions laid
down in clause for ‘Sale of Energy by consumer’ as prescribed in clause 4.46.

(h)The levy of charges on account of excess load where single point supply exists, shall be as
per clause 6.9(A), and no checking of load or purpose of the individual owners of the flat shall be
necessary.

(i) The Authority / Promoter / Builder / Colonizer shall deposit prescribed charges as per cost data
book at the time of making an application for temporary connection for the construction of the
building/colony on per KW/KVA basis. The release of load for temporary connection shall be
metered, and the load shall be as per requirement subject to a maximum of 15% of the total load
required.
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() The Licensee shall start the work of construction of feeder after receipt of 100% estimated cost.
However, if Authority / Promoter / Builder / Colonizer desires to construct the lines etc. can do so
after depositing with the licensee the supervision charges specified in clause 4.6(e).]

4.10 Application for Temporary Supply
[(a) Licensee may grant temporary supply for a period not exceeding 2 years for building
construction and three months for other purposes (upto six months for cane crushers/other
seasonal processes) of temporary nature, unless otherwise provided in the tariff order.]

(b) Application for temporary supply shall be given in the format prescribed in Annexure 4.5 to
the local office of the Licensee at least 15 days before the day when supply is required where
no new pole or mains extension is required and 30 days where additional pole(s) or mains
extension Is required along with the following documents:

(i) No objection certificate, to ensure safety and security, from the local authority / owner of
the premises if the supply is required at a place owned by the local authority / owner of
the premises.

(ii) Proof of ownership in case applicant is not a consumer of the Licensee for the premises
where temporary connection is to be given or copy of the latest paid bill of the Licensee
in other cases.

(c) The Licensee shall examine the technical feasibility and if feasible shall send to the
applicant an estimate of the cost of the service line and other charges within a week of the
receipt of application.

(d) The Licensee shall also intimate the charges towards electricity consumption for the
period for which supply is requested, as per tariff approved by the Commission from time to time.

34) (e) After deposit of the estimated cost and the advance charge for electricity as intimated
above, and the load shall be released within 3 days for load up to 50 KW and within 21 days for
loads exceeding 50 KW [with proper metering]. However, the load shall be released only after
receipt of approval in writing from the Electrical Inspector in cases where 100 or more people are
expected [to gather in a congregation at one place].

(f) The date of availing of the temporary supply may be got amended, to a date not later than
90 days of the date in the original sanction, by the consumer / applicant, by applying to the
authority who sanctioned the load, at least three days before the commencement date indicated
in the order.

(9) In case any permit / license / NOC is withdrawn by the competent authority after the
connection is energized, the supply shall be disconnected forthwith and shall be reconnected
only after the permit / license / NOC is restored. Further, Licensee shall not be liable for any
damages. Reduction of any charges or refund shall not be permissible on this account.

(h) For further extension of the period of temporary supply, the consumer / applicant shall
apply to the Licensee at least one week before the date of expiry of temporary supply. The
Licensee may grant extension subject to the provisions of clause 4.10(a) and deposit by the
consumer / applicant of the advance charges of electricity, for the period of extension.

(i) On conversion to permanent services, the security amount deposited by consumer if any,
shall be adjusted in security deposit required for permanent connection.
Provided in the case of construction of building in colonies / multi-storey complexes etc, the
period of temporary supply can be extended beyond 2 years subject to maximum of six months
in exceptional circumstances at the discretion of licensee.

32 [Provided also that temporary connection shall be released on premises only after clearing of
electricity dues, if such dues are not stayed by court.]

28



737

Uttar Pradesh Electricity Regulatory Commission

Kisan Mandi Bhawan, Il Floor, Gomti Nagar, Lucknow-226010 Phone 2720426 Fax 2720423
E-mail secretary@uperc.org

Commission’s Order Dt. 22" July, 2014

Electricity Supply Code (Fifth Amendment), 2005

No.: UPERC/Secy/Regulations/Supply Code/2014/097
Dated 24" July 2014
Notification
Miscellaneous

Whereas the U.P. Electricity Supply Code 2005(Fourth Amendment) was
notified on the 14" June, 2008, in accordance with Sections 176 and 183

of Electricity Act 2003 and all other enabling powers in this behalf;

And whereas, the licensees are facing difficulties in some of the provisions
of the Electricity Supply Code 2005, and amendments thereof have
requested for amendments in Electricity Supply Code.

And whereas, by reason of some of the said difficulties in the Supply
Code, 2005 some addendums / substitution / deletions in the Electricity

Supply Code 2005 and amendments thereof, have been made.

And whereas, as a result of the above, and for other substantial reasons,
it has become necessary to amend certain provisions of the Supply Code
2005 and amendments thereof;

And whereas the Commission issued a public notice in leading
newspapers and the website of UPERC inviting the objections and opinion
of all the stakeholders, including the NPCL, and that after receiving the
comments / objection / suggestions of all the stakeholders the meeting of
the ESCRP was held on 2" July 2014, the addendums / deletions /
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modifications approved by the Committee have been made in the
Electricity Supply Code 2005 to be known as Electricity Supply Code Fifth
Amendment, 2014. These provisions are consistent to the Electricity Act
2003 and amendment thereof.

Now, therefore, in exercise of powers conferred by section 50 of the
Electricity Act and the provisions of the Supply Code 2005 and all other
enabling powers in this behalf, the Uttar Pradesh State Electricity
Regulatory Commission makes the following Electricity Supply Code (Fifth
Amendment), 2014 namely

Short title and commencement - (1) This Code may be called the
Electricity Supply Code (Fifth Amendment), 2014.

(2) It shall come into force on the date of publication in the Gazette.

Amendment in Clause 4.4(a). - In the Electricity Supply Code, 2005,
hereinafter called the Code, in clause 4.4(a) the following sub-clause shall
be inserted, namely:

“4.4(a)(vii) Connections to Jhuggi / hutments / Patri Shopkeepers shall be
given as temporary connection only and shall be energized through pre
paid meters only and the prospective consumer has to provide Aadhar
Card/Pan Card/Ration Card/ Voter ID Card/ Driving License/ Bank
Account of Nationalized Bank only (one of these). All the papers issued in
regard to this connection will boldly display that the same is a temporary
connection and is not a proof of ownership of the said premises.
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The conditions mentioned above in sub-clauses i to vi shall not be

applicable for the connections released and requested under this sub-

clause.

Provided that these temporary connections shall be upto 2 KW

only.

It shall be the responsibility of the licensee to ensure electrical

safety in such cases.

Amendment of clause 4.6(ii).-In the said Code, in clause 4.6, in sub-

clause (i), the word “commercial” shall be replaced by the word “non

domestic.”

Amendment of clause 4.10. - In the said Code, in clause 4.10 (i) first

proviso shall be substituted as follows:

Existing

Amended

Temporary Supply: Provided in the
case of construction of building in
colonies / multistory complexes
etc., the period of temporary
supply can be extended beyond 2
years subject to maximum of six
months in exceptional
circumstances at the discretion of

licensee.

4.10(i) --- “Provided in the case of
construction of building in colonies
/ multi-storey complexes etc. The
period of such temporary supply
can be extended beyond 5 years
with the approval of Chief Engineer

or equivalent officer.”
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UTTAR PRADESH ELECTRICITY REGULATORY COMMISSION
No. UPERC/Secy./Regulations/Supply Code/2017/894
Lucknow dated August 25,2017 SEoR

WHEREAS the U.P. Electricity Supply Code, 2005 (Fifth Amendment) was notified on 25" August,
2014, in accordance with Sections 176 and 183 of Electricity Act, 2003 and all other enabling powers in this
behalf; :

AND WHEREAS, the licensees are facing difficulties in some of the provisions of the Electricity
Supply Code, 2005, and .lmemlments thereol” and have nequested further for some amendments in the
Electricity Supply Code.

AND WHEREAS, by reason ol some of the said difficulties in the Supply Code 2005 some
addendums/ substitution/ deletions in the Electricity Supply Code, "0()5 and amendments. theleol have been

made. : DS 1
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AND WIIEREAS, as a result of the above, and for other substantial reasons, it has become necessary

(o amend certain provisions of the Supply Code, 2005, and amendments thereof’;

NOw, THEREFORE, in exercise of powers conferred by section 50 of the Electricity Act and the
provisions of the Supply Code, 2005 and all other enabling powers in this behalf, the ‘Uttar Pradesh State
Electricity Regulatory Commission makes the following Electricity Supply Code (Ninth Amendment), 2017

namely :

”

U.P. STATE ELECTRICITY REGULATORY COMMISSION, ELECTRICITY SUPPLY CODE
(NINTH AMENDMENT), 2017

1-Short title and commencement—
(1) This Code shall be called the Electricity Supply Code (Ninth Amendment), 2017.

(2) It shall come into force on the date of publication in the Ofticial Gazette.

(3) The provision under 6.8 (a) (iii) inserted by Eighth Amendment shall be abolished and new

proviso under 1.9 (k) shall be added. : .

2—-Addition of additional provise under 4.9 (k)-For the purpose ol electrification in undeveloped/
un-electrified colonies within or adjoining any urban area whose distribution network has not been
developed by the developer. it is provided that the dislributim: licensee shall develop the necessary
distribution network to facilitate connections in such colonies, for which a scheme shall be prepared by the
licensee. To meet the cost of development of distribution network a sum of Rs, 35 per square feet of the plot
size shall be charged by the licensee. This scheme will be imhlememed in those colonies where 25% of plot
owners have built their houses and out of these 25% plot owners, 50% residents would have deposited the
development charges (@ Rs. 35 per square feet of their plot size in one lump sum or in instalments, as per the
scheme envisaged by the licensee. The development charges shall also- be payable by those plot/house
owners who have taken the connections through temporary arrangement. For development of lhc_nctwnrk,
the 1T lines shall be builton STP and 1.1 Lines on PCC Poles.

If the total cost of electrification of the colony is not recovered by the licensee through payments ol
(@ Rs. 35 per square feet, the remaining amount can be recovered by the licensee as Capex in the ARR.

This scheme would not be applicable in the colonies developed by Development Authorities/
Housing Boards as the charges for developing the electrical infrastructure is already included in the price
charged by these organizations for the plots. ' I

SANJAY SRIVASTAVA,
Secretary, 32
U.P. Electricity Regulatory Commission.
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Uttar Pradesh

Electricity Supply Code (Thirteenth Amendment), 2018
No.: UPERC/Secy/Regulations/Supply Code/2018/206
Dated: 10t Aug 2018
Notification

Misceilaneous

Whereas the U.P. Electricity Supply Code 2005 (Twelfth Amendment) was notified on 6"

April, 2018, in accordance with Sections 176 and 183 of Electricity Act, 2003 and all other
enabling powers in this behalf;

And whereas, the licensees are facing difficulties in implementing some of the provisions

of the Electricity Supply Code, 2005, and amendments thereof and have requested for
cerfain amendments in the Electricity Supply Code.

And whereas, as a result of the above, and for other substantial reasons, it has become

necessary to amend certain provisions of the Supply Code, 2005 and amendments
thereof;

Now, therefore, in exercise of powers conferred by section 50 of the Electricity Act and
the provisions of the Supply Code, 2005 and all other enabling powers in this behalf, the
Uttar Pradesh Electricity Regulatory Commission makes the following amendments in

Electricity Supply Code as Electricity Supply Code (Thirteenth Amendment), 2018.

Short title and commencement - (1) This Code shall be called the Electricity Supply
Code (Thirteenth Amendment), 2018.

(2) It shall come into force on the date of issue of this notification.
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Existing

Amended

4.6(e)(ii) If the work is to be done by
the developer/ applicant /
development authority, the
Licensee shall charge supervision
charges (on the estimated labour
cost, cost of material handling and
storagef/inventory, but excluding
the system loading charges and the
establishment costs), as a
percentage of the normative
estimates, specified in Cost Data
Book, which shall be deposited with
the licensee before work begins.

4.6(e)(ii) “If the work is to be done
by the developer / applicant /
development authority, the
Licensee shall charge supervision
charges (on the estimated labour
cost, cost of material, material
handling and storage / inventory,
but excluding the system loading
charges and the establishment
costs), as a percentage of the
normative estimates, specified in
cost data book, which shall be
deposited with the licensee before
work begins.

Notwithstanding the amended
provision coming into effect from the
date of nofification, the supervision
charge on cost of material charged
earlier in the estimates before this
amendment shall not be refunded
back.”

95

2. Amendment of clause 4.6(e){ii) - In the said Code, in clause 4.6(e)(ii) shall be substituted
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3. Amendment of clause 4.9 - In the said Code, in clause 4.9 shall be substituted as follows:

Electricity Connection in
the Multi-story Buildings /
Multiplex / Marriage Halls /
Colonies to be developed
by Development
Authorities and / or Private
Builders / Promoters /
Colonizers / I[nstitutions /
individual applicants.
(Approved by Licensed

Electrical Inspectors).

(a) [Electricity connection
at single point of supply
with single point metering
shall be provided to a new
domestic / non-domestic
Multistoried Buildings /
Multiplex / Marriage Halls /

Cooperative Group
Housing Societies /
Colonies, with foad
exceeding 25 KW.

Part A: New Electricity Connection in the Multi-story
Buildings / Multipiex / Marriage Halls / Colonies to be
developed by Development Authorities and / or
Private Builders / Promoters / Colonizers / Institutions

{ Individual

Electrical Inspectors)

a.

applicants. (Approved by Licensed

All new connections domestic/ non-domestic
Multistoried Buildings / Multiplex / Marriage Halls /
Cooperative Group Housing Societies / Colonies
shall be released only on multiple point for supply
of power to individual owners/occupants from

licensee.

The role of developer / development authority shall

be Ilimited fo

development of electrical

infrastructure necessary to make available
electricity supply to individual connections from
the the

the

licensee,
the

developer/development authority shall seek a

system of distribution

Accordingly, in initial  phase,

temporary connection from the licensee for

developing the electrical infrastructure. Once, the

electrical  infrasfructure s the

developed,
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However, this shall not
restrict the individual
owner from applying for
individual connection, and
the licensee shall sanction
the connection to such
applicant at L.T. (b) The
load shall be calculated on
the basis of area
constructed as per norms
given in annexure 4.6,
provided the applicant for
single point supply may
give an option in the
application for either (i)
covered area calculation
procedure, or (i) as per
actual requirement to the
satisfaction of the licensee.
(c) The applicant [
developer / development
authority shall be

responsible to:

(i} Develop, construct the

entire infrastructure 1.

required for distribution

network from the.

licensee’'s sub  station
(220/132/33 KV or

developer shall hand over the same including bus

bar and other central equipment to the licenses,

which shall remain under the confrol of the
licensee. Upon successful completion and
handing over the electrical infrastructure to
licensee, all occupiers /consumers shall apply to
the licensee for individual connections whereas,
the developer/RWA shall apply for separate
connection(s) for common facilities.

Explanation — for the purposes of this sub- section

“electrical infrastructure means —

(i)  Entire infrastructure required for distribution
network from the licensee’s sub-station
(220/132/33 KV or 33/11KV or 11/0.4 KV),
up to the connection outlets in individual
owner’s premises, which is to be developed
at his own cost, or by depositing fixed
amount as per Cost Dafa Book, with the
Licensee. This shall include cost of

dedicated feeder also, if required.

Provided that if the developer / development
authorily choses fo construct the system on
its own the material used shall be as per

specification/GTP approved by the licensee.

(i) Well ventilated Metering room of proper
size for housing fthe licensee’s meters
preferably near the enirance within the
avoperty  fimits.  Ideally, it should be

accessible from outside without entering the

complex.
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331KV or 11/0.4 KV),
upto the connection outlets
in  individual  owner's
premises, at his own cost,
or by depositing fixed
amount as per Cost Data
Book, with the Licensee.
(i) Arrange for safe
housing with sealing of the
bulk supply meter / sub-
meters, and / or individual
meters, and lay the
underground / overhead
internal cabling in
trenches/ducts to each
individual premise in the
complex / colony.  (iii)
Construct Metering room
of proper size and well
ventilated for housing the
licensee's meters
preferably near the
entrance at the boundary
wall inside the property
limits, and should be
accessible from outside
without entering the
complex, (iv) Make use of

HVDS wherever
| applicable, and introduce

prepaid billing system for

(ifi) Safe housing and sealing of the bulk supply
meter / sub-meters, and / or individual
mefters; and lay the underground / overhead
internal cabling in trenches/ducts to each
individual premise in the complex / colony.

For seeking temporary connection, as provided

above, the Authority / Promoter / Builder /

Colonizer shall apply in the prescribed form along

with prescribed charges, as provided in the cost

data book, to the designated officer of the

Licensee for construction of the building/colony on

per KW/KVA basis. The release of load for

temporary connection shall be metered, and the

load shall be as per requirement subject to a

maximum of 15% of the total estimated load

required (herein after referred to as the “deemed
load”).

Along with the application following will also be

submitted —

(i) a copy of the plan/map of the building /
colony duly showing the constructed area
of the entire building/  colony, approved
by the concemed Development  Authority
! Mahapalika / Nagarpalika /Gram
Panchayat, or certified by registered
Architect, and signed by the applicant. In
case of non-submission of approvat by the |
relevant authority / Government bodias /
registered architect, the supply shall be

given conditionally on receipt of an
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the wuse of individual
owners. The licensee may
provide necessary
guidelines to the applicant
! developer / development
authority. (d) For loads
exceeding 25 KW, the
Development Authority /
Promoter / Builder [
Colonizer/Institution shall; -
- Submit an application in
the prescribed form
alongwith processing
charges if any, to the
designated officer of the
Licensee as per the
procedure specified above.
- Submit a copy of the
plan/map of the building /
colony duly showing the
constructed area of the
entire building / colony,
approved by the
concerned  Development
Authority / Mahapalika /
Nagarpalika {Gram
Panchayat, or certified by
registered Architect, and
signed by the applicant. -
In case of non-submission

of approval by the relevant

responsibility that in the event of
demolition, or objections from such
authority, the supply shall be permanently
disconnected by the licensee.

(i}  Submit the detailed electrification plan for
multiple point supply with provision of bus
bar and reference meter at a point, which
can he easily accessed by the licensee.
The plan shall be approved by the licensee.

(i)  An agreement affirming consent to
maintain the lines and transformer provided
in the layout till satisfactory completion of
works.,

(iv) Submit undertaking that only after
completion of works {0 the satisfaction of
licensee, he shall handover the entire
Distribution System along with the
transformer(s) to the Distribution Licensee,
without claiming any payment or refund of
any charges.

(v}  Submission of No- dues certificate, and
applicable charges specified by licensee

and approved by the Commission.

The deemed load shall be calculated as per
procedure and norms specified in annexure 4.6 for
determination of load in case of multi-storied
building/colonies. This deemed load shall form the

basis of estimale.

Page 6 of 18



749 100

authority / Government
bodies /
architect, the supply shall

registered

be given conditionally on
receipt of an undertaking
from the applicant taking
full responsibility that in the
event of demolition, or
objections  from  such
authority, the supply shall
be permanently
disconnected by the
licensee. - Indicate the
time schedule in which
load is required to be
released, and phasing
schedule for part release of
load. - In case single point
supply option is not
exercised, submit an
agreement affirming
consent to maintain the
fines and transformer
centers erected in the
fayout till completion of
works satisfactorily. -
Submit undertaking that
only after completion of
works satisfactorily, shall
handover the entire

Distribution System along

o Above 50 KW and up to 3600 KW (4000 KVA):

° Above 3600 KW up to 9000 KW (10,000

o Above 9000 KW (10,000 KVA): -

The Development Authority / Promoter / Builder /
Colonizer shall bear the estimated cost of the
distribution system (including the cost of
transformer and / or Sub-Station, wherever
required) as per clause 4.6(d), on the basis of

deemed load in the following manner:
Load up to 50 KW (56 KVA): -

The L.T. existing mains shall be strengthened.

11 KV existing feeders shall be extended if

spare capacity is available, otherwise

11 KV feeder shall be constructed from the
nearest 33 KV or 132 KV sub-station

(if 11 KV voltage is available at 33 KV or 132
KV  sub-station).

KVA): -

33 KV feeder from 132 KV sub-station.

132 KV feeder from nearest 132 KV or 220
KV sub-station.

(Note: 220 KV feeder from nearest 220 KV or
400 KV sub-station if considered essentiai by
the licensee, shall also be permissible o the
developers/ colonizer on their request. For |

132KV and above, clearances from

Page 7 of 18



750 101

with the transformer(s) to
the Distribution Licensee,
without  c¢laiming  any
payment or refund of any
charges. - Adhere to the
prescribed procedure,
submission of No- dues
certificate, and applicable
charges  specified by
licensee and approved by
the Commission. (e) The
Licensee shall sanction the
load as per the procedure
specified in Annexure 4.6
and clauses above. (f)
The Development
Authority [/ Promoter /
Builder / Colonizer shall
bear the estimated cost of
the distribution system
(including the cost of
transformer and / or Sub-
Station, wherever
required) as per clause
4.6(d),

sanctioned load, or a part

on the basis of

of sanctioned load (in case
of request for release of

foad in phases / stages for

tfransmission licensee shall be obiained

wherever necessary.)

Provided that the above limits are indicative

only, and:
(i) The provisions for supply through
independent feeder shall be as per

Clause. 3.4

(i) The Licensee may decide differently the
mode of giving supply in individual cases,
after due approval of its Superintending

Chief

depending on voltage levels, to manage

Engineer, Engineer or MD
the infrastructure expediently keeping in

mind the provisions of cl 4.2 (a).

Authority / Promoter / Builder / Colonizer/ shall
make payment for the estimated cost of the above
work only. The service connection charges,
system loading charges, cost of meter, security
charges etc. shall be borne individually by the
applicant inhabitants/occupier at the time of
making an application for individual electricity

conneciion. the service connection

Similarly,
charges, system loading charges, cost of meter,
security charges etc. for the common facility

connection shall be borne by the developer/RWA.

The Licensee shall start the work of construction
of feeder after receipt of 100% estimated cost.

However, if Authority / Promoter / Builder /
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a colony or a township), in

the following manner;

o Load up to 50 KW (56
KVAY). - The L.T. existing
mains shall be
strengthened. o Above 50
KW and upto 3600 KW
(4000 KVA): - 11 KV
existing feeders shall be
extended if spare capacity
is available, otherwise 11
KV feeder shall be
constructed  from the
nearest 33 KV or 132 KV
sub-station (if 11 KV
voltage is available at 33
KV or 132 KV sub-station).
o Above 3600 KW upto
9000 KW (10,000 KVA): -
33 KV feeder from 132 KV
sub-station. Above 9000
KW (10,000 KVA): - 132
KV feeder from nearest
132 KV or 220 KV sub-

station.

(Note: 220 KV feeder
from nearest 220 KV or
400 KV sub-station if
considered essential by

the licensee, shall also be

Colonizer desires to construct the system can do
so after depositing with the licensee the

supervision charges specified in clause 4.6(e).

The developer / development authority shall
continue to be responsible for following even after

handover of the electrical system to licensee

(i) Maintenance of internal wiring & internal
network shall be the responsibility of RWA/
developer.

(i) To maintain and replace the transformer, if
required.

(i) To ensure that the Bus Bar, Distribution
Boxes & Meter Room are properly insulated
and are under the lock & key of licensee. A
log book shall be maintained in the meter
room to record the entry and history of seal
inspection.

(iv) To provide back-up power from separate
cable through separate meter. Accordingly,
separate bills shall be raised for the backup
supply

Provided that individual connection shall be

provided to the individual only after the receipt of

the application for new connection from the
individual premise owner, as per the clause 4.3 of
this code. The agreement for individual
connections will be signed between individual

consumers and the licensee for direct supply of the

licensee to the consumers. Similarly, the
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permissible to the
developers/ colonizer on
their request. For 132KV
and above, clearances
from transmission licensee
shall be obtained wherever
necessary.) Provided that
the above limits are
indicative only, and: (i)
The provisions for supply
through independent
feeder shall be as per
Clause. 3.4, (i), The
Licensee may decide
differently the mode of
giving supply in individual
cases, after due approval
of it's Deputy General
Manager / Chief General
Manager for MD
depending on voltage
levels, to manage the
infrastructure expeditiently
keeping in  mind the

provisions of cl 4.2 (a).

{(g) Authority / Promoter /
Builder / Colonizer shall
make payment for ihe
astimated cost of the

azove work only. The

developer/RWA shall apply for connection of
common facilities in accordance with provisions of
this code and shall enter info an agreement with
the license regarding the connection of common

services.

Provided also that Individual connection shall be
provided only through smart pre-paid meters, the
cost of which shall be borne by the individual
owners/ occupiers. The rates of such prepaid smart
meters shall be governed by Cost Data Book. The
meter shall be provided by the licensee. At the time
of installation of meter by the Licensee, individual
consumer shall note the initial reading of the new
meter. The record of meters shall be taken in the

systemn by the licensee after the change of meter.

Provided further that the licensee shall make
effective arrangement for recharge facility online to

every consumer.,

Provided alsc that the meler installed by the
licensee at the incoming supply of the multi- story
building will act as reference meter. The total
energy consumption of the electricity recorded at
the incoming supply point of the multi ~story building
as per reference meter shall be compared with the
total electricity consumption of all the individual
meters instalied in the building for each billing
cycle. An energy difference of up {o 4%, in case of

supply up to 11 kV, and up to 5% in case of supply

at higher voliages shali e waated as permissible
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service . connection
charges, system loading
charges, cost of meter,
security charges etc. shall
be borne individually by the
applicant inhabitants at the
time of making an
application for individual
electricity connection.
Provided that in case the
Authority / Promoter /
Builder / Colonizer submits
an application for single
point supply to the
licensee, for supplying to
the individual owners of the
flat in the multistoried
complex / colony, all the
costs / charges specified
as in (g) above, shall be
bormne by him. The rules
regarding the sale of
energy  to  individual
owners, and transfer of
ownership of connection
by the Authority / Promoter
{ Builder / Coionize_r, shall
be as per the provisions
faid down in clause for
‘Sale  of Energy by

consumer’ as prescribed in

towards transformation and LT losses. In case the
difference in energy consumption for any billing
cycle works out to be higher than 4% / 5%as in
respective cases mentioned above, then the
difference of energy beyond permissible loss level
shall be calculated in terms of units and the same
will be added in the consumption of common
services. However, these additional units, in case
of residential buildings, shall attract the energy
charges as applicable to the highest slab under
LMV-1 category. Similarly, the additional units , in
case of commercial compiex, shall attract energy
charges as applicable for the highest slab under
applicable LMV category.

Part B: Conversion of Existing Single Point
Connection to Multiple Point Connection in the
Multistory Buildings/ Mulitiplex/ Marriage Halls/
Colonies to be developed by the Development
Authorities and/or Private
Builders/Promoters/Colonizers/institutions/Individual
Applicants.

a) All Multi-story Buildings /Multiplex/Marriage Halls/
Colonies developed by the Development
Authorities and/or Private Builders/ Promoters/
Colonizers/ Institutions, having single point
connection, shall converf their single point
connection into multiple point connection by
31/03/2019. The Commission may extend the

date in exceptional circumstances upon request.

Page 11 of 18



754 105

clause 4.46. (h)The levy of
charges on account of
excess load where single
point supply exists, shall
be as per clause 6.9(A),
and no checking of load or
purpose of the individual
owners of the flat shall be
The
Authority / Promoter /

necessary. (i}

Builder / Colonizer shall
deposit prescribed charges
as per cost data book at
the time of making an
application for temporary
connection for the
construction of the
building/colony on  per
KW/KVA The

release of load for

nasis.

temporary connection shall
be metered, and the load
shall be as perrequirement
subject to a maximum of
15% of the total

required.

load

() The Licensee shall start
the work of construction of
feeder after

100%  estimated

receipt of

cost.

b)

d)

The Licensee shall take necessary sfeps to
inspect the existing distribution network from the
reference meter to the point of connection to
individual consumer such as ftransformers,
busbars, distribution boxes, allied equipment and
meters etc. of the building for assessing feasibility
of effecting such change within a period of 30 days
and issue necessary instruction fo the
builders/RWA for such change within next 30

days.

The licensee shall direct the RWA/builder to make
necessary arrangement for easy access of the
building to the Licensee or its authorized
representatives for the purpose of any activity

related to such change.

The entire cost of such conversion from single
point fo multi point supply shall be borne by the
RWA/builder who in turn can recover this cost
from the individual residents in proportion to the
contracted load allotted to each individual
resident. However, the expenditure on change in
the infrastructure shall be vetted by the concerned

Executive Engineer .

Upon successful change, the Development

Authorities and/or Private Builders /Promoters
[Colonizers /Institutions/RWA shall handover the
entire distribution system of the building up to the

inteiface point  wilh the  lecensee & no

Page 12 of 18



755 106

However, if Authority /
Promoter [/ Builder f
Colonizer desires fo

construct the lines etc. can
do so after depositing with
the licensee the
supervision charges

specified in clause 4.6(e).]

f)

g)

compensation shall be provided for the redundant

material.

In case work of conversion/modification of single
point connection is taken up by the distribution
of RWA/builder/
developer; the money collected from individual

licensee on the request
consumers against estimate approved by the

licensee  for effecting the necessary
conversion/modification from existing single point
to multi- point shall be handed over to licensee,
who shall carry out the work at the earliest so as
to complete the changeover from single point to
multi-point within the timeline specified under the

point (a) avove.

The developer/RWA shall also make necessary
changes in the intemnal distribution network in
such a way that the bus bar, reference meter and
other associated system is easily accessible to
the licensee and the control of these equipment

shall be handed over to the licensee.

Aiter carrying out necessary change for effecting
multi-point connection system from single point
connection systemn, the electrical infrastructure
should strictly adhere to the requirements as
mentioned in point (b) of part-A above. Similarly,

the responsibilities of the developer/development

authority/ RWA, subseguent to hand-over of the

Page 13 of 18



756 107

)

system to licensee, shall be governed by

respective points of part-A above.

Subsequent to transfer of system to licenses,
connections shall be provided to individual
owners/occupiers and to RWA/developer (for
commion facilities) strictly in accordance with point
(i) of part-A above. The load for individual
connections shall be calculated as per norms

given in annexure 4.6.

Provided that the service connection charges,
cost of meter, etc. shall be borne individually by
the applicant inhabitants/occupier at the time of
making an application for individual electricity
connection. Similarly, the service connection
charges, cost of meter, etc. for the common facility
connection shall be borne by the developer/RWA.
However, the system loading charges shall not be

levied again as it has already been recovered.

The Licensee shall complete the work of
releasing the connection within the time
prescribed in the clause 4.7 & 4.8, as the case

may be.

The complete LT Distribution system will be
approved by EE hefore start of supply of electricity

by the licensee to the customers directly.

At the time of installation of meter by the Licenses,

the individuai consumer shail note the reading of
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the old meter as well as the initial reading of the

new meter.

m) The Licensee shall refund the security deposit as
per the provision given in clause 4.20. The
developer/RWA in turn will refund this security

amount to individuals

4. Amendment of clause 2.3 - In the said Code, in clause 9.3 ‘Service of Notices’ shall be

substituted as follows:

Existing Amended

Service of any notice on the consumer | Service of any notice on the consumer
may be effected either by delivering the | may be effected either by delivering the

notice to the consumer in person by an | notice to the consumer in person by an
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THE UTTAR PRADESH ELECTRICITY REGULATORY COMMISSION
LUCKNOW

ORDER

Order No. 1 of 2025 - In the matter of Electricity Supply Code - 2005

(Power to Remove Difficulties)

Whereas the U.P. Electricity Supply Code, 2005, henceforth referred to as “the
Code”, came into force vide Gazette Notification No. 4528 dated 18.02.2005.

And whereas the U.P. Electricity Supply Code, 2005 (Ninth Amendment) was notified
on 25™ August 2017, in exercise of powers conferred by section 50 of the Electricity
Act, 2003 and the provisions of the Electricity Supply Code, 2005 and all other
enabling powers in this behalf.

And whereas the additional proviso under sub-clause (k) of Clause 4.9 Part A, added
vide the Ninth Amendment provides that:

(a) "For the purpose of electrification in undeveloped/ un-electrified
colonies within or adjoining any urban area whose distribution
network has not been developed by the developer, it is provided
that the distribution licensee shall develop the necessary
distribution network to facilitate connections in such colonies, for
which a scheme shall be prepared by the licensee. To meet the cost
of development of distribution network a sum of Rs. 35 per square
feet of the plot size shall be charged by the licensee. This scheme
will be implemented in those colonies where 25% of plot owners
have built their houses and out of these 25% plot owners, 50%
residents would have deposited the development charges @ Rs. 35
per square feet of their plot size in one lump sum or in installments,
as per the scheme envisaged by the licensee. The development
charges shall also be payable by those plot/houseowners who have
taken the connections through temporary arrangement. For the
development of the network, the HT lines shall be built on STP and
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LT Lines on PCC Poles.

If the total cost of electrification of the colony is not recovered by
the licensee through payments of @Rs. 35 per square feet, the

remaining amount can be recovered by the licensee as Capex in the
ARR.

This scheme would not be applicable in the colonies developed by
Development Authorities/ Housing Boards as the charges for
developing the electrical infrastructure is already included in the

price charged by these organizations for the plots.”

And whereas UPPCL has submitted a proposal dated 27.04.2024, in this regard citing

the mandate provided in Rule-3 of the Electricity (Rights of Consumers) Rules, 2020
which states that:

"Rights and Obligations- It is the duty of every distribution licensee to
supply electricity on request made by an owner or occupier of any premises
in line with the provisions of Act. It is the right of consumer to have minimum
standards of service for supply of electricity from the distribution licensee in
accordance with the provisions made in these rules.”

And whereas UPPCL has further highlighted that providing the electricity connections in
the undeveloped/ un-electrified colonies is not possible under the present provisions

if fewer applicants apply for the electricity connection.

And whereas the detailed submission made by UPPCL dated 27.04.2024 for the
electrification in undeveloped/ un-electrified colonies proposes two methodologies
for the electrification work, first is applicable where the number of applicants for any
such colony is less than or equal to 10 and second when the number of applicants is
above 10. The two methodologies differ only in respect to the quantum of
infrastructure that shall be developed by the licensees.
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And whereas in both these methodologies the applicant for an electricity connection
was required to pay a development charge @ Rs. 35 per sq. ft. of their plot size
bunched in lots of 500 sq. ft. and multiples thereof or @ Rs. 17500 per kW of applied
load, whichever is higher. The scheme also provided for load eligibility of 1 kW per
500 sq. ft. or part thereof of the plot size. Thus, an applicant with 2350 sq. ft. plot
size would have load eligibility of SkW (500x4+350x1).

And whereas the submitted scheme also proposed that if the applicant of such colony
applied for an increase in his contracted load or his maximum demand exceeded the
contracted load, within one year from the date of issue of the connection, he would
be required to pay additional development charge @ Rs. 17500 per kW or part
thereof of additional load beyond his eligible load based on the plot size calculated
as above. The scheme further proposed an automatic increase of 7% in the
development charges in every financial year.

And whereas the submitted scheme also provided for developing facility on licensees’
website (Jhatpat Portal) for the Online application of electricity connections and
creating a separate accounting head on ERP for ensuring proper accounting. It also

proposed making provisions in its billing' software to identify the connections
released under this scheme.

And whereas the scheme entailed releasing connections under tariff categories LMV-
1, LMV-2, LMV-4 and LMV-6. The scheme also involved separate colour coding to be
done on the electrical equipments of such colonies for identification and maintaining

the records of such colonies at the Division level. Proposed scheme provided for
using PCC poles even for 11 kV lines.

And whereas the Commission observed that the development charge @ Rs. 35 per
sq. ft., to be charged by the licensee was provided by the Ninth amendment notified
in August 2017 and the cost of various equipments have undergone substantial
increase since then. A comparison of the costs of equipments having major share in
the cost of distribution networks is as follows:
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S. Description Unit | Cost* as per | Cost* as per | Percentage
No. UPPCL Stock | UPPCL Stock Increase
Issue Rates Issue Rates or
2017 2024 (Decrease)
(Rs.) (Rs.)

i 2 3 4 5 6

1 11 M ST Pole No. 12594 20356 61.63

2 8.5 M PCC Pole No. 2623 3243 23.63

3 | ACSR Weasel | Meter 19 30 57.89
Conductor

4 ACSR Dog | Meter 65 99 52.30
Conductor

5 LT AB Cable (3x95 | Meter 225 328 45.77
+1x70+1x16) sq.
mm

6 11/0.4 kV, 400 | No. 555407 981584 76.73
kVA Transformer

7 Transformer No. 3130510 5059933 61.63
33/11 kV, 5 MVA

8 LT XLPE Cable | Meter 605 899 48.59
3.5%x240 mm? |

* Rounded off to the nearest Rupee.

And whereas the above comparison which has been drawn between the Stock Issue
Rates of 2024 and the Stock Issue Rates of 2017 shows an escalation in cost ranging

from 23.63% to 76.73% with majority of items depicting more than 50% increase
in cost.

And whereas the development of electrical infrastructure of various housing colonies
is also done by various Development Authorities/Housing Boards, the schedule of
charges for development of electrical infrastructure were also obtained from Yamuna
Expressway Industrial Development Authority (YEIDA), Greater Noida Industrial
Development Authority (GNIDA) and also U.P Awas Evam Vikas Parishad to have a

comprehensive view of the costs being incurred on such works by these
organizations.

i NSSLLTR »
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And whereas according to the schedule of charges shared by these Development
Authorities/Housing Boards for the year 2023-24, the cost for development of
internal as well as external electrical infrastructure for residential and commercial
areas comes out to be Rs. 86.62 per sq. ft. for GNIDA, Rs. 89.49 per sq. ft. for YEIDA
and ranging from Rs. 90.80 per sq. ft. to Rs. 202.11 per sq. ft. for three different
townships developed by U.P Awas Evam Vikas Parishad.

And whereas the Ninth amendment mandates that the distribution licensee should
develop the necessary distribution network for such colonies but at the same time a
distribution licensee needs to be compensated for the Capex required for such
electrification works which have been left undeveloped by the land developer.

And whereas the Commission finds that the proposal of UPPCL dated 27.04.2024
provides for double charging in form of bunching the plot size in lots of 500 sq. ft.
and multiples thereof and further levying the development charge not only @ Rs. 35
per sq.ft. of such bunched plot sizes but also @ Rs. 17500 per kW of the applied
load, which is unacceptable since the dispensation provided in the Ninth Amendment
of the Electricity Supply Code, 2005 simply allowed the licensee to charge

development charge @ Rs..35 per square feet solely on the plot size for the
development of distribution network.

Now, therefore, the UP Electricity Regulatory Commission in exercise of its powers
conferred by Section 50 of the Electricity Act, 2003 and clause 9.5 of the Code i.e.

Power to Remove Difficulties and all other enabling powers in this behalf hereby
makes this Order namely:-

1.0 Short Title and Commencement:

a. This Order may be called the Electricity Supply Code - 2005 (Removal of
Difficulty), first order, 2025.

b. It shall come into force from the date of its issue.

2.0 Clause 4.9(k) Part A inserted by Ninth Amendment shall be amended to the
following extent:

Page 5 0f 8
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A) In view of the mandate provided in Section-43 of the Electricity Act, 2003,

B)

Clause-3 of the Electricity (Rights of Consumers) Rules, 2020 and also the
submission made by UPPCL that providing the electricity connections in such
colonies is not permitted under the current provisions if fewer applications
are received, the Commission decides to do away with the requirement of
"25% of plot owners have built their houses and out of these 25% plot
owners, 50% residents would have deposited the development charges”

for the scheme envisaged under clause 4.9(k) Part A of the Supply Code,
2005,

Based on the scheme submitted before the Commission by the Discoms in
July 2017, the revised submission by UPPCL vide its letter No.
155/RAU/Supply Code dated 27.04.2024 and also the spirit of the Ninth

Amendment, the Commission provides the following broad guidelines: -

(i) Based on the factual matrix provided in the preceding paragraphs and
with a view to provide a reasonable support to the licensee, the
Commission has decided to update the development charge to Rs. 70 per
sg. ft. of the plot size. Therefore, to meet the cost of development of the
distribution network of such un-electrified colonies, the owner or occupier
of plot/house/building/property shall be required to pay one-time
development charge @ Rs. 70 per square feet of their plot size, in one
lumpsum, irrespective of the load or category applied for, at the time of
application for electricity connection along with other applicable charges.
This development charge shall be payable only once for the first electricity
connection released against any plot/house/building/property and no
development charge shall be payable against additional connection(s) or
enhancement of load etc. Moreover, the updated development charge shall
only be levied prospectively, and no difference shall be charged from the
consumers of such colonies who have previously taken regular connections
paying development charges @ Rs. 35 per sq. ft.

il
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(ii) After each year from the date of roll-out of the scheme, an escalation
equivalent to change in WPI of preceding 12 months shall be allowed on

the current rate to compute development charge applicable for the
subsequent year.

(iii) The development of the infrastructure may be carried out by the
licensees either in a single phase or in multiple phases as per the site
requirement. However, development of electrical infrastructure would not
entitle the owner or occupier of plot/house/building/property of such
colonies to claim the benefit of reduced distance from such nearest
distribution mains and he shall be required to deposit the development
charge provided under the scheme.

(iv) The above development charge shall be in addition to any other
charges specified in the prevailing Cost Data Book for obtaining an
electricity connection and shall be payable over and above this charge.
However, consumer of such colonies, after payment of the requisite
development charge, shall be treated as if existing within 40 meters from

the distribution mains and no variable line charges shall be chargeable to
them.

(v) The development charge shall also be payable by those
plot/house/property owners/occupiers of such colonies who have

previously taken the connection through temporary arrangement.

(vi) The applicant for the temporary electricity connection (LMV-9) in such
colonies shall also be required to deposit the development charge at the
above-mentioned rate. However, he shall not be required to deposit the

development charge in future, whenever he applies for the permanent
connection.

Page 7 of 8
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(vii) Electricity connections under tariff categories LMV-1, LMV-2, LMV-4,
LMV-6 and LMV-9 can be released under this scheme.

(viii) For the development of the distribution network of such colonies, the

HT lines shall be built on STP and LT lines on PCC Poles preferably using
AB cables to avoid theft.

(ix) Separate colour coding shall be provided on the electrical equipments |
of such colonies for clarity to the officers of the licensee thereby ensuring
that each owner/occupier of such colony deposits the development charge.

Separate records for such colonies shall be maintained at the Division
level.

(x) Licensee shall provide facility on its website for the Online application
of connections in such colonies. The licensee shall also make provisions in

its billing software to identify the connections released under this scheme.

(xi) The licensee shail create a separate accounting head on ERP for
ensuring proper accounting of the development charges received and also -
the expenditure made under this scheme. These details shall also be
provided separately in the ARR.

(xii) This scheme shall not be applicable in the colonies developed by
Development Authorities/ Housing Boards as the charge for developing the

electrical infrastructure is already included in the price charged by these
organizations for the plots.

(xiii) All other provisions of the scheme shall remain unchanged.

&

o -

(Sanjay Kumar Singh) (Arvind Kumar)

Place: Lucknow

Dated: 27 .02.2025

Member Chairman
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TRUE TRANSLATED COPY OF ANNEXURE R-5

Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

District Gautam Buddha Nagar website: www.greaternoidaauthority.in e

mail: authority@gnida.in

Letter No.greno/dgm (E/M)/2022WC-E&M-1/182 Date: 28.07.2022

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
K.P.-111, Greater Noida
Sub.: Regarding electricity connection for colony/buildings  being
developed/constructed without prior permission of the authority in

rural/urban areas of Greater Noida

Sir,
It is being observed that you are allowing overhead lines without

permission of the authority in rural/urban areas of Greater Noida. These lines
are causing obstructions unnecessarily in the development works being carried
out by the authority and are encouraging development of illegal colonies in
some rural areas. Directions in this regard were issued in the past also that in
the areas under jurisdiction of the authority no electricity line will be allowed
without approval of the authority but directions are not being followed and
without approval/permission of the authority lines are being allowed to give

electricity connection continuously.

Therefore, you are again directed to ensure that NOC is obtained from the

authority before issuing any electricity line/ connection in any urban/rural


http://www.greaternoidaauthority.in/
mailto:authority@gnida.in
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areas/new colonies in Greater Noida to avoid any obstructions in the planned

development of the area in future.

Encl: as above
Sd/-
(Salil Yadav)
D.G.M.(Electrical)
Copy to —
» The Staff Officer to CEO for information
» The AddI.CEO (V) for information
» The GM (Project) for information
> Sr. Manager. Work Circle-E&M-01/E&M-02/E&M-03 for necessary
action as above.
D.G.M.(Electrical)

/[True translated copy//
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TRUE TYPED COPY OF ANNEXURE R-6

Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata

Sir,
This is to inform you that the above referred site has been inspected by

Sr. Manager, Work Circle (Civil)-2. Maa Vaishno Vatika colony already exists
in village Tilpata in Khasra N0.295 and this Khasra is not acquired by the
authority.
Therefore, necessary action is to be taken by your department for release
of electricity connection after inspection of the above site.
Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The Addl.CEO (V) for information
» The GM (Project) for information
» The Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//

Greater Noida Industrial Development Authority
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Plot No.1, Sector K.P.-4, Greater Noida City
Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata

Sir,
Please refer to the enclosed above subject letter dated 09.06.2023 of the

resident of Defence Z Block Tilpata village whereby electricity connection for

Defence Z Block, Tilpata situated Khasra No.737 is requested.

With reference to the above, a report enclosed with the letter
No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The AddIl.CEO (V) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida
Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata

Karanvas

Sir,
The information requested with regard to the above subject is forwarded

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of

Work Circle (Civil)-02 for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The GM (Engg.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
PLOT NO.-1,SECTOR KP-IV.GREATER NOIDA

REF.:Proj/WC-E&M-1/2023 } 128§ Dated:- 9 /12/2023

To,
Vice President (Operation)
Noida Power Company Ltd.,
Sector KP-3, Greater Noida.

Dear Sir,

Please find enclosed herewith a Letter no. nill dt. 30.10.2023 from residents of Khasra
No. 207, Krishna Vatika, Vill — Vedpura, Distt- Gautam Buddh Nagar Regarding electric
connection.

You are requested to look in to the matter & take necessary action accordingly. If any
NOC required to NPCL, Please put letter to authority accordingly.

Encls.: As above
(Gurvirder Singh)
Sr. Manager(WC-E&M-1)
Copy To:-
o Manager/Asstt. Manager (E&M-1) for information & necessary action. p

/

Sr. Manager{WC-E&M-1)
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To

Senior Manager-E/M-02

Greater Noida Development Authority

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura
Sir,

With due respect, this is to state that the undersigned applicants have
applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra
No.207.

NOC is required for electrification of the above Khasra so that applicants

may get electricity connection from NPCL.

Therefore, you are requested to issue NOC for abovementioned Khasra.
Applicants

Varun Tiwari 9953121503
Rafiq Khan 7042293699
Ritu Raj Singh 8310673275
Brijesh Goswami 7210362462
Atul Sharma 9999009657
Amit Nagar 9810376169

Ashish Kulshreshtha 9336932273
Gianendra Nagar 9818651437
Hariom Goswami 9911410905
Jitendra Sharma 7011884474

RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023
To
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Sh. Gurwinder Singh Ji
Sr. Manager, Work Circle — E&M-1
Greater Noida Industrial Development Authority

Greater Noida

Sub.: Regarding release of electricity connection to Krishna Vatika, village
Vaidpura at Khasra No.207

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated
08.12.2023, This is to inform with reference to the above that applicant Varun
Tiwari and others have applied for electricity connection in Krishna Vatika

Vaidpura village.

You are, therefore, requested to issue NOC after inspection of Khasra N0.207,
village Vaidpura so that electricity connection can be issued for the above

premises.

Thanking you

Yours truly,

Manager

NPCL

Encl: as above.

Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information
3. Assistant Manager (Elec.) for information
4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No0.207 for

information

/[True translated copy!//
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RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/400 Date: 20.12.2023
To

Sh. Gurwinder Singh Ji

Sr. Manager, Work Circle — E&M-1 (GNIDA)

Greater Noida

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech

Private Limited, Sunpura Village, Greater Noida, Khasra N0.381

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095, This is
to inform you with reference to the above that applicant Krishnakant Rastogi
has applied for electricity connection in Khasra N0.381 of Krishal Buildtech

Private Limited, Sunpura village, Greater Noida.

You are, therefore, requested to issue NOC after inspection of Khasra No.381

so that electricity connection can be issued for the above premises.

Thanking you
Yours truly,
Manager
NPCL
Encl: as above.
Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information

3. Concerned Manager/Assistant Manager (Elec.) for information
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4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited,

Khasra No.381, Sunpura Village, Greater Noida for information

/[True translated copy!//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024

To
The Vice-President (Project & Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection for village Sunpura

Sir,
With reference to the above, the information requested by you in your

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned
Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831
dated 12.01.2024, is forwarded to you for necessary action

Encl: as above
Sd/- 09.02.24

(Anoj Kumar Anand)
Sr. Manager (WC-E&M-I)
Copy to —
» The General Manager (Engg./Elec.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//
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TRUE TYPED COPY OF ANNEXURE R-6

Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata

Sir,
This is to inform you that the above referred site has been inspected by

Sr. Manager, Work Circle (Civil)-2. Maa Vaishno Vatika colony already exists
in village Tilpata in Khasra N0.295 and this Khasra is not acquired by the
authority.
Therefore, necessary action is to be taken by your department for release
of electricity connection after inspection of the above site.
Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The Addl.CEO (V) for information
» The GM (Project) for information
» The Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//

Greater Noida Industrial Development Authority
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Plot No.1, Sector K.P.-4, Greater Noida City
Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata

Sir,
Please refer to the enclosed above subject letter dated 09.06.2023 of the

resident of Defence Z Block Tilpata village whereby electricity connection for

Defence Z Block, Tilpata situated Khasra No.737 is requested.

With reference to the above, a report enclosed with the letter
No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The AddIl.CEO (V) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida
Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata

Karanvas

Sir,
The information requested with regard to the above subject is forwarded

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of

Work Circle (Civil)-02 for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The GM (Engg.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
PLOT NO.-1,SECTOR KP-IV.GREATER NOIDA

REF.:Proj/WC-E&M-1/2023 } 128§ Dated:- 9 /12/2023

To,
Vice President (Operation)
Noida Power Company Ltd.,
Sector KP-3, Greater Noida.

Dear Sir,

Please find enclosed herewith a Letter no. nill dt. 30.10.2023 from residents of Khasra
No. 207, Krishna Vatika, Vill — Vedpura, Distt- Gautam Buddh Nagar Regarding electric
connection.

You are requested to look in to the matter & take necessary action accordingly. If any
NOC required to NPCL, Please put letter to authority accordingly.

Encls.: As above
(Gurvirder Singh)
Sr. Manager(WC-E&M-1)
Copy To:-
o Manager/Asstt. Manager (E&M-1) for information & necessary action. p

/

Sr. Manager{WC-E&M-1)
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To

Senior Manager-E/M-02

Greater Noida Development Authority

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura
Sir,

With due respect, this is to state that the undersigned applicants have
applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra
No.207.

NOC is required for electrification of the above Khasra so that applicants

may get electricity connection from NPCL.

Therefore, you are requested to issue NOC for abovementioned Khasra.
Applicants

Varun Tiwari 9953121503
Rafiq Khan 7042293699
Ritu Raj Singh 8310673275
Brijesh Goswami 7210362462
Atul Sharma 9999009657
Amit Nagar 9810376169

Ashish Kulshreshtha 9336932273
Gianendra Nagar 9818651437
Hariom Goswami 9911410905
Jitendra Sharma 7011884474

RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023
To
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Sh. Gurwinder Singh Ji
Sr. Manager, Work Circle — E&M-1
Greater Noida Industrial Development Authority

Greater Noida

Sub.: Regarding release of electricity connection to Krishna Vatika, village
Vaidpura at Khasra No.207

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated
08.12.2023, This is to inform with reference to the above that applicant Varun
Tiwari and others have applied for electricity connection in Krishna Vatika

Vaidpura village.

You are, therefore, requested to issue NOC after inspection of Khasra N0.207,
village Vaidpura so that electricity connection can be issued for the above

premises.

Thanking you

Yours truly,

Manager

NPCL

Encl: as above.

Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information
3. Assistant Manager (Elec.) for information
4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No0.207 for

information

/[True translated copy!//
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RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/400 Date: 20.12.2023
To

Sh. Gurwinder Singh Ji

Sr. Manager, Work Circle — E&M-1 (GNIDA)

Greater Noida

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech

Private Limited, Sunpura Village, Greater Noida, Khasra N0.381

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095, This is
to inform you with reference to the above that applicant Krishnakant Rastogi
has applied for electricity connection in Khasra N0.381 of Krishal Buildtech

Private Limited, Sunpura village, Greater Noida.

You are, therefore, requested to issue NOC after inspection of Khasra No.381

so that electricity connection can be issued for the above premises.

Thanking you
Yours truly,
Manager
NPCL
Encl: as above.
Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information

3. Concerned Manager/Assistant Manager (Elec.) for information
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4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited,

Khasra No.381, Sunpura Village, Greater Noida for information

/[True translated copy!//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024

To
The Vice-President (Project & Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection for village Sunpura

Sir,
With reference to the above, the information requested by you in your

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned
Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831
dated 12.01.2024, is forwarded to you for necessary action

Encl: as above
Sd/- 09.02.24

(Anoj Kumar Anand)
Sr. Manager (WC-E&M-I)
Copy to —
» The General Manager (Engg./Elec.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//
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TRUE TYPED COPY OF ANNEXURE R-6

Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2531 Date: 19.04.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Maa Vaishno Vatika, village Tilpata

Sir,
This is to inform you that the above referred site has been inspected by

Sr. Manager, Work Circle (Civil)-2. Maa Vaishno Vatika colony already exists
in village Tilpata in Khasra N0.295 and this Khasra is not acquired by the
authority.
Therefore, necessary action is to be taken by your department for release
of electricity connection after inspection of the above site.
Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The Addl.CEO (V) for information
» The GM (Project) for information
» The Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//

Greater Noida Industrial Development Authority
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Plot No.1, Sector K.P.-4, Greater Noida City
Letter No.Pro/work circle-E&M-1/2023/2647 Date: 10.07.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection in Khasra No. 737 of village Tilpata

Sir,
Please refer to the enclosed above subject letter dated 09.06.2023 of the

resident of Defence Z Block Tilpata village whereby electricity connection for

Defence Z Block, Tilpata situated Khasra No.737 is requested.

With reference to the above, a report enclosed with the letter
No.Project/work circle-02/2023/2277 dated 07.07.2023 of Work Circle (Civil)-

02 is forwarded for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The AddIl.CEO (V) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2023/2836 Date: 10.08.2023

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida
Sub.: Regarding electricity connection in Khasra No. 289 of village Tilpata

Karanvas

Sir,
The information requested with regard to the above subject is forwarded

to you vide letter No. Project/work circle-02/2023/2345 dated 02.08.2023 of

Work Circle (Civil)-02 for necessary action.

Sd/-
(Gurwinder Singh)
Sr. Manager (WC-E&M-I)
Copy to —
» The GM (Engg.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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To

Senior Manager-E/M-02

Greater Noida Development Authority

Sub.: Regarding electrification of Khasra No.207 of village Vaidpura
Sir,

With due respect, this is to state that the undersigned applicants have
applied for electricity connection in Krishna Vatika, Vaidpura situated Khasra
No.207.

NOC is required for electrification of the above Khasra so that applicants

may get electricity connection from NPCL.

Therefore, you are requested to issue NOC for abovementioned Khasra.
Applicants

Varun Tiwari 9953121503
Rafiq Khan 7042293699
Ritu Raj Singh 8310673275
Brijesh Goswami 7210362462
Atul Sharma 9999009657
Amit Nagar 9810376169

Ashish Kulshreshtha 9336932273
Gianendra Nagar 9818651437
Hariom Goswami 9911410905
Jitendra Sharma 7011884474

RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/395 Date: 14.12.2023
To
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Sh. Gurwinder Singh Ji
Sr. Manager, Work Circle — E&M-1
Greater Noida Industrial Development Authority

Greater Noida

Sub.: Regarding release of electricity connection to Krishna Vatika, village
Vaidpura at Khasra No.207

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3085 dated
08.12.2023, This is to inform with reference to the above that applicant Varun
Tiwari and others have applied for electricity connection in Krishna Vatika

Vaidpura village.

You are, therefore, requested to issue NOC after inspection of Khasra N0.207,
village Vaidpura so that electricity connection can be issued for the above

premises.

Thanking you

Yours truly,

Manager

NPCL

Encl: as above.

Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information
3. Assistant Manager (Elec.) for information
4. Sh. Varun Tiwari, Krishna Vatika, Vaidpura, Khasra No0.207 for

information

/[True translated copy!//
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RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.NPCL/2023-24/E-6/400 Date: 20.12.2023
To

Sh. Gurwinder Singh Ji

Sr. Manager, Work Circle — E&M-1 (GNIDA)

Greater Noida

Sub.: Regarding release of electricity connection tin favour of Krishal Buildtech

Private Limited, Sunpura Village, Greater Noida, Khasra N0.381

Sir,

Please refer to the above subject letter No. Proj/WC-E&M-1/2023/3095, This is
to inform you with reference to the above that applicant Krishnakant Rastogi
has applied for electricity connection in Khasra N0.381 of Krishal Buildtech

Private Limited, Sunpura village, Greater Noida.

You are, therefore, requested to issue NOC after inspection of Khasra No.381

so that electricity connection can be issued for the above premises.

Thanking you
Yours truly,
Manager
NPCL
Encl: as above.
Copy to —
1. The G.M. (Engg./Elec.) for information
2. Sr. Manager, Work Circle-3 for information

3. Concerned Manager/Assistant Manager (Elec.) for information
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4. Applicant Sh. Krishnakant Rastogi, Krishal Buildtech private Limited,

Khasra No.381, Sunpura Village, Greater Noida for information

/[True translated copy!//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2024/3188 Date: 09.02.2024

To
The Vice-President (Project & Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection for village Sunpura

Sir,
With reference to the above, the information requested by you in your

letter No. NPCL/2023-24/E-6/400 dated 20.12.2023, provided by the concerned
Work Circle (Civil)-02 vide letter No.Greno/Engg./Work Circle-2/2024/2831
dated 12.01.2024, is forwarded to you for necessary action

Encl: as above
Sd/- 09.02.24

(Anoj Kumar Anand)
Sr. Manager (WC-E&M-I)
Copy to —
» The General Manager (Engg./Elec.) for information
» Sr. Manager, Work Circle-02 for information
» The concerned Manager/Assistant Manager (elect.) for necessary action
Sr. Manager (WC-E&M-I)
/[True translated copy//



163
Annexure8ﬂ27

Yex Aiver Menfire faera sy
qEvs ¥e—1 Agex podlo—d, Aex Awer Rl

A W0/ I T—devenn-1,/2022 /99 of Rt 9 L)/06 /2022
Jar F,

IURTE (IATIRH)

Ho AgeT R @ foo,

dgex HON0—3, Fex A= |

fawy — e[ TeeE @ w7
RIEY,

FIAT WHY Y=id— (1) E-15/FY-2022-23/190 Date- 06.06.20222, (2) E-15/FY-2022-
23/210 Date- 13.06.20222, (3) E-15/FY-2022-23/191 Date- 06.06.20222 T Gv<H U B
orad daem gl SHeR T T 2 dehd H Seid Bl & fh uidiewr

Approved Layout Plan Ud Completion Certificate &« SURT=I daer fagr s sfera & |
T Aigsy H WA g # Y ¥ g @ ufshar sraerlt o

el ReyT ol afda 2|

n’
N

(3

aRo YaEs® (WC-f&M-1)
yfaferfa:—
> HEIYEEE (YRS A8ley &) qrey gaed | /
» SU HewEEe ([Agd) Aeied &) [k yae | /

> R WEI0 YawRId / Yaed ab Afdo—sUUsUH—1 Bl s Hridre] %ﬁt

EIRCERSEY (WC-E&M-I)

2 L@(z?/



164

TRUE TRANSLATE%'!Z%PY OF ANNEXURE
R-7

Greater Noida Industrial Development
Authority Plot No.1, Sector K.P.-4, Greater
Noida City

Letter No.Pro/work circle-E&M-1/2022/ 2206 Date: 24.06.2022

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Sub.: Regarding electricity connection

Sir,
Please refer to your letter No.(1) E-15/FY-2022-23/190 date 06.06.2022, (2) E-

15/FY-2022-23/210 date 13.06.2022, (3) E-15/FY-2022-23/191 date 06.06.2022
whereby you have requested for information regarding electricity connection. In this
connection, this is to inform you that it would be proper to give electricity connection
only after the approved layout plan and completion certificate are submitted in the
authority and the same procedure is to be followed in future in similar cases.

Hence, report forwarded for information.

Sd/-
(Sandeep Bharti)
Sr. Manager (WC-E&M-I)
Copy to —

» The GM (Project) for information
» The DGM (Elec) for information
» The concerned Assistant Manager/ Manager Work Circle-E&M-I for necessary
action
Sr. Manager (WC-E&M-I)

/[True translated copy//
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01, Hdex ~ifelol Ui 4, T Huer 201310
ST TUg TaHgE ATR (Yev yae)

TS HAT-Hivlde /qd afdhel 3,/2022 /)0 33 fadi: 29 082022

Har ¥,
S Ganguly
Vice President (Operations)
Office: Electric Sub-station,
Knowledge Park-1V, Greater Noida,
Gautam Buddha Nagar, UP-201310

fA¥a:— Release of electricity connections at newly developed colony Greno Green Residency by
Colonizer MR. Yatindra Kumar at Khasra No.-225, Village Khera Chauganpur, Near KP-
V, Greater Noida.(West).

Helqy,
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A QUG UM WS I b GUd T 225 YUY Greno Green Residency by
Colonizer MR. Yatindra Kumar at Khasra No.-225. Village Khera Chauganpur, Near KP-V. Greater
Noida.(West), gRT 3ifeRgfera &9 3 arda Rufor & S0 3 319 & iy [Aega wataier = R wmd |
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-3/2022/1038 Date: 22.08.2022

To
Sh. S. Ganguly
Vice-President (Operations)
Office: Electric Sub-station
Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP-201310

Sub.: Release of electricity connections at newly developed colony Greno Green
Residency by Colonizer Mr. Yatindra Kumar at Khasra No.225, Village Khera
Chauganpur, Near K.P.-V, Greater Noida (\West)

Sir,

Please refer to your letter No.E-15/FY-2022-23/230 dated 20.06.2022 whereby
you have requested for information for providing electricity connection at Khasra
No0.225, village Khera Chauganpur, near KP-V, Gr. Noida. This is to inform you in
this regard that the above-mentioned Khasra No.225 falls within the notified area of
Greater Noida Industrial Development Authority and any kind of construction without
prior permission of the authority falls in the category of illegal construction and the
encroachers of this Khasra have already been issued notices to remove illegal

construction under section 10 of U.P. Industrial Area Development Act, 1976.

Therefore, you are requested not to give electricity connection at above-
mentioned Khasra No.225 in favour of Greno Green Residency developed by
Colonizer MR. Yatindra Kumar at Khasra No0.225, Village Khera Chauganpur, Near
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K.P.-V, Greater Noida (West) because the above construction falls in the notified area
of the Greater Noida authority and it is illegal construction.
Sd/- 22.08.2022
(Chetram Singh)
Sr. Manager, Work-Circle-3

Copy to —
1. The G.M. (Engg.) for information
2. The DGM (Engg.) for information
3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3

/[True translated copy//
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Yex Auer enfire Qe midrewor
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UHih W& Hiuldae /ad dfba-3 /2022 / /939 fa-id: 22. 082022

e 7,
S Ganguly
Vice President (Operations)
Office: Electric Sub-station,
KnowledgePark-1V, Greater Noida,
Gautam Buddha Nagar, UP-201310

fawm— Release of electricity connections at newly developed colony Saurav Enclave by Local
Colonizer at Khasra No.-53, Village Devla, Dadri, Greater Noida.
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-3/2022/1039 Date: 22.08.2022

To
Sh. S. Ganguly
Vice-President (Operations)
Office: Electric Sub-station
Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP-201310

Sub.: Release of electricity connections at newly developed colony Saurav Enclave by

local Colonizer at Khasra No.53, Village Devla, Dadri, Greater Noida.

Sir,

Please refer to your letter No.E-15/FY-2022-23/229 dated 20.06.2022 whereby
you have requested for information for giving electricity connection at Khasra No.53,
village Devla, Dadri, Gr. Noida. This is to inform you in this regard that the above-
mentioned Khasra No.53 falls within the notified area of Greater Noida Industrial
Development Authority and any kind of construction without prior permission of the
authority falls in the category of illegal construction and the encroachers of this
Khasra have already been notices to remove illegal construction under section 10 of
U.P. Industrial Area Development Act, 1976.

Therefore, you are requested not to give electricity connection at above-
mentioned Khasra No0.53 in favour of Saurav Enclave by Local Colonizer at
KhasraNo.53, Village Devla, Dadri, Greater Noida because the above construction
falls in the notified area of the Greater Noida authority and it is illegal construction.

Sd/- 22.08.2022
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(Chetram Singh)
Sr. Manager, Work-Circle-3

Copy to —
1. The G.M. (Engg.) for information
2. The DGM (Engg.) for information
3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3

/[True translated copy//
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Yex Aver aenfre faera wfdravor
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Uaifeh et -Hividge /dab dfhel 3 /2022 / 1o Yo fa-tid: 92. 4 82022

a1 ¥,
S Ganguly
Vice President (Operations)
Office: Electric Sub-station,
Knowledge Park-1V, Greater Noida,
Gautam Buddha Nagar, UP-201310

fawa:—Release of electricity connections at newly Constructed Multi Storied uilding by M/s
Chameli Devi Construction Pvt. Ltd, Plot No.-B-154, Maharana Pratap Enclave,
Pitampura, Delhi at Bisrakh Jalalpur Village.
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-3/2022/1040 Date: 22.08.2022

To
Sh. S. Ganguly
Vice-President (Operations)
Office: Electric Sub-station
Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP-201310

Sub.: Release of electricity connections at newly constructed multi-storied building
by M/s. Chameli Devi Construction Pvt. Ltd., Plot No.B-154, Maharana Pratap
Enclave, Pitampura, Delhi at Bisrakh Jalalpur Village

Sir,

Please refer to your letter No0.E-15/FY-2022-23/192 whereby you have
requested for information for giving electricity connection at Khasra No.784, Village
Bisrakh, Jalalpur, Gr. Noida. This is to inform you in this regard that the above-
mentioned above Khasra No.784 falls within the notified area of Greater Noida
Industrial Development Authority and any kind of construction without prior

permission of the authority falls in the category of illegal construction.

Therefore, you are requested not to give electricity connection at above-
mentioned Khasra No.784 in favour of M/s. Chameli Devi Construction Pvt. Ltd., Plot
No.B-154, Maharana Pratap Enclave, Pitampura, Delhi at Bisrakh Jalalpur Village
because the above construction falls in the notified area of the Greater Noida authority
and it is illegal construction.

Sd/- 22.08.2022
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(Chetram Singh)
Sr. Manager, Work-Circle-3

Copy to —
1. The G.M. (Engg.) for information
2. The DGM (Engg.) for information
3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3

/[True translated copy//
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Yex Aver enfre faera urftravor
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ar ,

S Ganguly

Vice President (Operations)

Office: Electric Sub-station,

Knowledge Park-1V, Greater Noida,
Gautam Buddha Nagar, UP-201310

fasa:— Release of electricity connections at newly developed colony Durga Colony by Local
Colonizer at Khasra No.-96, Village Jalpura, , Greater Noida.
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-3/2022/1041 Date: 22.08.2022

To
Sh. S. Ganguly
Vice-President (Operations)
Office: Electric Sub-station
Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP-201310

Sub.: Release of electricity connections at newly developed colony Durga Colony by

local Colonizer at Khasra N0.96, Village Jalpura, Greater Noida

Sir,

Please refer to your letter No.E-15/FY-2022-23/232 dated 20.06.2022 whereby
you have requested for information for giving electricity connection at Khasra No.96.
This is to inform you in this regard that the above-mentioned above Khasra N0.96 falls
within the notified area of Greater Noida Industrial Development Authority and any
kind of construction without prior permission of the authority falls in the category of
illegal construction and encroachers of the above Khasra number have already been
issued notices to remove illegal construction from the site under section 10 of Uttar

Pradesh Industrial Area Development Act, 1976.

Therefore, you are requested not to give electricity connection at above-
mentioned Khasra No.96, in favour of Durga Colony developed by Local Colonizer at
Khasra N0.96, Jalpura Village because the above construction falls in the notified area
of the Greater Noida authority and it is illegal construction.

Sd/- 22.08.2022
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(Chetram Singh)
Sr. Manager, Work-Circle-3

Copy to —
1. The G.M. (Engg.) for information
2. The DGM (Engg.) for information
3. Sr. Manager (E&M-2) for information

4. Manager/Assistant Manager, Work-Circle-3 for necessary action

Sr. Manager, Work-Circle-3

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2022/200 Date: 25.08.2022

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida
Gautam Buddha Nagar

Sub.: Regarding release of electricity connection in favour of colonies/buildings being
developed without approval of authority in rural/urban areas of Greater Noida
---000---

With regard to the above-mentioned subject, | request you to refer to your
enclosed letter No.E-6/FY-2022-23/424 date 16.08.2022 and E-6/FY-2022-23/425
date 17.08.2022 whereby you have informed that if you do not receive any
information of the status of the case whether legal or illegal within 30 days of

receiving of the letter, you will issue electricity connection.

With regard to the above subject, you are informed that electricity connection
cannot be issued until and unless the layout of the building/colony is duly approved by
the Greater Noida authority.

Therefore, you are directed again to ensure that permission of the authority is
obtained before releasing/issuing any line/electricity connection to a new colony in the
area falling in the notified area of Greater Noida authority to avoid any

inconvenience/obstructions in the planned development works in future.

Sd/-
(Salil Yadav)
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D.G.M. (Elec.)
Copy to the following —
e The Additional CEO for perusal
e General Manager (Engg.) for information

e Sr. Manager, Work-Circle E&M-1 for necessary action.

D.G.M. (Elec.)

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2022/934 Date: 21.09.2022

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida
Gautam Buddha Nagar

Sub.: Regarding release of electricity connection in favour of colonies/buildings being
developed without approval of authority in rural/urban areas of Greater Noida
---000---

With regard to the above-mentioned subject, | request you to refer to your
enclosed letter No.E-6/FY-2022-23/504 date 19.09.2022 and E-6/FY-2022-23/505
date 19.09.2022 whereby you have informed that if you do not receive any
information of the status of the case whether legal or illegal within 30 days of

receiving of the letter, you will issue electricity connection.

With regard to the above subject, you are informed that electricity connection
cannot be issued until and unless the layout of the building/colony is duly approved by
the Greater Noida authority.

Therefore, you are directed again to ensure that permission of the authority is
obtained before releasing/issuing any line/electricity connection to a new colony in the
area falling in the notified area of Greater Noida authority to avoid any

inconvenience/obstructions in the planned development works in future.

Sd/-
(Salil Yadav)
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D.G.M. (Elec.)
Copy to the following —
e The Additional CEO for perusal

e Sr. Manager, Work-Circle E&M-1 for necessary action.

D.G.M. (Elec.)

/[True translated copy!//
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E-6/FY2022-23/ 5% Dated: 19/09/2022

To.

Greater Noida Industrial Development Authority
Plot No-01, Knowledge Park-04,
Greater Noida, Uttar Pradesh.

7( General Manager-Planning,

Dear Sir,

Subject: Release of electricity connections at Krishna colony developed by local colonizer at Roza
Jalalpur village, Greater Noida West

In reference of the above, we would like to inform you that local colonizer has developed a plotted
colony "Krishna colony" at Khasra No 169 of Roza Jalalpur Village Greater Noida West wherein 26
no’s of plots have been demarcated and sold by developer. Now the plot owners with build houses
approached us for providing electricity connections to the household of the above said colony.

Since this plot of land is located in the Roza Jalalpur Village which is under the notified area of GNIDA,
we are bringing the same to your notice and request you to send your observations/comments if any
at the earliest.

If we do not receive any reply/input from your end within 30days from the date of this letter, we will
proceed with releasing of new service connections, as NPCL is obligated to provide electricity supply
to the consumers of its licensed area.

Please note that the number of plots have already been registered in the name of owners and many
have also availed loans from the banks based on the registry papers.

Yours faithfully
For Noida Power Company Limited

r ) o M L
Sarnath Ganguly
Vice President-Operations

Cc- Chief Executive Officer (GNIDA)

\/G’M~Projects (GNIDA) M;)

(An I1SO 9001:2015, 1SO 50001:2018 & 1SO 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park — IV, Greater Noida, Gautam Buddha Nagar, UP-201310, India
CIN : U31200UP199PLCO14506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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E-6/FY2022-23/ 57 4 Dated: 19/09/2022

To,

7(Genera| Manager-Planning,

Greater Noida Industrial Development Authority
Plot No-01, Knowledge Park-04,
Greater Noida, Uttar Pradesh.

Dear Sir,

Subject: Release of electricity connections at Silver City Colony developed by local colonizer at
Sadulapur Village, Greater Noida West

In reference of the above, we would like to inform you that local colonizer has developed a plotted
colony "Silver city" at Khasra No 956 of Sadulalpur village Greater Noida West wherein 126 no’s of
plots have been demarcated and sold by developer. Now the plot owners with build houses
approached us for providing electricity connections to the household of the above said colony.

Since this plot of land is located in the Sadulalpur village which is under the notified area of GNIDA,
we are bringing the same to your notice and request you to send your observations/comments if any
at the earliest.

If we do not receive any reply/input from your end within 30days from the date of this letter, we will
proceed with releasing of new service connections, as NPCL is obligated to provide electricity supply
to the consumers of its licensed area.

Please note that the number of plots have already been registered in the name of owners and many
have also availed loans from the banks based on the registry papers.

Yours faithfully ,.')

For Noida Power Company Limited 3 v [G,R/M

e -3 LS9
Sarnath Ganguly
Vice President-Operations

Ce- Chief Executive Officer (GNIDA) p Y )
o

Projects (GNIDA) S
ﬂ ‘ _ Q” ’a.f’]?’l/

{An IS0 9001:2015, ISO 50001:2018 & IS0 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park — IV, Greater Noida, Gautam Buddha Nagar, UP-201310, India
CIN : U31200UP199PLCO14506 Tel.: +91 120 6226601,/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-E&M-1/2022/951 Date: 22.09.2022

To
The Vice-President (Operations)
M/s. Noida Power Company Limited
Sector K.P.-3, Greater Noida

Greater Noida

Sub.: Regarding release of electricity connection in favour of colonies/buildings being
developed without approval of authority in rural/urban areas of Greater Noida
---000---
With regard to the above-mentioned subject, | request you to refer to your
enclosed letter No.E-6/FY-2022-23/425 date 17.08.2022 whereby you have informed
that if you do not receive any information of the status of the case whether legal or

illegal within 30 days of receiving of the letter, you will issue electricity connection.

With regard to the above subject, you are directed as per the information
received from planning department, no layout plan is approved for Shyam Vatika-2,
Phase-2, Village Tilapata, Karanvas in Khasra No0.593. Therefore, electricity

connection cannot be released to the above colony.

Encl: as above
Sd/-
(Salil Yadav)
D.G.M. (Elec.)
Copy to the following —
e The Additional CEO for perusal
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e Sr. Manager, Work-Circle E&M-1 for necessary action.

D.G.M. (Elec.)

/[True translated copy!//
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E-6/FY 2022-23/ 425 (8 2 \{ Date 17.08.2022

/ The General Manager (Planning)
Greater Noida Industrial Development Authority,

Plot No-01, Knowledge Park-4,
Greater Noida

Dear Sir,

Sub: - Release of electricity connections at newly developed colony Shiyam Vatika-2,
Phase-2, Tilapta Karnawas by Local Coloniser Vicky Kumar Bharti, Greater Noida

In reference to the above, we would inform you that Local Coloniser has developed a plotted
colony “Shiyam Vatika-2, Phase-2" at Khasra No 593 Tilapta Tehsil Dadri, Greater Noida,
wherein 37 number of plots have been demarcated and sold by the developer. Now the plot
owners with built houses approached by us for providing electricity connections to the
households of the abovesaid colony.

Since the plot of the land located in the Tilapta village, which is under notified area of GNIDA, we
are bringing the same to your notice and request you to send your observations /comments, if
any, at the earliest.

If we do not receive any reply/ input from your end within 30 days from the date of this letter,
we will proceed with releasing of new service connections, as NPCL is obligated to provide
electricity supply to the consumers of its licensed area.

Pls note that number of the plots have been already have registered in the name of the owners

and many have also availed loans from the Banks based on registry papers.

Yours's Faithfully

For Noida Power Company Limited - 0 /
S Ganguly \ , Jo'ﬂ %
Vice President (Operations) / {;,\

\ \

CC: - /(/
1. The Chief Executive Officer, GNIDA
2. The General Manager (Projects), GNIDA

NOIDA POWER COMPANY LIMITED
(An 1SO 9001:2008, OHSAS 18001:2007 & IS0 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park - IV, Greater Noida, Gautam Buddha Nagar, UP - 201310, In;h;—a
CIN : U31200UP1992PLC014506 Tel. +01 120 6226601/02, Web: www noidapower.com, E-mail: npcl@rp-sg.in
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City
District Gautam Buddha Nagar (U.P.)

Letter No.Pro/work circle-E&M-3/2022/539 Date: 20.03.2022

To
Sh. Jitendra Dhamat (Sr. Manager) NPCL
Office: Electric Sub-Station
Sector K.P.-4, Greater Noida
Gautam Buddha Nagar, (UP)

Sir,

With reference to your above subject office letter No.E-6/2023-24/504 dated
13.03.2024, this is to inform you that land owners are developing colony illegally
without permission of the authority in Khasra No.517 Mi. of village Tusyana, which
falls in the notified area of the development authority and plots/flats are illegally being

sold. This is completely in contravention of the policies of the development authority.

Therefore, you are requested not to give electricity connection at Khasra No.517

Mi, Village Tusyana by directing the concerned officer accordingly.

Encl: as above Sd/- 20.03.2024
(Manoj Kumar)
Sr. Manager, Work Circle-3
Copy to the following —
1. Staff Officer to Addl. CEO madam for information
2. SDO/GM (Engg) for information
3. Sr. Manager, Work Circle ENM-1 for necessary action
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4. General Manager (Operations) NPCL Office — Electric Sub-Station, Techzone-
4, Greater Noida, Gautam Buddha Nagar, UP for necessary action

5. Manager/Assistant Manager, Work Circle-3 for necessary action

Sr. Manager, Work Circle-3

/[True translated copy//
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RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies
Letter No.E-6/2023-24/504 Date: 13.03.2024
To

The Additional CEO

Greater Noida Industrial Development Authority

Plot No.-01, Knowledge Park-4, Greater Noida

Kind Attn. — Smt. Annapurna Garg, IAS

Sub.: Regarding release of electricity connection at Khasra No0.517 Mi of

Shyam Vihar in Village Tusyana
Madam,

Please refer to the above subject complainant’s letter dated 12.02.2024. This is
to inform you that Sh. Satveer Singh and other applicants have built up their houses in
Khasra No0.517 Mi of Shyam Vihar, Village Tusyana and applied for issue of
electricity connection (photocopy enclosed).

Therefore, you are requested to issue NOC after inspecting Khasra No.517 Mi
so that electricity connection can be issued in favour of Sandeep Sharma s/o Sh.
Satveer Singh and other applicants.

Yours truly,
Sd/-

(Jitendra Dhamat)
Sr. Manager-NPCL
Copy to —
1. CEO, Gr. Noida Industrial Development Authority
2. GM (Project), Gr. Noida Industrial Development Authority
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City
District Gautam Buddha Nagar (U.P.)
Office of Sr. Manager, Work Circle-2

Letter No.Pro/work circle-E&M-3/2022/3382 Date: 12.07.2024

To
The DGM
Noida Power Co. Ltd.
Electric Sub-Station, Knowledge Park-1V
Greater Noida, District Gautam Buddha Nagar

Sub.: Regarding electricity connection for Arsh Green Colony developed in Khasra
No0.325, Village Vaidpura

Sir,

Please refer to your above subject letter No.E-6/2024-25/104 dated 01.07.2024
whereby you have requested to issue NOC from Gr. Noida Authority for release of
electricity connection in favour of Arsh Green Colony, Khasra No0.325, village

Vaidpura.

With regard to the above this is to inform that village Vaidpura is a notified
village of the authority on which land-owners/colonizers have raised illegal
construction in form of residential colony without due approval/permission of the
authority and they are selling multi-storied buildings/flats etc. which is completely in
contravention of the policies of the development authority and is adversely affecting
the planned development of the area. Hence, it is not fair releasing electricity

connection for Khasra N0.325, village Vaidpura. NPCL has already been informed of
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this status earlier vide letter No.Greno/Engg/Work Circle-2/2024/3070 dated
04.04.2024.

Hence, reply submitted in view of the above perspective.

Sd/- 12.07.24
(Rajesh Kumar)
Senior Manager
Work Circle-2

Copy to —
» The Staff Officer to Addl. CEO (D/S.K.) for perusal
» The G.M. (Engg.) for information
» Sr. Manager (E&M-1) for information
» The concerned Manager/Assistant Manager for necessary action in connection

with the report forwarded by him.

Senior Manager
Work Circle-2

[[True translated copy//
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Letter No.E-6/2024-25/104 Date: 01.07.2024
To

The General Manager (Project)

Greater Noida Industrial Development Authority

Plot No.-01, Knowledge Park-4, Greater Noida

Sub.: Regarding release of electricity connection at Khasra No.325 in favour of Arsh

Green Villa Colony, village Vaidpura
Sir,

With regard to the above-mentioned subject, this is to inform you that Smt.
Himani w/o Sh. Devesh Kumar and Smt. Sangeeta Khatana w/o Sh. Kawarpal Singh
have their residential houses in Arsh Green Villa Colony, village Vaidpura, Khasra
No0.325 and applied for electricity connection at the above address. Both the
applicants, Smt. Himani w/o Sh. Devesh Kumar and Smt. Sangeeta Khatana w/o Sh.
Kawarpal Singh have applied only for electricity connection in their names.
Electricity connection cannot be issued in their name until the entire colony is
electrified. Since Arsh Green Villa Colony village Vaidpura Khasra No.325 falls in
the notified area of Greater Noida Industrial Development Authority; your remarks

and NOC are requested in the above matter.

To meet the standard of performance it is necessary for a distribution company
that consumer’s application is disposed of within reasonable time. You are, therefore,
requested to give the objection/remarks of the authority within 30 days to the
company; failing which, to maintain the standard of performance, the Company will
be bound to release electricity connection in favour of Smt. Himani w/o Sh. Devesh
Kumar and Smt. Sangeeta Khatana w/o Sh. Kawarpal Singh of Arsh Green Villa
Colony, village Vaidpura Khasra No.325.
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Yours truly,
Sd/-
(Jitendra Dhamat)
D.G.M.,N.P.C.L.
Copy to —
1. CEO, Greater Noida Industrial Development Authority
2. Smt. Himani w/o Sh. Devesh Kumar, Arsh Green Villa Colony, village
Vaidpura
3. Smt. Sangeeta Khatana w/o Sh. Kanwarpal Singh, Arsh Green Villa Colony,

village Vaidpura

My name is Sachin Kumar Sharma. | have received this letter.

/[True translated copy//
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Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City

Letter No.Pro/work circle-3/2024/158 Date: 23.07.2024

To
The Vice-President (Operations) NPCL
Office:- Electric Sub Station
Sector K.P.-4, Greater Noida
Gautam Buddha Nagar, UP

Sub.: For not releasing new electricity connection to Vandana Vatika Colony, village
Surajpur Khasra No.82 and 83

Sir,
Please refer to your above subject letter No.E6/2024-25/105 dated 25.06.2024

FTS 43338. This is to inform you that Khasra No0.82 and 83 of Vandana Vatika
Colony, village Surajpur is land of the notified area of the authority. Land owners are
developing colony illegally without permission of the authority in above Khasra N0.82
and 83 and are selling plots and houses illegally. This is completely in contravention

of the policies of the development authority.

Therefore, you are requested not to give electricity connection to Vandana
Vatika Colony, village Surajpur at Khasra No.82 and 83 by directing the concerned

officer accordingly.

(Narottam Singh)
Sr. Manager, Work Circle-3
Copy to the following —
1. Staff Officer to Addl. CEO (D) for information
2. SDO/GM (Engg) for information
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3. Sr. Manager, Work Circle ENM-1 for necessary action
4. General Manager (Operations) NPCL Office — Electric Sub-Station, Techzone-
4, Greater Noida, Gautam Buddha Nagar, UP for necessary action

5. Manager/Assistant Manager, Work Circle-3 for necessary action

Sr. Manager, Work Circle-3

/[True translated copy//
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RP — Sanjiv Goenka NPCL
Group Noida Power Co. Ltd.

Growing Legacies

Letter No.E-6/2024-25/105 Date: 25.06.2024
To

The Additional CEO

Greater Noida Industrial Development Authority

Plot No.-01, Knowledge Park-4, Greater Noida

Kind Attn. — Smt. Annapurna Garg, IAS
Sub.: Regarding release of electricity connection to Vandana Vatika Colony,

village Surajpur situated Khasra N0.82 & 83

Madam,

Please refer to the above subject complainant’s letter dated 24.06.2024. This is
to inform you that Smt. Payal Soni and other applicants have built up their houses in
Khasra N0.82 and 83, Vandana Vatika, village Surajpur and have applied for issue of

electricity connection (photocopy enclosed).

Since this land is situated in Surajpur village which falls in the notified area of
Greater Noida Industrial Development Authority; your remarks and NOC are

requested in this regard.

To meet the standard of performance it is necessary for a distribution company
that consumer’s application is disposed of within reasonable time. You are, therefore,
requested to give the objection/remarks of the authority within 30 days to the
company; failing which, to maintain the standard of performance, the Company will
be bound to release electricity connection in favour of Smt. Payal Soni and other
applicants of Vandana Vatika Colony, village Surajpur situated Khasra N0.82 & 83.

Yours truly,
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Sd/-
(Jitendra Dhamat)
Sr. Manager NPCL
Copy to —
1. CEO, Gr. Noida Industrial Development Authority
2. SDO/GM (Civil) Gr. Noida Industrial Development Authority

/[True translated copy//
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E-15/FY-2022-23/190 Date- 06/06/2022

gl
>/Ilhe General Manager (Planning) /‘)(///;L/[/é,’,- 6’7 L

; Greater Noida Industrial Development Authority s | /’/
Plot No.-01, Knowledge Park-4 “\//
Greater Noida

7
2 ////.}/ o
Dear Sir, i da

Sub: Release of electricity connections at newly constructed Multi Storied
building by M/s Krishna Builders, Plot No.-B-4, 4/286, Sector-4, Vaishali,
Ghaziabad (U.P.) at Bisrakh Jalalpur Village.

In reference to the above, we would inform you that the M/s Krishna Builders
(Developer) has constructed a multistory building at A-001, Khasra No.-784/2M at
Bishrakh Jalalpur Village, wherein number of flats have been constructed by M/s Krishna
Builders. Now the developer M/s Krishna Builders approached us for providing
_electricity connection for the allottees/flat owner of the abovesaid multistory building.
S any
Since, this plot of land is located in the Bishrakh Jalalpur village, which is under notified
~—area of GNIDA, we are bringing the same to your notice and request you to send your
observations/ comments, if any, at the earliest.

l'>c'h"{ ﬂ;_ If we do not receive any reply /input from your end within 30 days from the date of this

/jﬁ/l ¢ letter, we will proceed with releasing of new service connections, as NPCL is obligated to
provide electricity supply to the consumers of its licensed area.

Pls. note that most of the flats have already been registered in the name of the owners
and many have also availed loans from the Banks based on the registry papers.

Yours faithfully, 1™ _)’)& RTBrT
ey |G |,-‘3F0r Noida Power Company Limited LA S e
gy |Gty ; e 47" L
_— - s AN
—a ik f N o7 Effg — A
P ‘J : ) | - R ) A
S Ganguly o //7%/;:%53’L?) " !\_
Vice President (Operations) 2,:@ e b \Q,’)/
f)ﬁ\ / r
& i (>
CC: - 'Q)] (E:]ﬂ).’j] )" 4
X The Chief Executive Officer, GNIDA 'L—jz—f‘ - 0w
2. The General Manager (Projects), GNIDA = ' } 4
3. Shri. Sandeep Bharta, Sr. Manager (E&M-2), GNIDA ) 4/”7&&?&},{?% ( ,
/ C ‘:‘ AL _"i.
NOIDA POWER COMPANY LIMITED

(An1SO 9001:2015, 1SO 45001:2018, ISO 50001:2018 & 150 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park — IV, Greater Noida, Gautam Buddha Nagar, UP-201310, india
CiN : U31200UP1992PLC0O14506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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E-15/FY-2022-23/191 Date-06/06/2022

‘\2}1& General Manager (Planning)
[Greater Noida Industrial Development Authority
/ Plot No.-01, Knowledge Park-4

Greater Noida

Dear Sir,

Sub: Release of electricity connections at newly constructed Multi Storied
building by M/s Mahesha Infravalley Pvt. Ltd., 145, Govind Khand, Jhilmil Colony,
Near Masjid Shahdara, New Delhi at Bisrakh Jalalpur Village.

In reference to the above, we would inform you that the M/s Mahesha Infravalley Pvt. Ltd.
(Developer) has constructed a multistory building at Khasra No.-775 at Bishrakh Jalalpur
Village, wherein number of flats have been constructed by M/s Mahesha Infravalley Pvt.
AT % . Ltd. Now the developer M/s Mahesha Infravalley Pvt. Ltd. approached us for providing
e S ey electrluty connection for the allottees/flat owner of the abovesaid multistory building.
v Since, this plot of land is located in the Bishrakh Jalalpur village, which is under notified
area of GNIDA, we are bringing the same to your notice and request you to send your
observations/ comments, if any, at the earliest.

O f?' ( ( f;‘
/5 T , If we do not receive any reply /input from your end within 30 days from the date of this
7T Jetter, we will proceed with releasing of new service connections, as NPCL is obligated to
provide electricity supply to the consumers of its licensed area.
Pls. note that most of the flats have already been registered in the name of the owners
I Ll} j l [+ 1% fand many have also availed loans from the Banks based on the registry papers.
1617 Yours faithfully, (V\ (0 Q(’/%H 7T

For Noida Power Company Limited

/’L’)
/Sﬁv/*{;;v \Aﬁ/ Z)//‘/¢/)Wz’7£l/o)) ( %K
e : /, 4 ) : // E, L
S Ganguly m P 4 . ,}: L= U(‘{?) \)
1(g}y. o Yice President (Operations) . =4 27 \ uf‘
-__,‘L.-,,, {_2/ //):.W/ }D//é) L‘\ P\ R: W
CC: ) /
.-«./1/ The Chief Executive Officer, GNIDA — )//{//"O j o 0
2. The General Manager (Projects), GNIDA {
,@m]( L"C‘?} S)m Sandeep Bharta, Sr. Manager (E&M-2), GNIDA o
- NOIDA POWER COMPANY LIMITED o5 =
(An ISO 9001:2015, SO 45001:2018, 150 50001:2018 & ISO 27001:2013 Certified Company) et

Regd. Office: Electric Sub-station, Knowledge Park — IV, Greater Noida, Gautam Buddha Nagar, UP-201310, India s
CIN : U31200UP1992PLC014506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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E-15/FY-2022-23/210 Date-13/06/2022

>[The General Manager (Planning)
Greater Noida Industrial Development Authority

Plot No.-01, Knowledge Park-4
Greater Noida

Dear Sir,

Sub: Release of electricity connections at newly developed colony Ishant Enclave by
Local Colonizer at Bhuda road, Tilapta Karanwas, Dadri, Greater Noida.

In reference to the above, we would inform you that Local Colonizer has developed a
plotted colony “Ishant Enclave” at Bhuda road, Tilapta Karanwas, Dadri, Greater Noida,
wherein 34 number of plots have been demarcated and sold by the developer. Now the plot
owners with built houses approached us for providing electricity connections to the

L ar i

VDY | ) households of the abovesaid colony.

Since, this plot of land is located in the Tilapta Karanwas village, which is under notified
area of GNIDA, we are bringing the same to your notice and request you to send your
observations/ comments, if any, at the earliest.

161 “1f we do not receive any reply /input from your end within 30 days from the date of this
letter, we will proceed with releasing of new service connections, as NPCL is obligated to
provide electricity supply to the consumers of its licensed area.

P’ls. note that number of the plots have already been registered in the name of the owners
and many have also availed loans from the Banks based on the registry papers.

-7

Yours faithfully,
For Noida Power Company Limited

S Ganguly =,
Vice President (Operations) /,;
2

s xx

1. The Chief Executive Officer, GNIDA
2. The General Manager (Projects), GNIDA
3. Shri. Sandeep Bharta, Sr. Manager (E&M-2), GNIDA R J//

Vi fechac] oY
NOIDA POWER COMPANY LIMITRD e fr

i
{An IS0 9001:2015, 1SO 45001 2018, 150 50001:2018 & 150 27001 2013 Cevtified Company) 2
Sepd. Ofm:(_ Eh_ctr:c Sub station, Knowledge Park — IV, Greater Moida, Gautaim Pudidha Nagar, U 200310, India
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E-6/FY 2022-23/ 424 Date 16.08.2022

The General Manager (Planning)

Greater Noida Industrial Development Authority,
Plot No-01, Knowledge Park-4,

Greater Noida

Dear Sir,

Sub: - Release of electricity connections at newly developed colony Green City-2, Khodna
Kala, by Mohit Nagar (Coloniser), Greater Noida

In reference to the above, we would inform you that Local Coloniser has developed a plotted
colony “Green City-2” at Khasra No 786 Khodna Kala Tehsil Dadri, Greater Noida, wherein 70
number of plots have been demarcated and sold by the developer. Now the plot owners with built
houses approached by us for providing electricity connections to the households of the abovesaid

colony.,

Since the plot of the land located in the Khodna Kala village, which is under notified area of GNIDA,
we are bringing the same to your notice and request you to send your observations /comments,

ifany, at the earliest.

If we do not receive any reply/ input from your end within 30 days from the date of this letter,
we will proceed with releasing of new service connections, as NPCL is obligated to provide

electricity supply to the consumers of its licensed area.

Pls note that number of the plots have been already have registered in the name of the owners
and many have also availed loans from the Banks based on registry papers.

Yours's Faithfully

For Noifa Power Company Limited

S Ganguly : e
Vice President (Operations) @

8
s A P

1. The ChiefExecutive Officer, GNIDA @
2. The General Manager (Projects), GNIDA

BLZ007 & 450 3T081E068 ©
arlo- IV, Greater Meids, Gauiam Bugd iz I
A0 BZIEG01 /0%, Weli: v naldapowern e, £

ted Company)
P UP - 201210, India
wil: npel@rp-se o
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E-6/FY 2022-23/ 425 (E% b= \{ Date 17.08.2022

/ The General Manager (Planning)
v Greater Noida Industrial Development Authority,

Plot No-01, Knowledge Park-4,
Greater Noida

Dear Sir,

Sub: - Release of electricity connections at newly developed colony Shiyam Vatika-2,
Phase-2, Tilapta Karnawas by Local Coloniser Vicky Kumar Bharti, Greater Noida

In reference to the above, we would inform you that Local Coloniser has developed a plotted
colony “Shiyam Vatika-2, Phase-2” at Khasra No 593 Tilapta Tehsil Dadri, Greater Noida,
wherein 37 number of plots have been demarcated and sold by the developer. Now the plot
owners with built houses approached by us for providing electricity connections to the
households of the abovesaid colony.

Since the plot of the land located in the Tilapta village, which is under notified area of GNIDA, we
are bringing the same to your notice and request you to send your observations /comments, if
any, at the earliest.

If we do not receive any reply/ input from your end within 30 days from the date of this letter,
we will proceed with releasing of new service connections, as NPCL is obligated to provide
electricity supply to the consumers of its licensed area.

Pls note that number of the plots have been already have registered in the name of the owners

and many have also availed loans from the Banks based on registry papers.

Yours's Faithfully

For Noida Power Company Limited {q . Q &

S Ganguly \ f jf £y \
Vice President (Operations) ‘ ,-”' .{2,\ vz
\
. [ P

CC: -

1. The Chief Executive Officer, GNIDA
2. The General Manager (Projects), GNIDA

NOIDA POWER COM PANY LIMITED
(An 15O 9001:2008, OHSAS 18001 7007 & 1SO 27001:2013 Certified Company) .
Regd. Office: Electric Sub-station, Knowledge Park - IV, Greater Noida, Gautam Buddha Nagar, U“ - 201310, ln@la
CIN : U31200UP1992PLC0O14506 Tel.: +91 120 6226601/02, Weh: www.noidapower.com, E-mail: npcl@rp-sg.in
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E-6/FY2022-23/57 4 Dated: 19/09/2022

To.

Greater Noida Industrial Development Authority
Plot No-01, Knowledge Park-04,
Greater Noida, Uttar Pradesh.

7( General Manager-Planning,

Dear Sir,

Subject: Release of electricity connections at Krishna colony developed by local colonizer at Roza
Jalalpur village, Greater Noida West

In reference of the above, we would like to inform you that local colonizer has developed a plotted
colony "Krishna colony" at Khasra No 169 of Roza Jalalpur Village Greater Noida West wherein 26
no’s of plots have been demarcated and sold by developer. Now the plot owners with build houses
approached us for providing electricity connections to the household of the above said colony.

Since this plot of land is located in the Roza Jalalpur Village which is under the notified area of GNIDA,
we are bringing the same to your notice and request you to send your observations/comments if any
at the earliest.

If we do not receive any reply/input from your end within 30days from the date of this letter, we will
proceed with releasing of new service connections, as NPCL is obligated to provide electricity supply
to the consumers of its licensed area.

Please note that the number of plots have already been registered in the name of owners and many
have also availed loans from the banks based on the registry papers.

Yours faithfully
For Noida Power Company Limited

2
Pl el W’)

Sarnath Ganguly
Vice President-Operations

Cc- Chief Executive Officer (GNIDA)

fM-Projects (GNIDA) c-‘-‘\)

(An 1SO 9001:2015, 1SO 50001:2018 & ISO 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park - IV, Greater Noida, Gautam Buddha Nagar, UP-201310, India
CIN : U31200UP199PLCO14506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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E-6/FY2022-23/:§"¢ A Dated: 19/09/2022

To,

V{General Manager-Planning,

Greater Noida Industrial Development Authority
Plot No-01, Knowledge Park-04,
Greater Noida, Uttar Pradesh.

Dear Sir,

Subject: Release of electricity connections at Silver City Colony developed by local colonizer at
Sadulapur Village, Greater Noida West

In reference of the above, we would like to inform you that local colonizer has developed a plotted
colony "Silver city" at Khasra No 956 of Sadulalpur village Greater Noida West wherein 126 no’s of
plots have been demarcated and sold by developer. Now the plot owners with build houses
approached us for providing electricity connections to the household of the above said colony.

Since this plot of land is located in the Sadulalpur village which is under the notified area of GNIDA,
we are bringing the same to your notice and request you to send your observations/comments if any
at the earliest.

If we do not receive any reply/input from your end within 30days from the date of this letter, we will
proceed with releasing of new service connections, as NPCL is obligated to provide electricity supply
to the consumers of its licensed area.

Please note that the number of plots have already been registered in the name of owners and many
have also availed loans from the banks based on the registry papers.

Yours faithfully ")

For Noida Power Company Limited S v [M

]//}'

- )
Sarnath Ganguly
Vice President-Operations

Cc- Chief Executive Officer (GNIDA) /) b )
LLD

-Projects (GNIDA)
oM | _QNM 1

{An !SO 9001:2015, ISO 50001:2018 & SO 27001:2013 Certified Company)
Regd. Office: Electric Sub-station, Knowledge Park — IV, Greater Noida, Gautam Buddha Nagar, UP-201310, India
CIN : U31200UP199PLCO14506 Tel.: +91 120 6226601/02, Web: www.noidapower.com, Email: npcl@rpsg.in
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TRUE TRANSLATED COPY OF ANNEXURE R-9

Pankaj Kumar U.P. Power Corporation Limited
I.LA.S. Shakti Bhawan, 14 — Ashok Marg
Managing Director Lucknow-226001
Tel. No.(O) 0622 2288377
Letter N0.1160/ce(comm)Va-1/C-1 Date: 18.08.2023

The Managing Director
Madhyanchal Vidyut Vitaran Nigam Limited

Lucknow

Sub.: Reqgarding issuing electricity connection on furnishing affidavit by

applicant in case of non-receipt of NOC from competent authority

Please refer to your letter No.736-prani/MVVNL/Camp dated 21.07.2023
with regard to the above mentioned subject which is in connection with
approval of new electricity connection/load sanction/change of category when
building lay out for commercial use in Lucknow mahanagar is not approved by
Lucknow Development Authority/Housing & Development Board under

commercial category/mixed category.

This is to inform you that in Section 4.4 (ii) of Electricity Supply Code
2005 provides for seeking approval of the local authority for new connection: -
(if) Approval/permission/NOC of the local authority, if required under

any law/statute-

For obtaining NOC from authority for electricity connection, Lucknow
Development Authority in its letter No.164S/com/rc/ ee/2023 dated 28.02.2023

has not mentioned any law which prohibits issue of electricity connection in a
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premises. Thus, it is not justified to put the electricity connection applications

on hold until and unless it is prohibited under any law.

According the provision of section 4.9 A d.(i) of Electricity Supply Code,
2005, “ applicant will submit a copy of the plan/map of the building / colony
duly showing the constructed area of the entire building / colony, approved by
the concerned Development Authority / Mahapalika / Nagarpalika /Gram
Panchayat, or certified by registered Architect, and signed by the applicant. In
case of non-submission of approval by the relevant authority / Government
bodies / registered architect, the supply shall be given conditionally on receipt
of an undertaking from the applicant taking full responsibility that in the event
of demolition, or objections from such authority, the supply shall be

permanently disconnected by the licensee.”

Thus, under provision of section 4.9 A d.(i) of Electricity Supply Code,
2005, there is no bar on giving electricity connection in a premises under any

category.

Therefore, in light of the above, please take action as above on
applications submitted for electricity connections.
Encl: as above
Sd/-
(Pankaj Kumar)

Managing Director
Letter No...... /CI(Comm.)Va.-1/C-1/date: ........ 2023

Copy for information and necessary action to the following —
1. The Chairman, UPPCL, Shakti Bhawan
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2. the Managing Director, PVVNL/DVVNL/PVVNL/KESCO,

Varanasi/Agra/Meerut/Kanpur for taking action accordingly
Sd/-

(Pankaj Kumar)

Managing Director

/[True translated copy!//
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TRUE TRANSLATED COPY OF ANNEXURE R-10

Bhawani Singh Khangaraut, IAS  Madhyanchal Vidyut Vitaran
Managing Director Nigam Limited

(A Govt. of UP undertaking)

H.O. 4-A, Gokhle Marg, :Lucknow
Tel. No.: 0522-2208737, 2207065

Email: md.mvvnl2010@gmail.com
CIN:U41200UP2003SGC027459

Letter N0.894 prani/MVVNL/Camp Date: 19.08.2023

The Chief Engineer (Distribution)
LESA-CIS/LESA Trans/Ayodhya/Bareilly/Lucknow/Devipatan
Madhyanchal Vidyut Vitaran Nigam Limited

Sub.: Reqgarding issuing electricity connection on furnishing affidavit by

applicant in case of non-receipt of NOC from competent authority

Please refer to letter No0.1160/CE(C)/Va-1/C-1 dated 18.06.2023 of
Managing Director, UPPCL with regard to the above mentioned subject which
IS in connection with approval of new electricity connection/load
sanction/change of category when building lay out for commercial use in
Lucknow mahanagar is not approved by Lucknow Development
Authority/Housing & Development Board under commercial category/mixed

category.

This is to inform you that in Section 4.4 (ii) of Electricity Supply Code
2005 provides for seeking approval of the local authority for new connection: -
(it) Approval/permission/NOC of the local authority, if required under

any law/statute.


mailto:md.mvvnl2010@gmail.com
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For obtaining NOC from authority for electricity connection, Lucknow
Development Authority in its letter No.164S/com/rc/ee/ 2023 dated 28.02.2023
has not mentioned any law which prohibits issue of electricity connection in a
premises. Thus, it is not justified to put the electricity connection applications

on hold until and unless it is prohibited under any law.

According the provision of section 4.9 A d.(i) of Electricity Supply Code,
2005, “applicant will submit a copy of the plan/map of the building / colony
duly showing the constructed area of the entire building / colony, approved by
the concerned Development Authority / Mahapalika / Nagarpalika /Gram
Panchayat, or certified by registered Architect, and signed by the applicant. In
case of non-submission of approval by the relevant authority / Government
bodies / registered architect, the supply shall be given conditionally on receipt
of an undertaking from the applicant taking full responsibility that in the event
of demolition, or objections from such authority, the supply shall be

permanently disconnected by the licensee.”

Thus, under provision of section 4.9 A d.(i) of Electricity Supply Code,
2005, there is no bar on giving electricity connection in a premises under any

category.

Therefore, in light of the above, please take action as above on
applications submitted for electricity connections.
Encl: as above
Sd/-
(Bhawani Singh Khangaraut)

Managing Director

Letter No.894/prani/mvvnl/camp/date: 19/08/2023
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Copy to the Director (Commercial), Madhyanchal Vidy8ut Vitaran Nigam

Limited for necessary action and monitoring.
Sd/-

(Bhawani Singh Khangaraut)

Managing Director

/[True translated copy!//
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N.C.R.B (TA.dt.3mt.sf)
I.L.F.-l (ThYopa ST wrH -l)

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)
yoH g1 Rare
(8rRT 154 ¢35 uishar afgar & dga)

1. District (fSreT): Tt urer e
P.S. (ITT): Tl UTeR AU AT TAd g TR Year (at): 2024

FIR No.(v.g.fx. §.): 1130
Date &Time of FIR(W.G.fx. & fgaism/@na): 22/05/2024 09:23

2. S.No. Acts (3rfarF=ram) Sections (&MX1(T))
(sp.9.)
1 9RaH fOea siafeaw (deted) 2003 135 -1(a)

3.(a) Occurrence of offence (3ruxTel HY TeT) :

1. Day WITedR Date From 21/05/2024 Date To 21/05/2024
(fe=): (feim d ): (feaiswm a® ):

Time Period TgT 4 Time From 12:50s% Time To 12:50

(Fw srafe): (TaT e ): (TUT a®): &

(b)Information received at P.S. (JT9T SIgl a1 UTH 3 ):

Date 22/05/2024 Time (§99):09:23
(feat® ):
(c) General Diary Reference (U<HTH=T G ):
Entry No. 007 Date & Time 22/05/2024 09:23 st
(wtat® €.): (Teie 3Nk 973):

4. Type of Information (39T &1 UHR): TorEa
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871
N.C.R.B (TA.dt.3mt.sf)
I.L.F.-l (ThYopa ST wrH -l)
5.Place of Occurrence (IcHTEd):
Direction and distance from P.S. Beat No.
1. (a) (Jm4T @ O 3R fearm): g, 30 ot (sfie €.):

(b) Address TERT TEdT 233 N g , T TH STALA Thed o U , TTd TG
(TdT): IET &F ,ZhIeH 3 U AITSIl

(c) In case, outside the limit of this Police Station, then

(Tfe amar dtar & arge g a):
Name of P.S. District(State)
(ATAT BT ATH): (e (Trsa)):

6.Complainant / Informant (f&aasmat /gaTadl ):

(a) Name (TH): TSiiagfed A€W 3IGHAT,
(b) Father's Name (fdT &1 919) : it 4t sege @
(c) Date/Year of Birth (S=0 fafdr / at ): 1991
(d) Nationality (TT8ar): =g
(e)UID No. (Z3rmss! ¥.):
(f) Passport No.(4Tadic §.):
Date of Issue (ST ®EA &Y fafd):
Place of Issue (ST & &T TATT ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(sh.49.) Id Type (4g=T UF T Yh1) Id Number (TgaT= &) ‘
1
(h) Address (UdiT):
S.No. | Address Type Address (UdiT)
(sh.49.) |(UTT T UhTR)
1 | I Tar 33/11 %0 F0 e ,3AMMS0 M0 TAQ THO HIeAST h
GIHA,ATels! Teh 2 U ATST, I e R, IR U,
IR
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

2 | TArft uar 33/11 0 S0 FIE U ,3MS0 S0 TAOQ THO HIei h
T, AT UTeh 2 e ST, T g AT, 3T Ued,
HRd

(i) Occupation (c<ga4dT1y):
(i) Phone number (SXHTY 4.):
Mobile (FIETSe §.): 91-9891222240
7.Details of known/suspected/unknown accused with full particulars
(STa 1 €Ty 1 arTa ey @1 g faaver giga aufq):
Accused More Than (3/ITd 3MRIHY T & 3rferd gl af E&40):

S.No.Name (ATH) |Alias (3U-TH) Relative's Name Present Address
(sr.9.) (RedeR &1 A7) (AT TdT)
1 |MS TR W= 1. GERT €T 233 FETT
BIF,, 30 TE0 FeHL—eT
) ; ST, A g, R, I
33345““ fog PR
e oS e
el

8.Reasons for delay in reporting by the complainant/informant

(Frsraaesat | gaaredal grT Ruie 28 8 ¢ &+ & &r):
9.Particulars of properties of interest (Gaf=&ra grufy @1 ferewm):

S.No. Property Property Type |Description Value
(sr.9.) Category (aFufxy &1 gaR) | (ferew) (In Rs/-)
(@uly gfy) (172 (7 #))

10.Total value of property (In Rs/-)-gFuftl &T el FoI(%
11.Inquest Report / U.D. case No., if any (cg gdtar uid / . &Y. aaw €., i
DL ):

S.No. |UIDB Number
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

12.First Information contents (YIH T 72T ):
Tar ® ST I TR, T Tt UTeR 9T, 8 63 AIUST SIS ad 9
wn@m,ﬁaa%ﬁﬁ%?ﬁﬁzmos.zomaﬁmﬂmgﬁaﬁwmga
it 4§ 3ge @  AIUeT uTer Husl feifiee SHue Mawsg TR 97
mﬁwsﬁammﬁmmﬁﬁmam%aﬁ
ﬁﬂﬁaﬁ‘?fﬁiﬁmaﬁﬁmﬁq 1G] \ﬂmg(IaETdIL,SIQTIﬂTa’;T Zhich 3/ T
I T 12; 5oa@rM/srhizﬁ:ﬂ=r@ramo%o C/O gHIE, |Tct 7 3rSid
%@Wﬁ&ﬂﬂmldo@ GO €& 233 W@TH %0 THO
ST Thed o UTH TTTel STAY e AIUST o TIER il < b 74T af dich
WWUﬁ'ﬂTﬁﬁﬂTﬁT@wwq G Tl o forea e & ol gerct
mﬁﬁumﬁwmﬁwﬁﬁmw%%o%ﬁm%@ﬁw
JTHNT e 2T F o] éﬂﬁwméﬂﬁgﬁmwwﬁ%maﬂf@ﬁ
oA g SRRt B AT M/S Tt Ui geg 10 Tl0 C/O G ATt I3

mﬁﬁﬁgwmmmmmﬁﬁgwmzwmgﬁw %0 TE0
$C("|~‘(|"|(’I el %EI'IH JIIG{ Sletyx| HC( "IIKSI slidldl WWW%W gRT

1357 ﬂﬂ?ﬁu%aaaﬁéﬁunzooﬁswﬁa?ﬁuma%ﬁmﬁ
uwﬁ%ﬁmﬁwéﬁam%mﬁawﬁaﬁﬁaﬁwm
Wéﬁmﬁﬁémmmswzﬁrﬁﬁw%aﬁ%ﬁzﬁwﬁ@mﬂ:ﬂn
I & g detdl fohQ S W TEHT T i STQeit 31 g gamenal
M/STﬁ%ﬁlﬁq@r&rmoﬁOC/O Hﬁaﬂﬁwasﬂﬁﬁguaéaﬂﬁmm
TF 3MTeg TERT T&dT 233 m‘@rﬂ 0 THO ETALTA e ¥ ur
aatr{rﬁz'{ AT 39 FTIIT.A2 S AaTseT Fer 8800746959, 991060077
%ﬁ@&%ﬂqﬁﬁwmwmﬁmﬁwwﬁlm%ﬁm
RUIE 1 oIdh gETER TTerg TR Wi gEATER SMUSHT Ui YuRarssk U SHud
TeX AUST gHUTe FEATER Tgwel Utdd ellgand UTH 31T, SeX Uex AIgsT
GEER ATE] A€ MgHC, Y7 Tl ot 3ge @1+ gE1&R 3t ufsd
TS ed :ﬁugrtrmm:ﬂﬁﬁ%g 33/11 0 SN0 Feree 9 3ME0 L0
Qrvrowoah-mamn%r TTelsT UTeh 2 DX ATUST thid =- 9891222240 I
THOIMS0IMRO i Ahel &I A0 TerT <Al EIRT TS, o 16, SNt SIleAht
aﬁaﬁmam%ﬁnﬁ@%rsmfﬁa%mwl
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.
(ht Tt AraTgl : I IuTH AR & UaT Ierd g foh T HXA Bl
dUHT U¢ °. 2 B Ieat@ URT & dgd g |)

(1) Registered the case and took up MANU KUMARI(I (Inspector)) / or

the investigation: (YU e<f fhaT 052290060 (@
AT 3R 1= & ferg forar mar ):
(2) Directed (Name of 1.0.) Rank
(ST TP HT ATH): (Te):
No. to take up the Investigation
(9.): (Y STi=r 3ru utg A &1 & ferg A fear man) or (@)
(3) Refused investigation due to (STa & felT ):
or (% PR SHR fhaT AT)
(4) Transferred to P.S. District
(rT=): (Fre):

on point of jurisdiction (HY &FATIEAER & HR geEaiaind) .

F.I.LR. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(fFrepTaaedt / ga-Tendaf @ yrafiht ug & ga1s 1T, gl ¢ g3 AT 3R
U didt es IQmmaasmat @ & wf |)

R.O.A.C.(3TR. 31t .U .gY1.)
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14 Signature/Thumb impression of the
complainant / informant.(T&&rada®at /
YAATHAT & gEAT&R | TS AT F4T):

15Date and time of dispatch to the court
(3reTera # wuur &t feATH MR 9HY):

.I.F.-l (Thiepa Stia wrd -1)

Signature of Officer in charge,
Police Station
(ITAT YT & FEATER)
Name MANU KUMARI
Rank | (Inspector)
No. 052290060
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

Attachment to item 7 of First Information Report
(TH GIA1 RAIE & A 7 odHh):
Physical features, deformities and other details of the suspect/accused:
( If known / seen)

(FfeTe 1 arfergm &t e fadvary, it s 3w forer

(ate J1a 1 =T maIm)
S.No.(sr.4.) Sex Date/Year Build Height Complexion Identification Mark
(fei)  of Birth (g9Ta@ (cms.) (@) (s) (ugam =g )
CRIAGIE NI (e
at) (@.41.))
1 2 3 4 5 6 7
1 ey
Deformities/ 'Tegth Hair | Eyes (37€) | Habit(s) Dress Habit(s)
Peculiarities (cTd)  (dTe) (31med) (Tg=ITaT)
8 9 10 11 12 13
Language Place Of (T TT) Others (317Y)
/Dialect
(STET/e o) Burn Leucoder Mole Scar Tattoo
Mark ma (AEET) | (A1) (TS GU AT
(STt §U | (it )
G| (The
M) eesd))
14 15 16 17 18 19 20




877 228

N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(7 &7 a+i ¢ fong STt afe I«amraasmal | ga-Taal diere / sfvgs & TR &
®Is U IT 399 ATAH AT AT § |)
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Noida Power Company Ltd.

Electric Sub-station, Knowledge Park - | 7] 3, Gautam Buddha Nagar, UP - 201310, India
INSPECTION FORM
[Ref. Clause 6.8 (a)(iii), (iv) & 8.1(v)]

19408 229

Division / Sub Division : T4l Feeder : -”* ME-." '
I. Inspection notes of Sri: 1 F113) &1 Thana: ~ 5@ 45 =3
Date & Time of inspection: 2 l}f‘d'-“ oly 125D 1s | Total time of Inpsection: U min
I1. (a) Name and address of the consumer: - Contact No. AL IUL 5% © s"ﬂm 3 ST :
MIC ST s At STV ;ﬁe rde ¢ Jo "".-rﬂ"‘"‘n nfr‘“ UA 1 ,ﬁf‘ ot
- s | ’ OMOe \
[,‘ ﬂ-‘"' g%\“.ﬁ" L 3\“‘4‘1";.’? : FAITT I 2323 .f"“"n‘{W 7""»(' %L./.(r.(. S-./:’!._"“_‘
(b) Person present at the time of inspection: T TICT PO VHET ey 7)
| Name in block letters: { |
Relationship with consumer: i :
lll._Any other department staff present: y 4
IV. 1. Service ConnectionNo: ~ ~~_ ., | 2. Sanction Load 3. Distribution: Y T 7T,
4. Nature of premises: i 5.Category: AT M7 117 &
V. (a) Meter diagram indicating the seals position their condition:(Space Provided in observation_Box)
Location of the meter: / Height of the meter : /
Impression on seals[ Before insgegiion : ' after inspection : ¥ :
Meter box: / [ Meter terminal cover : | Meter Cover: /
(b)Meter Particulars: / . Falls Gha /
Date of testing: | " Meter No: .7 '% ¥ 19%1A Make:
Capacity : Type: J ﬁ < WITHFT | Constant: ]
Revs /K.W.H./Constant: ME: ] tahe sune Meter Reading
Name plate details of Cts: [ 3 ' N

VI. Connected Load (Total):  ©6. £6° #7477 lyj| incriminating Points: »~( ' 1 l‘:j"' Y
VIII. Action taken to preserve the evidence and defects rectified if any: 171 #1411 {50 pareyps il

IX. Whether the observations were shown to the consumer/his representative:
X. Charges under Section of the Act 2003/Supply Code with reasons: ¢ T — 138

Y
’-‘

Observations ™ &0 TN 1 - - f“ e e r 9

du:;vad |8 (RIS S i--‘f TEANF €7 wi-0) R en, ,:-ff--' ’-rf'\-- x LA S i B T

mﬁy" O £ )r ’.1._‘_ - oy WAfe T ~FA—H 5 t l”"f”‘_l «-"'Ld fnet em Fo G " -A.,.(‘}‘h_ §.3 ":

W4 2 "7!' Jaée Do . },, ted “\'? _-77:' o L :-'H:-"(‘ ’ N _f"'rl' AT ek B (IO
Tl "rl &2 Fr'TT;".-"rT ] ;j'i':;', “ (b it g N )r'\ T SSF1 53 NE
__'.TTT—E*-TH it anaf 45 {“’M 2755 i o 4 t’Ea LT r.-'Eu.i ST°) ey A

,{“_. SEQE A Pl AT (ed™® f\ ey THIIN fonyil &1 24 F 211 /!’/“ (/( M ter = K 2nding- Ve

“’” 7€ Pe "’l'r -—-,?"sf‘wv 0z 2heto @ ams R fr
)

i, - ryDuey ZEOD 1)
)fﬁ‘\ Zl'(}/‘-—-—— 27 ‘T'J’C’ﬁ: J?J(ﬁﬂ") z.- V

3! A
4 l'!:f’( e /-muv:.;('\' BB )

f-vthﬁ,i—-ﬁ f::‘;:'r.‘:x -?"S‘ 2?;‘:;? ) 2 ?ﬂ"’ 0w JOCOXIDLY r 1A (DU
o or ,".*r‘;w:’*}r' % SThuw jo=” &2 (dDw e/ f)l&.,nr_ S Sl bz 1o &
Assessing/Authorized/Distribution Officer [TAT, ’11 Brrs ¢ e-3” — 1P X 1Dz T
Seizure Memo: Us) LEP map— 2 p2x Koz 20807
Name of the Article: e ey Lelfuf Tl - ”‘“W»—

Ue L Sorre NS Y"l’«i YT F M T sy - i PR -‘, g
XI. Statement of the consumer /His representative: ; ; |

e nre) g YT'T"—T-L oF A o \'mr;n" ' o ABIIMEINA o2 H Ho) T 57 g\

- 2%

Py T S e

Signature of consumer/His representative Sign';izi'e of Inspecting Ofﬁﬁ{
) f'\w/;“w’“ Name: ! M;f:‘%u \4 =
C ¥t Designation: = X€ ¢+t W

Al

A



879

230

230



880

231

LEC



881 232

TRUE TYPED COPY OF ANNEXURE R-10

FIRST INFORMATION REPORT
(U/s 154 Cr.P.C.)

1. District: Anti-Power Theft
P.S.: Anti-Power Theft PS Gautam Buddha Nagar
Year: 2024 FIR No.: 1130
Date & Time: 22.05.2024/09:23
Under section 135-1(a) of Indian Electricity Act (Amendment) Act, 2003
(a) Occurrence of offence —....
(a) Day: Tuesday Date from: 21.05.2024 To: 21.05.2024
Time Period: fourth pehar From: 12.50 hrs. To: 12:50 hrs.
(b) Information received at PS: Date: 22.05.2024/09:23 hrs.
(c) Gen. Diary Reference: Entry No.007
Date & Time: 22.05.2024/09:23 hrs.

Type of information — WRITTEN

Place of occurrence —

(A) Direction & distance from PS: East 30 Km. Beat No. ...

(B) Address —Khasra No0.233, Krishna Homes, Near K.S. International
School, Village Jalpura, Thana Kshetra, Ecotech 3, Gr. Noida

(C) In case, outside the limit of this P.S, then:

Name of P.S.: District (State): ...

Complainant/Informant —

(a) Name: Executive Naseem Ahmad
(b) Father’s name: Late Sh. Ayyub Khan
(c) Date/Year of Birth: 1991
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(d) Nationality: Indian

(e) UID No.:

(f) Passport No.:  Date of Issue: Place of Issue:

(9) ID details:

(h) Address: Present Address: 33/11 kV Sub-Station, Opposite to I1ILM
College, Knowledge Park-1l1, Gr. Noida, Gautam Buddha Nagar, U.P.,
India

Permanent Address: 33/11 kV Sub-Station, Opposite to IILM College,
Knowledge Park-11, Gr. Noida, Gautam Buddha Nagar, U.P., India

(i) Occupation:

(j) Phone No.: Mobile No.: 91-9891222240

Details of known/suspected/unknown accused with full particulars (use
separate sheet, if necessary) —

(1) M/s. Gaurik Green Homes Pvt. Ltd.,, C/O Subhod Bhati s/o Ajeet
Singh and Devraj Bhushal s/o Aniruddh, present Address: Khasra
No0.233, Krishna Homes, near K.S. International School, Village Jalpura,
Greater Noida, Gautam Buddha Nagar, U.P. India

8. Reasons for delay in reporting by the complainant/informant: ...

9. Particulars of properties stolen/involved/recovered: ............

10. Total value of property Stolen/involved/recovered ...... :

11. Inquest Report/ U.D. Case No., if any: ........

12. First Information contents:

To the Station House Officer, PS Anti-Power Theft, Sector-63, Noida,
District Gautam Buddha Nagar. Sir, This is to state that I, Naseem
Ahmad s/o late Sh. Ayyub Khan, Executive in Noida Power Co. Ltd.,
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District Gautam Buddha Nagar with supervisor Gaurav Sharma and
lineman Dharmpal in a vehicle on contract with driver were on duty to
check and prevent electricity theft on 21.05.2024 in village Jalpura,
Greater Noida, PS Echotech-3. At 12:50 hrs. on checking the premises of
M/s. Gaurik Green Homes Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh &
Devraj Bhushal s/o Aniruddha, address: Khasra No.233, Krishna Homes,
near K.S. International School, village Jalpura, Greater Noida, | found
electricity theft and illegal consumption of 86.650 KW electricity under
domestic LMV-1 without any approved legal electricity connection and
any electricity meter by connecting cable with departmental LT line. On
enquiry, the people present at the site told that M/s. Gaurik Green Homes
Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh & Devraj Bhushal s/o
Aniruddha, address: Khasra No0.233, Krishna Homes, near K.S.
International School, village Jalpura, Greater Noida was using the above
illegal connection, which is a punishable offence under section 135-A of
Indian Electricity Act, 2003. A video of the above offence was made at
the site and the illegally connected cable was seized. A checking Report
N0.19408 was prepared which is enclosed herewith. CD of the video will
be presented in the court whenever required. Therefore, | request you to
kindly register a complaint against above illegal act of M/s. Gaurik Green
Homes Pvt. Ltd. C/O Subhod Bhati s/o Ajeet Singh & Devraj Bhushal s/o
Aniruddha, address: Khasra No0.233, Krishna Homes, near K.S.
International School, village Jalpura, Greater Noida, aged 42 years
Mobile No. 8800746959, 991060077 and take appropriate legal action
against them. Encl.: Checking report (1 page) signature — witness Gaurav
Sharma, signature in English (legible), Supervisor, Village Junpat, Gr.
Noida, Dharmpal — signature in Hindi (legible) Lineman — Village Atari,
Jevar, Gr. Noida. Signature of the complainant Naseem Ahmad s/o late
Sh. Ayyub Khan signature in English (legible) Executive, NPCL, 33/11
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kV Sub-Station Opposite to I.I.L.M. College, Knowledge Park, Greater
Noida. Phone N0.989122240. The above written complaint is fed in
computer by computer-operator Smt. Darhsan Sharma and dictated by me

word to word from the complaint.

13. Action taken: Since the above information reveals commission of offence
(s) u/s as mentioned at Item No.2 above

(1) Registered the case and took up the investigation:

(2) Directed (Name of 10): MANU KUMARI (Inspector) N0.052290060  to
take up the investigation Or

(3) Refused investigation due to: or

(4) Transferred to P.S.: District:

On point of jurisdiction,

FIR read over to the complainant/informant, admitted to be correctly recorded

and a copy given to the complainant/ informant free of cost.

ROAC

14. Signature / thumb impression of
complainant/informant:

15. Date & time of dispatch to the court:

Sd/-
Signature of Officer-in-charge, PS
Name: MANU KUMARI, Inspector
N0.052290060
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Noida Power Company Ltd.

Electric Sub-station, Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP 201310, India
INSPECTION FORM
[Ref. Clause 6.8(a) (iii), (iv) & 8.1 (V)]

Division/Sub-Division: Surajpur Feeder: Jalpura

I. Inspection notes of Sri: NASEEM AHMAD, PS Echotech-3

Date & Time of Inspection: 21.05.2024/ 12:50 p.m.

Total time of inspection: 40 minutes

Il. (&) Name and address of the consumer: M/s. Gaurik Green Homes Pvt.
Ltd., CO Subhod Bhati s/o Ajeet Singh and Devraj Bhushal s/o Aniruddh,
present Address: Khasra N0.233, Krishna Homes, near K.S. International
School, Village Jalpura, Greater Noida, Gautam Buddha Nagar, U.P.
India
Contact No. 8800746959, 9910600077

(b) Person present at the time of inspection:

Name in block letters:
Relationship with consumer:

I11. Any other department staff present:

IV. 1. Service Connection No. ..... 2. Sanction Load ....
3. Distribution: LT 4. Nature of Premises: Domestic
5. Category: LMV-1

V. (a) Meter diagram indicating the seals position their condition:

(Space provided in observation Box)

Location of the meter: Height of the meter:
Impression on seals: Before Inspection ... after inspection: ...
Meter box: Meter Terminal Cover: Meter Cover:

(b) Meter Particulars:
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Date of testing:  Meter No. No electricity meter Make:

Type: Is installed Constant:
M.F.. Meter Reading:
Revs/K.W.H./Constant:

Name plate details of Cts:

V1. Connected Load (Total): 86.650 K.W.

VII. Incriminating points: Direct electricity theft

VI1II. Action taken to preserve the evidence and defects rectified if any:
Photography and videography

IX. Whether the observations were shown to the consumer/his
representative:

X. Charges under section of the Act 2003/ Supply Code with reasons:
Section 135

Observations:

During inspection of the above premises, the user is found taking illegal
electricity connection from LT line Khasra No.56, 299 with the help of illegal
cable in his LT panel and illegally supplying electricity to the flats situated in
his/their premises. During inspection of the premises, meter N0.SS17415578
was found installed which is approved for the premises. Details of electricity

load being used by the user are as under:

1. S/C meter — 1500 W =15000 W
2. Split A.C. —24500 x 10 =24500 W
3. Windo A.C. - 2750 x 13 =29250 W
4. Cooler—250 x 15 = 3750 W
5. Fridge — 2500 x 25 = 6250 W
6. Washing machine — 5500 x 15 = 82500 W
7. Water submersible pump — 1500 x 2 = 3000 W
8. Fan—60 x 50 = 3000 W
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9. TV-15 x110 = 1650 W
10. Mixer —350 x 4 = 1400 W
11. R.0.-110x 10 = 1100 W
12. LED bulb — 20 x 150 = 3000W

= 86650 W

Assessing/Authorized/Distribution Officer
Seizure Memo:

Name of the Article: 40 x 16 sg. m.  15-meter illegal cable seized.

XI. Statement of the consumer/his representative:
The user refused to allow photographs of the electricity load being consumed in

the premises.

Refused to sign. Sd/-
Signature of consumer/ Signature of Inspecting Officer
his representative Name: Naseem Ahmad

Designation: Executive

/[True translated copy//
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N.C.R.B (TA.dt.3mt.sf)
I.L.F.-l (ThYopa ST wrH -l)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)

qow g1 U
(ermT 173 ft T7 U9 v & dgd)

1. District/Unit (ﬁsn/sw%): Tl UTeR I
P.S. (ITT): Tl UTeR AU AT TAd g TR Year (a¥): 2024
FIR No.(v.g.fx. §.): 1875
Date &Time of FIR(W.9G.fX. & feaism/@aa): 06/07/2024 10:25
2. S.No. Acts (arfaf=am) Sections (4TX1(T))
(sp.9.)
1 9RaH fOea siafeaw (deted) 2003 135 -1(a)
3.(a) Occurrence of offence (3ruxTel HY TeT) :

1. Day  hdR Date From 05/07/2024 Date To 05/07/2024
(fe=): (feim d ): (feaiswm a® ):

Time Period Tge 5 Time From 13:.08s% Time To 13:08

(Fw srafe): (TaT e ): (TUT a®): &

(b)Information received at P.S. (JT9T SIgl a1 UTH 3 ):

Date 06/07/2024 Time (§93):10:25 a1
(feat® ):
(c) General Diary Reference (U<HTH=T G ):
Entry No. 013 Date & Time 06/07/2024 10:25 st
(wtat® €.): (Teie 3Nk 973):

4. Type of Information (39T &1 UHR): TorEa
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N.C.R.B (TA.dt.3mt.sf)
I.L.F.-l (ThYopa ST wrH -l)

5.Place of Occurrence (IcHTEd):

Direction and distance from P.S. Beat No.
1. (a) (Jm41 @ O 3 fearm): gdl, 38 fat (sfie €.):
(b) Address TTH SIgURT HeX AT
(Tdr):

(c) In case, outside the limit of this Police Station, then

(Tfe amar dtar & arge g a):
Name of P.S. District(State)
(ATAT BT ATH): (e (Trsa)):

6.Complainant / Informant (fr&raasaf/ga-Tadt ):

(a) Name (TH): SSTIR §51T PAR
(b) Father's/Husband's Name(fdT / ufi o
(c) DHiYFYear of Birth (5=0 [Ty /ad ): 1993
(d) Nationality (TT8ar): g
(e)UID No. (F3mss! €.):
(f) Passport No.(arguié €.):

Date of Issue (SIT< XA 6 fafd):

Place of Issue (ST &TA 6T T ):

(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)

S.No.(5.9.) Id Type (4gaTd U7 &l Uh1X) Id Number (Ug=IT- &)
| 1
(h) Address (UdT):
S.No. | Address Type Address (UdT)
(sh.9.) |(UdT T YhTT)

1 | ada g 33/11 helt G, Alelsl UTeh 2 U ST, g
TR, I TSI, 9RA
2 | Tt uar 33/11 el Feree e, Aelst UTh 2 e ATUST, i g
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

2 | Egrdt uar TR, IR U, TR

(i) Occupation (Ta9TY):
(i)Phone number (SXHTY ¥.):
Mobile (MsITse §.): 91-9999999999
7.Details of known/suspected/unknown accused with full particulars
(T | Gfere | A rferga &1 g foraxor wiga avi=):
Accused More Than (3T 3mIdt U @ 3rfda gl aF g&0):

S.No.Name (A1H) |Alias (SU-TH) Relative's Name Present Address
(.9.) (TRedeR &7 AH) (S AT TdT)
1 |3 3T fOdr &1 1-@§U# 325%%“'%@?37
HIGFIC, 3T TIgHIC, 3Fter % T T AR A0A0,
. AW g 7R, I UL,
31¢t SThTeRIA 318l b

8.Reasons for delay in reporting by the complainant/informant

(Frpraaesat | gaareal grT fure 38 8 g &+ & Sr):
9.Particulars of properties of interest (Ga=rd grufy &1 fereum):

S.No. |Property Property Type Description Value
(sr.€.)|Category (Tvuf &1 yarR) | (e (In Rs/-)
(Gufr guft) (77T (T ®))

10. Total value of property (In Rs/-)-gFufx &1 Dol el (T
11.Inquest Report / U.D. case No., if any (cg gdtar fxaic / . &Y. aaw €., afg

BIS gl ):

S.No. |UIDB Number

12.First Information contents (YA AT 72T ):

TaT # AT I U, 9T U TR A%e, SO, TR g TR Agied,
de g o feHi® 05.07.2024 &t § SR €917 $AR g7 i g
AITST UTeR HusT feifiies SHue o g 7R 07 GuRarssi Atgd HIe I
FATSTH Gt 3Tei] 7T e Ted ATgT d aTeteh h aTed Tore[d a1 AR o
AThIT g UTH SSYRT U AITST AT Shideh 3 H 7T7 U Al THY 13.08 &t

3
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

31¢t gwhrenie (31<f T fST) C/O AIgHAC, 3MthaTel I HIgHIG SIS @Rl =
325 TS gIFg & T UTH g Uk ATUST & UIRER i =¥ fohdT 711 dt
T TR 3 UieaR # forT foneit eiignd forea wiex o ot giteey =
NPCL8812 & el &1 elT8 & GFAT 7 55443 & AT dheled STeTeht 310+
Fwfiora e & 60.37 Theiare Tl a1 3uwnT e 1 & o] Suit Uet T
dt 1 ¥ gIFT UTIT TITRT Hih UX SUTEAd AN gRT YANTehdT T AT 1< STRIehIA
(311 T faeT) C/O HigHIC, 3MMthdTel IF HIgHAC, 3T el I SigqRT UeX
ST TAIT 7T | I Dl T oed YR 135 T AR g rfaf=am 2003
& AT SSHIT WY | Igehl TATEHE TSI IS T8 AT Hich U
31 ¥ F ST hiclel il T8 [T Tl AT RUIE T&aT 17956 AR & 18
ST Gl g | ST Y TS AT ~TRATAT & GRT deAdT [ohT ST U GE0g
U ht ST | 3r: Tarega yanTehat 318t Rt (31¢f i forem) C/0 wigeag
3ITOhCTTel I HIGHIC SIST 3T oHTHIT 45 oy 31&Tier Seriax 28.575752
77.485519 et 7SI TeX AITST & foreeg, 3TN USilghd 9 e+
HIIATE Y DT HE D Ferd: AT RUIE 1 o7eh GEATER T 37eil ATSTHT
QY U AITST Ugel HICT YURATSIR TTH Hhegdl UeX A17eT T 77 4t
Ul TH SRR AIUST UTeR -1 fiiee 33/11 helt o
AME0IMSOTHOTAQ FHTcAsT oh FTH AletsT UTeh 2 TUeX AIgST Hhid 9891222240
THOIMS0IMRO i Ahel H&T 3M0 3ITHT FHAR GRT LS, I S, et TeAdhi
Hﬁaﬁmamﬁmﬁmmzﬁmﬁl

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.

(ht Y wTAATET : TR IUH THHRI & UAT TeAdT g Th UL HIA Bl
dUdAT UE €. 2/ Iedt@ YT & dgd g |)

(1) Registered the case and took up MANU KUMARI(I (Inspector)) / or

the investigation: (Y&l ¢f fhaT 052290060 ()
T 3R 1T & ferg foraT mar):
(2) Directed (Name of 1.0.) Rank
(STi=r SrferaTd ST 9M): (T<):
No. to take up the Investigation
(€.): (Y <= 3= urTg & &4 & ferg ™ fear mam) or (am)

(3) Refused investigation due to (SiTa & forw ):
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892
N.C.R.B (TA.dt.3mt.sf)
I.L.F.-l (qhYopa ST wrH -l)
or (I R EHR THAT IT)
(4) Transferred to P.S. District
(QIEIVE (Sre):

on point of jurisdiction (#T TR & HRU gEaiaid) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(FrTadesdfl | gaTeadf S grafidt ug i gATs T, 951 & §s AT 3
s idt A ed Iqwraaandat @t & 73t |)

R.O.A.C.(31X. 31t .7 .€1.)

14 Signature/Thumb impression of the
complainant / informant.(T&&mada®at /
AR & gEAT&R / TS A1 F4T):
15Date and time of dispatch to the court
(3reTera # U9UT &t feATH MR 9H):
Signature of Officer in charge,
Police Station
(ITET 99T & gEaTER)
Name MANU KUMARI
Rank | (Inspector)
No. 052290060
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

Attachment to item 7 of First Information Report
(TH GIA1 RAIE & A 7 odHh):
Physical features, deformities and other details of the suspect/accused:
( If known / seen)

(FfeTe 1 arfergm &t e fadvary, it s 3w forer

(ate J1a 1 =T maIm)
S.No.(sr.4.) Sex Date/Year Build Height Complexion Identification Mark
(fei)  of Birth (g9Ta@ (cms.) (@) (s) (ugam =g )
CRIAGIE NI (e
at) (@.41.))
1 2 3 4 5 6 7
1 ey
Deformities/ 'Tegth Hair | Eyes (37€) | Habit(s) Dress Habit(s)
Peculiarities (cTd)  (dTe) (31med) (Tg=ITaT)
8 9 10 11 12 13
Language Place Of (T TT) Others (317Y)
/Dialect
(STET/e o) Burn Leucoder Mole Scar Tattoo
Mark ma (AEET) | (A1) (TS GU AT
(STt §U | (it )
G| (The
M) eesd))
14 15 16 17 18 19 20
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N.C.R.B (TA.dt.3mt.sf)

I.L.F.-l (ThYopa ST wrH -l)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(7 &7 a+i ¢ fong STt afe I«amraasmal | ga-Taal diere / sfvgs & TR &
®Is U IT 399 ATAH AT AT § |)
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Noida Power Company Ltd. 17955 246

Electric Sub-station, Knowledge Park - I‘& , Gautam Buddha Nagar, UP - 201310, India
INSPECTION FORM
[Ref. Clause 6.8 (a)(iii), (iv) & 8.1(v)] 8
Division / Sub Division : ¥4 ¢ #4¢ faeder: PRV LT T1A)
1. Inspection notes of Sri; Viaa/ Thana : i e v 3
Date & Time of inspection; 0S 187 [ 26 7~ ¥ Total time of Inpsection: 25 1az
II. (a) Name and address of the consumer: Contact No. -

Jnael -y raipu Fi-wi % Ky Hawyy' ':3‘{!«'{ Tyl

me R . 14 i i
e E U L N ™ O R i | AR b i T Ry e FUHATE AN I T 2T 3T T I T =terir =)

(b) Person present at the time of inspection: 4 /

Name in block letters: /'i /
Relationship with consumer: P

I1l._Any other department staff present: 2
IV, 1. Service Connection No: rilA IZ. Sancg'_on Load - 3. Distribution: f'¢7 "¢ 'ﬂi
4. Nature of premises: BE:AL G B Tk A 5. Category: {’¢7- T3] =
V. (a) Meter diagram indicating the seals Pposition their condition:(Space Provided in observation Box)

Location of the meter: / Height of the meter : /
Impression on seals| Before inspection: after inspection : /
Meter box: /| Meter terminal cover : [Meter Cover: 7
(b)Meter Particulars: / N A O /
Date of testing: | Meter No: P'%8 195~ ‘" 4 ( Make: /
Capacity : / Type : -FE) wOH o Constant; F

Revs /KW.H./Constant: g M.F.: Meter Reading ~ *

Name plate details of Cts: | Eoe o 3 .

]
VI. Connected Load (Total): € &« 295 /HMIST [vir. Incnmmatm Points; .2 £7 F% . T i"’ i
VIII. Action taken to preserve the evidence and defects rectified if any: Y1 ¢ ; T 7 5 HE o7 'lH

IX. Whether the observations were shown to the consumer/his representative: ~ e

X. Charges under Section of the Act 2003/Supply Code with reasons; =''t! - T2 % T¢] "«S edic il B X L F

Observations ~ ~ &

AT

"tm-l,t U BT FREET R AT IS 7 ¢

i‘nn ann 8 ?T'u-m e N 3L mm Zriaan O nmr 5 SAry L& 1€ E ) 3ty
{ 8

d"v? - g v—’mm «mu “<rct’ <sl é’f ~ 5 v
qrrm:u,m L171 ﬁrfn( }% e Hn,mw ulgd Eidd | H“Hlﬂ»' Gy aril’

C' “"'”{”"‘”! '3"“"‘*"4""‘““" @ Utg €0ty 322 1G70 L @ CEDIa 120y00 = G6r €
(@ & e ety &= gao e & Fd:—i 28 mn 2000t (& .mmr sty Ssewr g uy e

{o {M‘H Joobt'niy = :u oo w (1) -h.df A3y 2 J S00te: G2 crsx;q rSfr‘mwkz_ Zoo 0 0

"fum drdi ZNF T '»MW : Nm,nu I wpcL 0812 ;, T2 sy & &n o H"SS”"C‘] i)
}R'Qf t‘l(ﬂ Jﬁs-hl '?-ﬂn \,'ﬂ'&ﬂ[ anﬂ ':]'4’ n f‘lt;,):-{ 'J-,l ?rﬁl(" 41\{ *T EL S "l"f '&‘\’f"fg’J:

f Tﬂf;m-rq e ] 1 Jufotd'J s UGeo ! @ msuml 223000% 2 5 £3R0 (S Tober r‘":l 2HFEUr S 512 25p 8

:.m' ;

Assessing/Authorized/Distribution Offi cer(13 3m Va)7 IO Wy 2z g 2 YN ) O ARTRVA ) FL 6T T

Seizure Memo: (15 7 7120 77 3 Toe Loy 32 660006 TTZ BT I2Y0Wr 2 & ZARCT T T D= ’ ;;N;;i;
Name of the Article: j 7 B ST 5T - Lo 233 1 G
PP 'D,Sq!vma- ;.(4,’..?7 1ac g, iy w7 = £0,399 =f
e 7oa m sha -E\"”‘-u . o

Xl Statement of the consumer /His representative:

1

Talla F 4 £ 444
EXCIHR H2F A Saa

A% Ifé W T : 5 : :
Signature of consumer/His representative ure'of Inspecting Officer &

gavr>

®

Designation: t"‘&S : } ﬂ;“
.E.X'

' e ﬂ
-~ Name: Sapnza }” P Qg\
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TRUE TYPED COPY OF ANNEXURE R-11

FIRST INFORMATION REPORT
(U/s 173 B.N.S.S.)

1. District: Anti-Power Theft
P.S.: Anti-Power Theft PS Gautam Buddha Nagar
Year: 2024 FIR No.: 1875
Date & Time: 06.07.2024/10:25
Under section 135-1(a) of Indian Electricity Act (Amendment) Act, 2003
(a) Occurrence of offence —....
(@) Day: Friday  Date from: 05.07.2024 To: 05.072024
Time Period: fifth pehar From: 13.08 hrs.  To: 13:08 hrs.
(b) Information received at PS: Date: 06.07.2024/10:25 hrs.
(c) Gen. Diary Reference: Entry N0.013 Date & Time: 06.07.2024/ 10:25
hrs.
Type of information — WRITTEN
Place of occurrence —
(A) Direction & distance from PS: East 38 Km. Beat No. ...
(B) Address —Village Baidpura, Gr. Noida
(C) In case, outside the limit of this P.S, then:
Name of P.S.: District (State): ...
Complainant/Informant —
(a) Name: Engineer Sanjay Kumar
(b) Father’s name: ....
(c) Date/Year of Birth: 1993
(d) Nationality: Indian
(e) UID No.:

(f) Passport No.:  Date of Issue: Place of Issue:
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(9) ID details:
(h) Address: Present Address: 33/11 kV Sub-Station, Knowledge Park-II,
Gr. Noida, Gautam Buddha Nagar, U.P., India
Permanent Address: 33/11 kV Sub-Station, Knowledge Park-11, Gr.
Noida, Gautam Buddha Nagar, U.P., India
(i) Occupation:
(j) Phone No.: Mobile No.: 91-9999999999

7. Details of known/suspected/unknown accused with full particulars (use
separate sheet, if necessary) —
(1) C/o Mohammad Aftab Arsh Infracon Arsh Green Villa s/o
Mohammad Anees, address: Khasra N0.325, near Sindhuja Homes,
Village Baidpura, Gr. Noida, Gautam Buddha Nagar, U.P., India

8. Reasons for delay in reporting by the complainant/informant: ...

9. Particulars of properties stolen/involved/recovered: ............

10. Total value of property Stolen/involved/recovered ......:

11. Inquest Report/ U.D. Case No., if any: ........

12. First Information contents:
To the Officer-in-charge, PS Anti-Power Theft, District Gautam Buddha
Nagar. Sir, This is to state that I, Engineer Sanjay Kumar s/o Sh.
Ravindra Ram, NPCL, District Gautam Buddha Nagar with supervisor
Rohit Bhati and lineman Murtuj Ali in a vehicle on contract with driver
were on duty to check and prevent electricity theft on 05.07.2024 in
Baidpura, Greater Noida, PS Echotech-3. At 13:08 hrs. On checking the
premises of M/s. Arsh Infracon (Arsh Green Villa) C/o Mohammad Aftab
s/o Mohammad Anees Khasra N0.325, near Sindhuja Homes, village
Baidpura, Greater Noida, | found electricity theft and illegal consumption
of 60.37 KW electricity without any approved legal electricity connection
with direct illegal cable under domestic category LMV1 from
departmental transformer No.NPCL8812 LT Line Pole N0.55443. Arsh
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Infracon (Arsh Green Villa) C/o Mohammad Aftab Arsh Infracon Arsh
Green Villa s/o Mohammad Anees, address: Khasra N0.325, near
Sindhuja Homes, Village Baidpura, Gr. Noida, Gautam Buddha Nagar
was using the above illegal connection, which is a punishable offence
under section 135-A of Indian Electricity Act, 2003. A video of the
above offence was made at the site and the illegally connected cable was
seized. A checking Report N0.17956 was prepared which is enclosed
herewith. CD of the video will be presented in the court whenever
required. Therefore, | request you to kindly register a complaint against
above illegal act of M/s. Arsh Infracon (Arsh Green Villa) Clo
Mohammad Aftab s/o Mohammad Anees aged 45 years latitude and
longitude 28.575752/77.485519 r/o village Baidpura, Greater Noida and
take appropriate legal action against them. Encl.: Checking report (1
page) signature — witness Murtaz Ali, lineman, Surajpur, Gr. Noida,
Rohit Bhati, Supervisor, Village Katehara, Gr. Noida, Sanjay s/o Sh.
Ravindra Ram, Engineer, NPCL 33/11, kV Sub-station opposite to IIML
College, Knowledge Park-I1lI, Gr. Noida Phone N0.989122240. The
above written complaint is fed in computer by computer-operator Sh.
Netrapal and dictated by me constable Amit Kumar word by word from

the complaint.

13. Action taken: Since the above information reveals commission of offence
(s) u/s as mentioned at Item No.2 above

(1) Registered the case and took up the investigation:

(2) Directed (Name of 10): MANU KUMARI (Inspector) N0.052290060  to
take up the investigation Or

(3) Refused investigation due to: or

(4) Transferred to P.S.: District:

On point of jurisdiction,
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FIR read over to the complainant/informant, admitted to be correctly recorded

and a copy given to the complainant/ informant free of cost.

ROAC

14. Signature / thumb impression of
complainant/informant:

15. Date & time of dispatch to the court:

Sd/-
Signature of Officer-in-charge, PS
Name: MANU KUMARI, Inspector
N0.052290060
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Noida Power Company Ltd.

Electric Sub-station, Knowledge Park-1V, Greater Noida
Gautam Buddha Nagar, UP 201310, India
INSPECTION FORM
[Ref. Clause 6.8(a) (iii), (iv) & 8.1 (V)]

Division/Sub-Division: Surajpur Feeder: Jalpura (Sec. 12)
I. Inspection notes of Sri: SANJAY, PS Echotech-3
Date & Time of Inspection: 05.07.2024/ 13:08 p.m.
Total time of inspection: 25 minutes
Il. (2) Name and address of the consumer: M/s. Ansh Infracon (Ansh Green
Villa) C/o Mohd. Aftab s/o Mohd. Aneesh (as told), Address: Khasra
No0.325, near Sindhuja Homes, Vaidpura, Greater Noida
Contact No.
(b) Person present at the time of inspection:
Name in block letters:
Relationship with consumer:
I11. Any other department staff present:
IV. 1. Service Connection No. N/A 2. Sanction Load ....
3. Distribution: LT 4. Nature of Premises: Domestic (Villa)
5. Category: LMV-1
V. (a) Meter diagram indicating the seals position their condition:

(Space provided in observation Box)

Location of the meter: Height of the meter:
Impression on seals: Before Inspection ... after inspection: ...
Meter box: Meter Terminal Cover: Meter Cover:

(b) Meter Particulars:
Date of testing:  Meter No. No electricity meter Make:

Type: is installed Constant:
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M.F.. Meter Reading:

Revs/K.W.H./Constant:

Name plate details of Cts:

V1. Connected Load (Total): 60.377 K.W.

VII1. Incriminating points: Direct electricity theft

VIII. Action taken to preserve the evidence and defects rectified if any:
Photography and videography

IX. Whether the observations were shown to the consumer/his
representative:

X. Charges under section of the Act 2003/ Supply Code with reasons:
Section 135 of Electricity Act, 2003

Observations:

During inspection of the above premises, no electricity meter is found
installed. The user is found taking illegal electricity connection from LT line
Pole N0.55443 Transformer No.NPCL8812 with the help of illegal cable in his
Villa. There are 36 villas in the above premises and people are living in Villa 1
to 9, and rest of the villas are under construction.

Following electricity load is found being consumed by the user in the

above premises:

1. Submersible — 1500 x 4 =6000 W

2. Fan—-60 x 32 =1920 W
3. LED bulb 12 x 80 = 960 W
4, TV.-110x8 = 880W
5. Fridge —250 x 8 = 2000 W
6. Washing Machine — 550 x 8 = 4400 W
7. Micorwave oven — 2350 x 2 = 4900 W
8. Window A.C. -2250 x 3 = 6750 W
9. Split A.C.-2450 x5 = 12250 W
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10.Inverter — 700 x 4 = 2800W
11.Cooler — 250 x 2 = 500w
12. Wood cutter — 1500 x 2 = 3000 W
13. Drill machine— 746 x 2 = 1492W
14. Welding machine (4 kVA) = 3000 W
15. Iron Cutter — 2200 x 3 = 6600 W
16. Grinder 0 1250 x 2 = 2500 W

Total electricity load = 60377 W

Assessing/Authorized/Distribution Officer
Seizure Memo:

Name of the Article: 20 x 12 sg. m.  30-meter black cable seized.
XI. Statement of the consumer/his representative: ....

The user refused to allow photographs of the electricity load being consumed in

the premises.

Refused to sign. Sd/-
Signature of consumer/ Signature of Inspecting Officer
his representative Name: SANJAY

Designation: Engineer
/[True translated copy//
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Annexure R-13

UTTAR PRADESH ELECTRICITY REGULATORY COMMISSION
LUCKNOW

Petition No. 2039/2023
APPROVAL OF AGGREGATE REVENUE REQUIREMENT (ARR) AND TARIFF FOR FY 2024-25,
ANNUAL PERFORMANCE REVIEW (APR) FOR FY 2023-24
AND
TRUE-UP OF ARR AND REVENUE FOR FY 2022-23
FOR

Noida Power Company Limited (NPCL) — (Petition No. — 2039/2023)

ORDER UNDER SECTION 62 & 64 OF
THE ELECTRICITY ACT, 2003

October 10, 2024
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Approval of ARR and Tariff for FY 2024-25, APR of FY 2023-24
and True-Up of FY 2022-23 for NPCL

3.2.152

3.2.153

3.2.154

connections are filing complaints with the Uttar Pradesh Jansunwai (IGRS)
portal and in the High Court. Furthermore, NPCL has been implicated in
cases before the National Green Tribunal, where it has been accused of
encouraging unapproved constructions by providing electricity
connections.
In the present case, the applicants have applied for an elecfricity connection but
is unable to proceed due to the lack of the required NOC from GNIDA. Despite
having submitted all necessary ownership documents, the absence of GNIDA’s
approval is preventing NPCL from granting the connection.
NPCL finds itself in a difficult position, as it is legally required to provide electricity
under the Electricity Act but must also comply with GNIDA's directives. This
conflict is further compounded by the issues of power theft, infrastructure
damage, and safety concerns arising from illegal connections in areas where

connections have been denied.

In light of these circumstances, NPCL requested regulatory guidance from the
Commission to clarify its obligations and to determine whether it can grant
electricity connections to applicants who possess valid ownership documents but

lack the necessary approval from the local authority.

C. Commission’s View

3.2.155

3.2.156

The matter related to the new connection of electricity is covered in detail under
Chapter 4 of the U.P Electricity Supply Code 2005 and any difficulty faced by the
Licensee in regard to the implementation of the same need to be approached
through a separate Petition and the same cannot be a part of present ARR/Tariff

proceedings.

Further, Clause 4 (11) of the MoP’s Electricity (Rights of Consumers) Rules, 2020
stipulates the maximum period within which a new connection has to be
released. To adhere to these time limits, the Petitioner should coordinate with
GNIDA to develop a system for periodic review of pending NOCs. The Petitioner
can also consider providing limited access of its online portal to GNIDA so that
they can access pending NOCs and upload their approval/ disapproval on the

same to facilitate reconciliation, improve transparency & accountability.

g Page 70 of 674
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Approval of ARR and Tariff for FY 2024-25, APR of FY 2023-24
and True-Up of FY 2022-23 for NPCL

3.2.157 The aggrieved consumer can reach out to CGRF for redressal of his/her Grievance.
A. Comments / Suggestions of M/s Artha Infratech Pvt Ltd.

3.2.158 M/s Artha Infratech Pvt Ltd. submitted that a case is pending before the Hon’ble
High Court of Allahabad due to which they have not deposited the disputed arrears
to NPCL which have arisen due to unilateral actions of NPCL. It also submitted that
NPCLis continuouslythljeétehing to disconnect‘tl‘1e eiectricity supply ir; their‘ IT/ITeS |
Special Economic Zone. It requested the Commiséion to direct NPCL to réfrain from

taking any coercive action during the pendency of the writ petition.
B. Petitioner’s Response

3.2.159 In regard to objections of M/s Artha Infratech, the Petitioner has submitted that
the letter on which their comments are being sought is of 28.12.2023. They have
also examined the list of public hearing attendees and found that there was no
representation on behalf of M/s Artha Infratech Private Limited in the public
hearing dated 19.07.2024.

3.2.160 The Petitioner submitted that M/s. Artha Infratech Pvt. Ltd. applied for an
electricity connection on 14/02/2013, under the HV-1 category for the contracted
demand of 100 kVA. The Company (NPCL) granted the same on 28/06/2013. From
28/06/2013, the connection continued to be billed & paid under the HV-1
category.

3.2.161 M/s. Artha Infra applied for load augmentation from 100 kVA to 1000 kVA. NPCL
vide its letter dated 18/02/2016 offered the load augmentation under the same
category, i.e. HV-1 to M/s. Artha Infra.

3.2.162 M/s. Artha Infra raised a dispute on the offer issued under the HV-1 category and
requested to convert the connection under the HV-2 category citing orders of the
Union Ministry of Industry & Commerce dated 10/12/2013 and UP IT and Start-
up Policy 2016.

3.2.163 NPCL is guided by tariff schedules notified by the Commission and there is no
provision in the tariff schedule to consider IT/ITeS to grant connection under
the HV-2 rate category. In view of the same, NPCL vide its letter dated

19/09/2016 sought clarification from the Commission on the matter. M/s. Artha

! Page 71 of 674
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TRUE TRANSLATED COPY of ANNEXURE R-14

Greater Noida Industrial Development Authority
Plot No.1, Sector K.P.-4, Greater Noida City
District Gautam Buddha Nagar

Letter No.Pro/Work Circle-5/2024/8749 Date: 01.04.2024

To
The Vice-President
Noida Power Company Limited
Electricity Sub-Station, K.P.-4
Greater Noida, Gautam Buddha Nagar

Sub.: Regarding electricity connection in newly built multi-storeyed
building of M/s. Escon Infra Realtor Pvt. Ltd. and M/s. Unlocks
Town Planners Pvt. Ltd., in village Gulistanpur

Sir,

Please refer to your letter dated 26.03.2024 seeking report in
connection with electricity connection for newly built multi-storeyed
building of M/s. Escon Infra Realter Pvt. Ltd. and M/s. Unlocks Town
Planners Pvt. Ltd. in village Gulistanpur, in continuation of which
joint inspection was done of the site in question by project and Bhu-
Lekh departments. Point wise report is as under: -

1. The building in question is built/under-construction in the
notified area of UPSIDC in Khasra No.47, 48 and 52of village

Gulistanpur. According to the adjacent Khatauni, the said
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Khasras were acquired by UPSIDC earlier. Hon’ble Division
Bench of High Court passed order in W.P. N0.54359/2002 and
W.P. No0.53536/2002 whereby gazette publication dated
24.11.2001 under section 4/17 and gazette publication dated
10.10.2002 u/s 6/17 were cancelled. Name of UPSIDC,
Ghaziabad is deleted from Khasra No.47, 48, 49, 50, 55 and 56
and name of the original Bhuswami has been entered in the

records.

2. As per Fasli 1427 to 1432 of the adjacent Khatauni, Khasra No.
47 and 52 are entered in the name of Agrawal Associates Pvt.
through its Director Smt. Usha Agrawal r/o 10, Rajdhani
Enclave Vikas Marg, Delhi-6 and Smt. Sheela w/o Sh. Om
Prakash Gupta, r/0 Manoj Kunj Building, 3™ Floor, Papaas
Road Prasang, Bombay-16. The land in question situates in the
notified area of UPSIDC. Probably, the farmer is raising

construction of the building under his control.

3. As per the records, the construction in question is being raised
in Khasra No.47, 48 and 52 in village Gulistanpur which falls in
the notified area of UPSIDC. Action in this matter is to be
taken by UPSIDC.

Therefore, letter may be sent for objection from UPSIDC also
as above.
Sd/- 01.04.24
Sr. Manager (Engg.)



911 262

Work Circle-5
Copy to-
e Additional CEO (G/D) for information.
e G.M. (Engg) for information
e QGuard File

Sr. Manager (Engg.)
Work Circle-

//True Translated Copy//
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TRUE TRANSLATED COPY OF ANNEXURE R-16

Uttar Pradesh State Industrial UPSIDA Building Block-II
Development authority Admn. Bldg. E.P.1.P.
Sr. Manager Industrial Area Surajput-5
NPCL Electricity Sub-Station Kasna Gr. Noida 201306
Knowledge Park-IV Dist.; Gautambuddh Nagar
Gr. Noida GB Nagar Tel: 0120-2341224

Email: cd2@upsidc.com

No.139/UPSIDA/S.M.(C)/CD-2 Date: 22.05.2024

Sub.: Regarding electricity connection in newly built multi-storeyed
building in Gulistanpur by M/s. Escon Infra Realtor Pvt. Ltd.
(Escon Infra Realtor)

Sir,

Please refer to your above subject letter No.E6/2024-25/26
dated 01.05.2024 whereby appropriate remarks and NOC are required
by you to give 24 KW electricity connection for building construction

on the land bearing Khasra No.47 and 52 in village Gulistanpur.

This is to inform you that the above Khasras were acquired by
UPSIDA. Against acquisition of the land, the concerned farmer filed
a W.P. No.54359/2002 and W.P. No0.53536/2002 before Hon’ble
Court. In above writ petitions, Hon’ble Court passed orders and
cancelled the acquisition. UPSIDA approached Hon’ble Supreme
Court for setting aside the said order. Hon’ble Supreme Court
dismissed the petition. Now, revenue department has entered the
above Khasras No0.47 and 52 in the names of Bhuswamis (copy of

Khatauni enclosed herewith).
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Report submitted for information
Yours truly,
Sd/-22.5.24
(N.K. Jain)
Sr. Manager (Civil)

//True Translated Copy//



ATESTED

2 '
Ravovie S i

IN-UP31362827401744V 3,
10-Feb-2023 11:37 AM Lleense No-gs Tehsil-a
'NEWIMPACC (SV)/ up14002604/ NOIDA/ UP-GBN

sl BIN«UPUP1400260456601435855275V ' ‘ :
EsCoN INFRA REALTOR PVT LTD At W%,
Artlcle zé Conveyance cl F /ATE ’[OCK,,

A VACANT PLOT SITUATED AT VILLAGE BIRONDI

CHAKRASEN UR,GREATER NOIDA DISTﬂj.(\%‘E NAGAR |
B LA
//"'\‘\\ul-:. ////1\‘ -
“,\I||_ P

RE N BHATI AND PHATH’A’M ,BHATI

7,18,000
(Seven Lakh Ecghteen Thousand only) ;

I S

-Fen 2023 1137 AM 16.Feb.2023 1137

N

z

b

s
Z
=%
2

rtype below thisline
ESCON INFRA REALTOR PVT. LTD.
'@Q/’ : Director

N

HEALTOR PYT LTD ESCON )

7574




917 N

‘%@: o B
f/

\ 2 b e V
/9 o~ 0
el
ATTE ED BVt TESTEL B
Ramvir Singh Nagat R’“T\Vil‘ Singh P 2

“\\I\ N ” \"v\'
- Rea
3 3 IU ih \E Ysisirar l‘). [Tols
Sub Regisirar L\ 2
Gzutem Budh Nag? tam B Y (A=)

1. [9PT e~ 1,43,52,250 / —

2. 9GN] HoI— 1,43,52,250 / —

3. 3IraT {HIT T ET—7,18,000 / — (SCTH)

4. FHoldey TR— 9,500/_5@11%3—;{%%\'

5. W &) T NT foRe @ Ul TRR—47, B BHIG—1TT D

DI THR—3 & AR DI T8 © |

ATHedIR # 3mafed d—hre—1120

7. BF fHd WM &1 YA~ 3N Tg

. Rfra Wi Reg —yM RIS IHATR W1 SEx
TN @ el TaAgg TN |

9. fafpd &=ha— 960 7 HIex

10. 999 @1 Reafd — wiie

11. "R UrfeleT GIAT d8% / 3TaX— 91N

12.FFIf BT ol Shel— 960 I HIeR

13.f5410T &7 e — el

14‘1@31‘1(@@ ‘j@ﬂﬁﬁsooiﬁﬁaﬁwﬁ@m

15.99 # FPYRAAT A AT Tel— & ESCON INFRA REALTOR PVT.LTD.
16.4feell & Be— el

<

W . |
\ \ e A £
L \G\KW\\L;\ N O Dirdctor




269

A‘4

f@’ffi Eﬁl

Director



T¥: 2023

T T e

221022023

&

F0 &0 AT
Aeus e
22/02/2023



920 271

4

S 5 § w9 sraa Roar FefoRaa sreel 9wl &1 auiikd
SE-U gl e g el R Suferes braierd
MGG TR 8 S8 Fwx—1, RNiead TRR—41579, UG THR—297 /320,
SRATIS] FR—18291, TaTih 17.08.2022 TR Tl & | O 379 fo7 d&
m&@&wmaﬁaﬁ?ﬁmmﬁﬁwﬁaﬁqw
e A g @ fhxll arg W W IS, e, 99, feqd, Aedl 99
W,Waawmﬁﬁwﬁ%%w%ma@
1 9 T 2, AN B IR W U A e BN e @
qof wTr Hel 9 ARGR F ¥ e we e 7 Il WA
g g 9 ReR R @ <20 # e d wAeey fa fHEl qard o
qehld b 9 Vol {0 1,43,52,250 /— Ul ﬁlﬂ%\@j‘a 3
71,76,125/—W€T3§ﬁmﬁ$aﬁwwmaﬂ§rg
awmmwﬁmmﬁwﬁwwﬁmw

3 e for SR UTl @R ol B |

(Rl

ESCON INFRA REALTORQJL LTD.

s

Director



921 272

3Tdee Wo: 202300743010608

Terge: 1 e Heo: 5195 g¥: 2023

frSqTET AR AT6 oA T AT HSTHA T WIod YA § TA TN 357
fashdr: 1

A T $TEY, TF AN Teies: Rig H1eT
foyamelY: 77 TR fore ataH g IR Scck Fadl

<gqdryg: A«a ¢ \}\.ﬁ,
fashdT: 2 W

S T2 HTEY, I A Toios: g e

?:'?IT: 1 /
ﬁwmsmmamoﬁo$aﬁmmam‘r,ga
2 TERTH AT

rardT: 1793, ¥Fe-37, Arest forer 7iqd g8 7R

Wm/\gﬁo W@« Lt

2 fregrea TR T | S ggare
ggaAHdar ; 1

o1 Ry FEXer , G A1 Feller AGvel

CrardT: AgTe T T, o I AfeY, el 7L
geRr

UgHTAEdT : 2

E
|
L
B




922 273

5
HITATT T fderor IENIED gRIRT (%0)
By Cheque No. 000485 28-12-2022 12,50,000/-
By Cheque No. 000486 28-12-2022 12,50,000/-
Both From HDFC Bank :
Sector-44, Noida
By Ref. No. 707002821 16-01-2023 12,50,000/-
By Ref. No. 707003049 16-01-2023 12,50,000/-
By Ref. No. 708260627 25-01-2023 12,50,000/-
By Ref. No. UTIBR52023012500297356 25-01-2023 12,50,000/-
By Cheque No. 000283 15-02-2023 12,50,000/-
HDFC Bank, Sector-44, Noida
By Ref. No. RRR0472350842352 16-02-2023 10,00,000/-
By Ref. No. N047232335523249 16-02-2023 2,50,000/__—
By RTGS No. UTIBR52023022200253545 22-02-2023 . 21,04,364/-
By RTGS No. 712175389 22-02-2023 21,04,364/-
By TDS Ref. No. BJ 6055490 21-02-2023 71,761/-
By TDS Ref. No. BJ6053736 21-02-2023 71,761/-
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SI=IeEY  ERATsT
INCOME TAX DEPARTMENT
- TAT ST T H1E

e - Permanent Account Number (e-PAN) Card
AAHCEO0384K

GOVT. OF INDIA

4™ / Name ESCON INFRA REALTOR PRIVATE LIMITED

frm e = T 2
Date of Incorporation / Formation 1200 i

o

V' Permanent Account Number (PAN) facilitate Income Tax Department linking of various documents, including payment of taxes, assessment, tax
denuand tax arrears, matching of information and easy maintenance & retrieval ofelectronic miommlmn ete. r(,lzxtma to a taxpayer.
TR T HET (47) U A & e TR SR il e § AT T FETAF Sl 8, T T 6 A, S, F, S w5, G 5
Toretr Sl Seareiire SHeRTl 1 STHH TEEE d =ik ontfe o mika 2 )

v Quoting of PAN is now mandatory for several transactions specified under Income Tax Act, 1961 (Reler Rule 114B of Income Tax Rulu. 1962)
SR SN, 1961 % aEa FRE F S % R ETE o Se () T IpE s AtEE R (@ e, 19629 Fom 114B, s |z &)

v Pmaessmgarusnm more than one PAN is against the law & may attr nptpemltvofupm Rs. 10,000.
T Y S T o B (49) T @ A S9E w, i b g 7 sfgaes 10, ooomwmzzmmm%l

v' The PAN Card enclosed contains Enhanced QR Code which is readable by a specific Android Mobile App. Keyword to search this gpecific Mabile
App on Google Play Store is “Enhanced QR Code Reader for PANC ard.
mmmnmﬂwmmamwﬁm@%m@mmﬁhﬂ Google Play Store T 3@ Tafitg Hiemget T =1 G % g Fag
“Enhanced QR Code Reader for PAN Card” 21

mhmm,‘amﬁm
5 diuie, e

iz . 341 vix 997/3,
ﬁm%ﬁiﬁt,m bl
gﬁ 411016,

EscON INFRA REALTOR PRIVATE i Sterling,
- LIMITED. , Survey No, 997/3,
ny, Near Deep Bungal

Date ot "f?
1510515000

Electronically issued and Digitally signed ePAN is a valid mode of issue of Permanent Account Number (PAN) post
amendments in clause (c) in the Explanation occurring after sub-section (8) of Section 139A of Income Tax Act, 1961
and sub-rule (6) of Rule 114 of the Income Tax Rules, 1962. For more details, click hai:

té
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929 / Male

(I

AU THORI DF-INDIA
Address:S/O Lakhi Ram
. Sharma, 1793, SECTOR-37, .
- Noida, Noida, Gautam Buddi
Nagar, Uttar Pradesh, 201301

—EmET -1
1947 nelp@uidaigovin  wew.idal.govin
1800 180 1947 " R :

P.O. Box No. 1847,
Bengaluru-560 001
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ESCON INFRA REALTOR PY1. L:D.

FRAREALTOR PVT. LTD

ESCON INFRA REALTOR PRIVATE LIMITED

Corp. Add: C-218, SECTOR-63 NOIDA Gautam Buddha Nagar UP 201301
CIN:U70109UP2022PTC164022

Board Resolution

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF

" THE BOARD OF DIRECTORS OFESCON INFRA REALTOR PRIVATE LIMITED
HELD ON 15.03.2023, AT C-218, SECTOR-63 NOIDA Gautam Buddha Nagar UP
201301

WHEREAS, The Board requires making appointment of authorised Signatory and
Representative for the dealing in sale/purchase of properties or for other related requirements.

4

“FURTHER RESOLVED that Shri RAJENDRA SHARMA (PAN-ATZPS9610E)
(Adhar: 5410,6403,4822), Director of the Company be and is hereby authorised to negotiate
and finalise acquisition by purchase or otherwise of the property on such terms and
conditions as he may consider appropriate and in the best interest of the Company.

“FURTHER RESOLVED that Shri RAJENDRA SHARMA Director of the Company be
and is authorized to sign and execute sale/lease deed witness as confirming party for any kind
 of NOC related to customer and all other documents and papers which deemed to be
necessary related to sale of the property and affecting the said deal.

“FURTHER RESOLVED that the common seal of the company, wherever required, be
affixed with any signature done by him on behalf of the company shall be binding on the
company and shall be deemed to be taken done by the company.

(R

CERTIFIED TRUE COPY
For

ESCON INFRA REALTOR PRIVATE LIMITED

LB LTORA ™ Mo cor ESCON JNFRA\RESEFOR PVT. LTD.
' \&\\W‘\M //0 PVT. LTD.

-

RAJENDRA SHARMA NE J SHARMA SURESH KUMAR DUBF%:Y:;@
Director Dlrccmf)irector —_— Director
DIN: 09604176 DIN: 09604177 DIN: 09567952

Date: 15-MAR-2023

-

” Place: Noida

O+ 0120-4204555 (&) C-218, Sector-63, Noida (201301 ) @ crm@esconinfrarealtor.com @ www.esconinfrarealtor.com
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Sl ESCON INFRA REALTOR P Y. LTD.

INFRAREALTOR PVT. LTD

ESCON INFRA REALTOR PRIVATE LIMITED

CIN: U70109UP2022PTC164022

(K

TO WHOM SO EVER IT MAY CONCERN

LIST OF DIRECTORS AS ON 20.09.2023

1. NEERAJSHARMA S/O SHRAJENDRA SHARMA R/O 1793, SECTOR-37,
NOIDA, UP-201301
DIN: 09604177

e
L

RAJENDRA SHARMA S/O SH. LAKHI RAM SHARMA R/O 1793, SECTOR-37,
NOIDA, UP-201301
DIN: 09604176

3. SURESH KUMAR DUBEY S/O SH. TRIVENI PRASAD DUBEY R/O B-105,FF,GALI NO-10,SHASHI
GARDEN,MAYUR VIHAR,PH-1,DELHI-110091
DIN:09567952

For & On behalf of M/s ESCON INFRA REALTOR PRIVATE LIMITED.

RAJENDRA SH
For ESC@KEAWT LTD

Dir ctor Director

DIN-09604176

Add: C-218, Basement, Sector-63, Noida, U.P.-201301
EMAIL: realtor.neeraj@gmail.com, Phone: +91-9811286255

) + 0120-4204555 (&) C-218, Sector-63, Noida ( 201301 ) @ crm@esconinfrarealtor.com (®) www.esconinfrarealtor.com
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QN’ ESCON INFRA REALTOR P 3. LTD.

INFRAREALTOR PVT. LTD

REQUEST LETTER FOR TEMPORARY CONNECTION

T0,

THE NPCL

NOIDA

DATE — 25" -SEP-2023

Dear Sir,

| Rajender Sharma owner of land Plot No-P-2 Khasra No- 168 & 167K Village

Birondi Chakrasenpur Greater Noida District Gautam Budha Nagar,

Work of Purpose — Construction

| request for temporary connection for our new site.

Thanking you -
VT, LTD.
For ESCON INFRA REALTOR P . 'ﬁQ \ N
POy

. Virector
Yours sincerely, 27

(©) + 0120-4204555 (&) C-218, Sector-63, Noida (201301 ) @ crm@esconinfrarealtor.com (®) www.esconinfrarealtor.com
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ESCON INFRA REALTOR PV 1. L7D.

SCON

FRAREALTOR PVT. LTD

To,
The Branch Manager,
CANARA BANK
* SEC-63
NOIDA

Date: 20/09/2023

Subject: Signature verification
- Sir/Madam, -
| RAJENDRA SHARMA, maintaining a current account no. 120023799507

in the name of ESCON INFRA REALTOR PVT LTD.

Request you to kindly verify the signature below as per Bank records.

Qoiﬁ/néé%\/ QQ/MV’/LM b

Signature: :

For ESCON INFRA REALTOR PVT. LTD.

(@cﬁyno@\/ [S)L‘/L“m e

Director

Thanking You,

Signature:
Name: RAJENDRA SHARMA
Contact: 9811286255

+0120-4204555 (&) C-218, Sector-63, Noida ( 201301 ) @ crm@esconinfrarealtor.com @ www.esconinfrarealtor.com
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Government of India

Form GST REG-06
© [See Rule 10(1)]

Registration Certificate

Registration Number : 09ATZPS9610E1ZX

1.  |Legal Name RAJENDRA SHARMA

2. Trade Name, if any ESCON INFRA REALTORS

3. Constitution of Business Proprietorship

4, Address of Principal Place of FIRST FLOOR, 1792, SECTOR-37, NOIDA, Gautam Buddha
Business Nagar, Uttar Pradesh, 201301

5. Date of Liability

6. Period of Validity From 03/01/2020 |To Not Applicable

7. Type of Registration Regular

8. Particulars of Approving Authority |Uttar Pradesh

Signature

Name Shweta Tomer
Designation Assistant Commissioner
Jurisdictional Office Noida Sector-11

9. Date of issue of Certificate 03/01/2020

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

. This is a system generated digitally signed Registration Certificate issued based on the approval of application granted on 03/01/2020 by
the jurisdictional authority.



940

GSTIN 09ATZPS9610E1ZX
Legal Name " RAJENDRA SHARMA
Trade Name, if any ESCON INFRA REALTORS

Details of Additional Places of Business

Total Number of Additional Places of Business in the State

291

Annexure A



GSTIN
Legal Name

Trade Name, if any

Details of Proprietor

941

09ATZPS9610E1ZX
RAJENDRA SHARMA
ESCON INFRA REALTORS

Name
Designation/Status

Resident of State

292

Annexure B

RAJENDRA SHARMA
PROPRIETOR
Uttar Pradesh
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faqgd qR&m Faxmed

| i, WErdE HeNs RRId GRET; S U AR
MaAgETR Jie, TMaAger

HE&AT: 24VSNOC02006338 fa0go/aead fasra,/waodio/ adieror, 2023-24

ESCON INFRA REALTOR PVT LTD C/0 RAJENDRA SHARMA

BIRONDI CHAKRASENPUR GR. NOIDA G.B. NAGAR

fawr o~ gl sfREmE @ ademor/aderon

U - 3T HT e UF HEAT VS2355141 feAld 29/04/2023

EREERCES
Fua Feifea fRgea 3REma Hr AdeTor/adeor srieEaal gRT s 29/04/2023 # wA W 36 RAydy dfEwa fga grar &
T O g PR WURE (AR Rerks g IR s 3afFed aeens) TR 2010 & FHara AfAgat & aree @ar gam arn a4
e 3 el o oRad 1 g #F 50 PR B A W G G Fhaw aw

4 >

feAle: 29/04/2023

fagd @iz & 3REua &1 R{eor 10 freare)
feoqoft

satisfactory. ‘ HaE,

Qqufabz/_

SAURABH KUMAR SINGH
Heras fAgere faga geem, sovo amEH,

HEAT: 24VSNOC02006338R0g0/ALaH fasa/waogio/ Fator, 2023-24,afelen|
3w A ufd iy Aeafofla & g@art v sEEs s &g IR:-

HRm AT, Rgafaerer wos. silds g 7R | B

Q aufo.bg/_

SAURABH KUMAR SINGH
weras g faga geem, sovo e,

www.vidyutsuraksha.org & HITIT @R & TN & el v S gRAAa &t |
e - ugn?raﬁmmam‘razsm%l3a&a%aaﬁw?@ﬁﬁwmq&mmﬁﬂsmﬁmmmﬁﬁgagvmﬁmmzﬁ
AIAIST hitps: / /www.vidyutsuraksha.org/ W Hdear H| I 3T gRT 99 & Agadiios e a8 o Snar & o g #REEA 003 & 9rr -146 &
HeATd et AE G H TREW AT T ARG TIF dh B A a1 et G g

THIS NOC IS GENERATED THROUGH E-SIGNATURE.



9/26/23, 12:54 PM

Untitled Page

(NOT TO BE TREATED AS CHALLAN)

(faega o= Y1 Yo, I0W0)

Government of Uttar Pradesh

ransaction No.: VID230176655

Transaction Date:26/09/2023

[Assessment Year:2023-2024

Tax Period: ANNUAL

|Name of the Bank:

State Bank of India

mique Id:

lﬁpositor Name:

Escon infra realtor private limited

Depositor Address:

Head Description Serial No.[Amount (in Rs.)
004300102010100[dgd JRET RERIRE 2 650.00
otals of the above heads &= 650.00

A SUM OF Rs. 650.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositor Remarks->None)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPADCUPLX4, Scroll Date:-NA
Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,

Lucknow referring CPADCUPLX4 for status of the deposit.

https://rajkosh.up.nic.in/paygateway/EPayChallanCopy1A.aspx

1
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 2 of the Compamies Act, 2013 (12 of 2013} and
mle 18 of the Companies (Incorporation) Rules, 2014]

I hereby certify that ESCON INFEA BEALTOR PRIVATE LIMITED 1s incorporated on this Twelfth day of May
Two thousand twenty-two under the Companies Aet, 2013 (18 of 2013) and that the company is limited by shares.

The Corporate Identity Number of the company 15 U70109UP2022PTC164022.

The Permanent Account Number (PAN) of the company iz AAHCEDAS4EK *
The Tax Deduction and Collection Account Number (TAN) of the company 1s KNPE0OLS13B *

Given under my hand at Manesar this Twelfth day of May Two thousand twenty-two

Digital Signature Certificate
Mr. VITAYA SIMHA REDDY YANNAM

For and on behalf of the Junsdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate 1= neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Pemistration stams and other details of the
company can be verified on www.mea. gov.in
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 2 of the Compamies Act, 2013 (12 of 2013} and
mle 18 of the Companies (Incorporation) Rules, 2014]

I hereby certify that ESCON INFEA BEALTOR PRIVATE LIMITED 1s incorporated on this Twelfth day of May
Two thousand twenty-two under the Companies Aet, 2013 (18 of 2013) and that the company is limited by shares.

The Corporate Identity Number of the company 15 U70109UP2022PTC164022.

The Permanent Account Number (PAN) of the company iz AAHCEDAS4EK *
The Tax Deduction and Collection Account Number (TAN) of the company 1s KNPE0OLS13B *

Given under my hand at Manesar this Twelfth day of May Two thousand twenty-two

Digital Signature Certificate
Mr. VITAYA SIMHA REDDY YANNAM

For and on behalf of the Junsdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate 1= neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Pemistration stams and other details of the
company can be verified on www.mea. gov.in
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Address:S/O Lakhi Ram
FE 2 ORISR, 2083, sharma, 1793, SECTOR-37,

AFor-316, ATTET, AITST, N & Noida, Noida, Gautam Buddha
AL, IWE =9, 201301 Nagar, Uttar Pradesh, 201301

e .
= DA< i W
1947 help@uidai.gov.in www.uidai.gov.in P.O. Box No. 1947,
1800 180 1947 Bengaluru-560 001

(3 scanned with OKEN Scanner
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NOIDA POWER CO. LTD.

SURVEY REPORT

New Service Load Augmentation Service Replacement/ Shifting
Applicant's Name & Address BP No. Date of Survey Q8/11 /&09\3
Mob. No. 8287106352
ESCON INFRA REALTOR PRIVATE
2000247104
Alt. Mob. No. 0
BIRONDI CHAKRASENPUR
Load Type .
P-002 P " Load Observed Tt
Demand Category
Landmark Nearest Live Consumer DOM | IND |COM |PTW [INST |PUBLIC LAMP
10kW 10kW T91U
Material Required Metering Detail
[tem Type/Size Qty 10| 3@ | Prodigy/LTCT |Composite Prepaid
HT Mains OH 10 3¢
Exterision uG
LT Mains OH Building Construction Status
Exterision UG Completed Under Construction Not started
OH v
Service Cable 35 Mtr. -
UG | v | 4c*16sgmm GIS Coordinates (of nearest
59065
bCC pole/ SFP)
Poles
STP
Junction Box/Feeder Piller Meter Location Outside the premises
Details
Existing Material at Site/Previous Service Details :

Substation Name Feeder Name DT Capacity kVA
Birondi Birondi Prsent load kw
r Legend
% & Nog oTp M}M)&Cp Existing New
¥ QS KVA TR Jtﬂy,mﬂcﬂ \ s STP o 0
% 1 Nog of 0P £|'<Hr5 M;V»MM @/@ D:CTP g gil
PR \) 5‘5065 DP PCC @9 o :
C O 0 P TXR O G
e Ro C\O\\ 11 KV UG = ====
11KV OH — —r——
Service Cable -—-

Authorized Signatory

Survey Engineer Checked by Approved by
Name AMRIT PAL SINGH R
Signature & \ “’" W/
: % 1B
pate__|(he23 (=90 0| Cyc W92

Note : Kindly co@gfﬁfeéder and Isolation Point from the concerned division before site work.

\\J

\Qb\
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2 oL Ywﬂ’rﬁ—u ...........
\LmeH%Q M M. ONQ‘U&m Sl 3\3 Mw_ ‘FD ﬂ%\%—t
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B o NP L T S O —
S iR A T Rl 31 R s Redare BT o
3§W%m§§ﬁmﬁr?ﬂ AT HART TRT AT et
B W?B‘%Bzuvntsj ....................................... R G & FE
|
4Pa€%wquwﬁwaﬁéaﬁmﬁ%3ﬂ?ﬁﬁﬁmaﬁwaﬁéﬁam%
gé' ATTESTED

5.
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NPC T, NOIDA POWER CO%?IQIY LIMITED —{NPCLIFIOPERI0S
4 ; ' Elg:t:i:Suh‘statlnnjKnuwledge Park -V, Greater Noidz, Gautam Buddha Nagar, UP 201310, Inge” 4 ~fRev. No.: Gy
- 3 4 _METER INSTALLATION CERTIFICATE for LT/ Qv ZT 1 v
BookNo. 20231 : IR No. - \ \5 1 I:Tte. .
S!. No. _Load Insp. RoportNo. _ R ¥\ 12 {2025
R CONSUMER DETAILS ' 8.p. NUMBER 7Aoo 24FHIo4Y
) e ) CATEGORY g L Vet
~ NAME ES(ON [NFKA RERLTOR PR N P TH CONTRACTUAL LOAD 1o RAD
‘ VOLTAGE LEVEL. byoNalt”
READING DETAILS
‘ ' : @) |Parameters New
CUM.kvarh =i
METER DETAILS cum kVAh Pox 2l
NEW MAX (kW)
METER NO. 0000020 MAX{KVAY
SECURE & [70D-1 (kwh) S ~
GENUS O [1oD-2 (kwh)
LANDIS. GYR Ol |ToD-3 (kwh)
METER MAKE ELSWEDY 1 |ToD-4 (kwh)
TOD-1.(kvAh}
TOD-2 (kKVAh)
TOD-3 {kVAh).
1P-WHOLE CURRENT O |ToD-4 (kvAh)
3p-WHOLE CURRENT LPR 2-ToD-1 (kvA)
METER TYPE 3Ip-SMART METER O |[ToD-2 (kVA)
" |1-P PREPAID ] |T0D-3 (kVA)
3-P PREPAID g |ToD-4 (kvA}
1-P Group Meter [}
METER ACCURACY 1.0 Group Meter Box No.
METER DESIGN.M.F. 1.0 ' i
. ACTUAL M.F. 1.0
_ 10-60A
RATING OF METER: 0-100A i "
. gzo-ao n O Solar Generation Meter =
T — - SEALING DETAILS — | _
'_ Sealing Position - Nifaiﬁlziﬁls
T Plastic Seal ‘Paper Seal
. Reset Seals )
« | meter Terminal Seals < 2@@, 035, 26
Meter Body Seal
Cubical, Upper Front’ 2660 P
Meter Window Glass:
" Cubica!, Lawer Front 5 Q c, (:) 018
N “Modem Seal

W ap ko oE

Contractor.Company Name: E$ & (..ﬁf’c‘_',-‘ P,Qfﬂ.'( TIND

wWork Order No.

Input Cable L" (“N 6 i yntrf Sgamm.
"~ |Meter Out Put Cable et b - mtr/ Sgmin. - T i
" [1solatoi Box ' ' No.
* | PVC Tape No.
. MCB Na.

Meter Box No.
: Sim No.

"
~_JOBDONE BY CONSUMER'S PRESENCE,
NAME 7 /] NAME " 1 /05 114
DESIGNATION ] >~ PHONE NO. TIAES
SIGNATURE. \~ SIGNATURE >
p———_ —_—

p3
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APPLICATW

2 \oo|2158<

NPCL

NOIOA POWER COMPANY LIMITED

LOAD AUGMENTATION /
Customer Care Office
Plot No. £S5, Tugalpur, Plot No. ESS, 33/11 kV, LOAD REDUCT'ON
Sactor Knowledge Park-l,  Sector TechZone-1V,
Greater Noida Greater Noida (West),
U.P, 201310 U.P. 201009 USE ONLY CAPITAL LETTERS
(Mt;n.—Frl..l.O:DO am to 05:00 pm) 6
GSTIN: DIAAACNA9BAD1ZC | CIN: U31200UP1992PLC0O14506 9 4
pate |2H4 0 |8 | 24 | Form No.LA/LR/2024-25/ consumerNo. |24 2O [2 M| 7H 42y |
Section 1. Applicant's Details
SN Applicant Type: > Individual “=>"Drganization Type of Application : &"Toad Augmentation > Load Reduction
Title — Mr. < Mrs. > Ms. s——0thers (Please specify) mU

e |Plelop M| TInFICle] |elels (LT Kl | @il aTDd |
rronoy PlalalENbDielel | | 1L || |siAetiovel 111111

(In case of organization)
I .
|

| | |
2 Ui s, | S1UIP 1016 421319181212
| |

CIN (if applicable) I I

L ST
N | T L
rerspsonssvame: | o J 10 L] ‘
TR |

|
T T O
Female Applicant): I J I J
ST In case of Joint Application, Please enter the name of Second Applicant below:

Titte <O Mr. < Mrs. & Ms. Others (Please specify) Relation: < W/0(2 Hfo <> D/O0 <25/0 Others (Please specify)

|lllllllllllllJllllllIllllllJ
Mobile No. Iglzisl‘llllcjgllﬂ‘;lmemamwlII|||iIIIIIIJ_J

Email @

Designation (if applicable)

I I
PAN No. Ao IHICIE|o
L | |
| 1|
[sl]

I
|z
l

GST IN (if applicable)

Section 2. Supply Address Details

FXH House Na./ Plot No. LEM*_J Floor \
Building Name l | | | ‘ | | | l

| |
1 |
AR
| 1

.

l ‘ ‘ J BIock/KhasraNo.I |
S IR O

i
P
l

I I
A |
l l
Sector / Vilkge QT Ll D] lcln [P UCRdENIPY A | o 240 | 1|3 =]

City GREATER NOIDA State UTTAR PRADESH

Landmark I l I l | l I l I l I | I l I | I | 1 l \ ‘ I I | I l l_l

Type of Premises: \L—=>Owned () thuggi/ Jhopri () Rented/ Lease (if Rented/ Lease, please provide Land Owner's Details)

Nam offLand Owner IIIIIIIIIIIIIIIIIII\HIIIIILJ
o | | | L L1 L] 11|

Period of Registered Rent Agreement valid to Valid to l l ‘ Yrs.

Section 3. Other Details

ET |n view of revision of load requirement due to I/We hereby request for
Augmentation/Reduction of our contract demand as detailed below as provision of the Distribution code.

As is To be Last 3 Month recorded
EUM Desired Load Demand Description {Kw/Kva/BHP/MW) (Kw/Kva/BHP/MW) demand
Connected Load \eo "

Max. Demand

Tariff Category

E™ Details of load Added/Disconnected from supply (Please attach list of equipment's category-wise)

EYLEL UL mm——EEEREE (€) ABFICURUIAL ooovocviisssiemrmssnssssssssmmse et

(B) MOTIVE POWET coovoovcsirnscnacc s {d) Other (please SPecify). ..

[ Y— T e S . e i, S e it . et
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ENCLOSURES: List of Self-Attested Docume . - 6..‘;«ed as applicable (tick if required) : LMV-1 category only
LN Applicant's PAN Card and Aadhaar Card (Seif Attested) i (& Personal Bond declaration in prescribed given format **

ENCLOSURES: List of Self-Attested Documents required as applicable (tick if required) : Other Then LMV-
CW Applicant's (Authorised signatory) PAN Card (Self Attested) < {8l PAN Card of the Company

e

L8 Applicant's Aadhaar Card (Self Attested) =

1

(8 Latest paid bill copy
[ List of Directors (Company) / Trustees (Trust) / Partners [Partnership Firm) as orT %
the date of Application an Letter Head attested by Company Secretary / Director
(Company) / Trustees (Trust) / Partners (Partnership Firm) respectively =

(in case of change).

Board Resolution for changes in Load [
"N Board Resolution to Authorising the Authorised Signatory on Letter Head attested

by Director / Company Secretary of the Company along with attestation of his >
Signature

[} Agreement on Rs.100 Stamp Paper including details of witnesses =
[Mandatory 225KW,(LMV-5,6 mandataery for all loads)]

'8 NOC on Rs. 10 Non-Judicial Stamp Paper (notarised) With Self attested ID Proof of
Co-owner (In case of joint property) —

' Safety Challan : After payment of deposited receipt (Online Deposit Receipt) C
P8 GST Registration Certificate ar Declaration in absence of GST Certificate (e

b Declaration of Contractual Load { PERSONAL BOND } up to 5 KW
Annexure 4.6 [Ref.Clause 2.2 (0),4.9 (2)&a.12]
(@nly for Load Correction applicants of the Pomestic Light/Fan (LMV-1) categary, in place of BEL Form, Lettor No.f2249/ 24-P-3-2015 Lucknow/ Dated/04-march-2015)
rescnnnennn. SON/daughter/wife of Mr. |

-..decl

address..............

are that | have applied for Load correction for residential load to Noida Power Company Limited,
That details of load in the cannection are as following:- 220/230v 400/440 v Total
220/230v 400/240 v Total SNy Descripion HORIE Phase il i
5.No Description Single Phase R Y B 5 F’iug Points ( 15 Amip )
1 Light Points 6 Tube lights Single Phose (220/230 V) or
i Three Phase (400/440 v)
2 Fan Points 7 Motor
3 Plug Points (5 Amp ) 8 AC1/1.5 Ton] Total Load :...........
4 Television 5 Others

The above work has been dane by the Government licenced electrical contractor. Every fact mentioned in Personnel bond Is true to the best of my knowledge and belie, If there is any difference in electric load and load mentioned
In personnel bond or any fact is found incorrect/false. | will be fully responsible for that.

Important Note: Applicable for “Reduction in Contracted Load"

DECLARATION

cwetoens, SOlemnly assure and undertake that:

W You are required to make payment within 90 days from the date on which this estimate bill has been issued, failing which the estimate shall be treated as cancelled
and accordingly your application will be rejected on account of non-payment,

N1/ We declare that all details furnished in the requisition form are true to my /our knowledge and nothing has been concealed! If any information is found incarrect at a later
date, then the licensee shall have the right to withhold/disconnect supply as the case may be,

I/We have read and understood the awm&a%ee to abide by the same.

o2 /08 nory _@ﬂe“ JL'ZU_ Emtor K’_

1st Applicant's Signature

2nd Applicant's Signature
(in case of joint application)

Form Received By: !: Z 1 CJ\L/ 2—-

Name of Licensee's Representative Signature of Licensee's Representative
ONLINE ELECTRICAL SAFETY CHALLAN PAYMENT PROCESS (For any query /assistance please contact concern authorities)
Visit ; https://rajkosh.up.nic.in/

Visit - https://niveshmitra.up.nic.in/

Step-1: Click on To Pay without Registration Step-1: Registration
Step-2 : Fill the form and select following heads
- Department: VID- Vidyut Kar tatha Shulk U.p.

+ Deposit: One Time

Step-2 : Entrepreneur Dashboard .
Step-3 : Apply for Permission/NOC's/License and Reset Choice
+ Select Directorate OFf Electrical Safety.

- Select Division: Meerut * Select initial Inspection of Voltage Installation (Low/High)

UP RAJKOSH
NIVESH MITRA

+ Select Treasury: Gautam Budh Nagar
Step-3 : Enter the Safety Challan amount in '2.Vidhut Surakhsha Nideshalaya.'
Step-4 : Save & Print the Paid Challan Copy.(Submit with Application)

Step-4 : Pay Online Fee.
Step-5 : Save & Print the Paid Challan Copy (Submit with Application)

Receipt should be uploaded on Niveshmitra web portal.

ESTIMATE PAYMENT OPTIONS

PRI BRcees  Npe) MOBILE APP, 7o ELECTRONIC FUND SWIPE YOUR DEMAND
ONLINE BANKING ON TRANSFER THROUGH m’ DEBIT/CREDIT DRAFT OR PAY BY
*IPCL WEBSITE & NEFT / RTGS 7 CARDS AT BANKER'S CASH
OBILE WALLETS w OUR OFFICE CHEQUE

Reg.Office:Electric Sub-station, KP-IV, Greater Noida, Gautam Budh Nagar, Uttar Prade_sh 2913 10 f




I i ke LR
NCOME TAX DEPARTMENT
- Torefl SR AT e

e - Permanent Account Number (e-PAN) Card
AAHCEO0384K

™ / Name ESCON INFRA REALTOR PRIVATE LIMITED
e /118 <l i :
yate of Incorporation / Formation 12/05/2022 \Slle?rnature Not

ifie
Digitalisdned by

Income Tax Deptt.
Date: 2022.06.12
GMT+05:30

__gorF .
| ,e,co%“*“&,u&)em dex ‘M‘m
/E &

v Permanent Account Number (PAN) facilitate Income Tax Department linking of various documents, mcluding payment of taxcs., assessment, (ax
demand tax arredrs. matching of information and casy maintenance & retrieval of electronic information ete relating 1o a taxpayer.
ﬂ'wwmgﬁq)mwnmﬁmﬁm AT A] 1 A4 H STyt FavTT = FRTR A 2, TEA R A WA . AR 3. & g, 7R "L gEA F
e 3T sl AT =1 ATHTR TETETE | SR site o e #

v Quoting of PAN isnow mandatory for several fransactions specified under Income Tax Act. 1961 {Refer Rule | HHnflmuiﬂc'lux Rules, 1962)
T SR, 1961 5 aA TArRE o err @ form wurf e Jen (99) 3 A fEm 2 e fram, 1962 % Fraw 114B. F HE8 #)

v Possessingorusing more than one PAN is against the law & may atiract penalty ofupto Rs, 10,000, .

e | A AT e S (T WA = IE R, A & e B e ek FAu 10,000 F78 Ao 1 7 ST 7 HFel

v The PAN Card enclosed contains Enhanced QR Code w hich 15 readable by a specific Android Mabile App. Kevword to scarch this speeific Mobile
Appon Google Play Store is “Enhanced QR Code Reader for PAN Card. ) ) _
e B S 3 VAR ST HTE AAG # 1 Ue fafine ugies A g Zr waHE 21 Google Play Store 57 2R faferg mTemst UF 1 €153 & fom e
“Enhanced QR Code Reader for PAN Card" 2|

' INCOME TAX DEPARTMENT s, s e,
i PR ; whe I, A A :
. -<Pa}:mner;t ; - 4110160 |
L _% '_Urhﬂvcaadlslw;i-m&u

please inform L return to

- "ESCON INFRA REALTOR PRIVA e
LIMITED ’ ; Survey No. 997/8,

car Deep Bungalow Chowk,

Electronically issued and Digitally signed ePAN is a valid mode of issue of Permanent Account Number (PAN) post
amendments in clause (c) in the Explanation occurring after sub-section (8) of Section 139A of Income Tax Act, 1961
and sub-rule (6) of Rule 114 of the Income Tax Rules, 1962, For more details,

[ =]
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5= 9 / Year of Birth : 1959
- q&9 / Male
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vorar toeT. T AZ Sharma, 1793, SECTOR-37,
iaesine plas bl o Noida, Noida, Gautam Buddha

AT, ST 939, 201301 Nagar, Uttar Pradesh, 201301

1947 help@uidai.gov.in www.uidai.gov.in P.O. Box No. 1947,
1800 180 1947 Bengaluru-560 001
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> cscONINFRAREALTORPVELTY. . e

ESCON INFRA REALTOR PRIVATE LIMITED

Corp. Add: C-218, SECTOR-63 NOIDA Gautam Buddha Nagar UT 201301
Cl.\".U'Tm09UP2022PTC104012

Board Resolution

CERTIFIED TRUE COPY OF T™E RESOLUTION PASSED AT THE MEETING OF
THE BOARD OF DIRECTORS OTESCON INTIRRA REALTOR PRIVATE LLIMITED
HELD ON 15.08.2024, AT C-218, SECTOR-63 NOIDA Gautam puddha Nagar up
201301

WHEREAS, The Board requires making appointment of authorised Signatory and
irements.

Representative for the dealing in sale/purchase of propcrtics or for other related requ

“FURTHER RESOLVED that Shri RAJENDRA SHARMA (PAN-ATZPS‘JSIOE)
(Adhar: 5410,6403,4822), Director of the Company be and is hereby authorised to negotiate
and finalise acquisition by purchase or otherwise of the property on such terms and

conditions as he may consider appropriate and in the best interest of the Company.

“FURTHER RESOLVED that Shri RAJENDRA SHARMA Director of the Company be
and is authorized to sign and execute sale/lease deed witness as confirming party for any kind
of NOC related to customer and all other documents and papers which deemed to be
necessary  related 10 sale of the property and  affecting  the said deal.

“FURTHER RESOLVED that the common seal of the company, wherever required, be
affixed with any signature done by him on behalf of the company shall be binding on the
company and shall be deemed to be taken done by the company.

CERTIFIED TRUE COPY

For

< b 0 T C WALT ‘\)"‘,[\'D- .
ESCON INFRA REALTOI:;_ g‘;ﬁ‘;{fﬁkl‘w&%{? i, Foriseen (NFRA REALTOR PV ETY

Far ESZC N RRA RELLTOR pyT. ITD.
—Directer

RAJEN'P)RA SHARMA  NEERA T ama P SURESH KUMAR DUBEY
Director pirector Director Director
DIN: 09604176 DIN: 09604177 DIN: 09567952

Date: IS-MAR—ZOB
Place: Noida

i
15

LADAL raraaltnr COWL

(D)2 ninn annacer (@218 Sector-63. Noida (201301)@ crm@esconinfrarealtor.com ;
& Scanned with OKFN Scani
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ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(Taega #Y a9t e, 3090)

Government of Uttar Pradesh

[Transaction No.: VID240140612 Transaction Date:28/08/2024 |

IAssessment Year:2024-2025 Tax Period: ONETIME |

[Name of the Bank: |

IUnique Id: ]

[Depositor Name: ESCON INFRA REALTOR PVT LTD |

|Depositor Address: P-2 BIRONDI CHAKRASENPUR GREATER NOIDA |
Head Description Serial No.|Amount (in Rs.)
004300102010100132? Y& gemer 2 1250.00
Totals of the above heads i 1250.00

A SUM OF Rs. 1250.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->NEW CONNECTION)
| THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CKOODHATN4, Scroll Date:-NA
| Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,

Lucknow referring CKOODHATN4 for status of the deposit.




319

Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number : 09AAHCEO0384K1ZD

Legal Name
Trade Name, if any ESCON INFRA REALTOR PRIVATE LIMITED

'ESCON INERA REALTOR PRIVATE LIMITED

3 |Additional trade names, if any \

Constitution of Business Private Limited Company

5. |Address of Principal Place of BASEMENT, C-218, C/O M/S ANASH COMPUTECH PVT
Business LTD, SECTOR-63, NOIDA, Noida, Gautambuddha Nagar,
Uttar Pradesh, 201309

Date of Liability ]01/07/2023
Period of Validity _]From )0110?/2023 To Not Applicable

Type of Registration Regular

Particulars of Approving ‘Uttar Pradesh

Signature Not \i«;{iﬂ d
Digitally signed bg)?z GOODS AND
SERVICES TAX NETWORK 07
Date: 2023.07.20-32:00:22 IST

ANIRUDHA SINGH

Designation Assistant Commissioner

Jurisdictional Office Noida Sector-10

Date of issue of Certificate 20/07/2023

Fote: The registration certificate is required to be prominently displayed at all places of business in the
tate.

This is a system generated digitally signed Registration Certificate issued based on the app'roval of application granted
¥
on 20/07/2023 by the jurisdictional authority.
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NOIDA POWER CO. LTD.
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SURVEY REPORT

New Service Load Augmentation W4 Service Replacement/ Shifting
Applicant's Name & Address BP No. Date of Survey 02-09-2024
Mob. No. 8287106352
ESCON INFRA REALTOR PRIVATE
2000247104
Alt. Mob. No. 0
BIRONDI CHAKRASENPUR -
Load Type ,
P-002 — Load Observed Tariff
Demand Category
Landmark Nearest Live Consumer DOM | IND |[COM |PTW [INST [PUBLIC LAMP
20.KW 20.KW T91U
Material Required Metering Detail
Item Type/Size Qty 10| 3@ | Prodigy/LTCT |Composite Prepaid
HT Mains OH . 1@ 3¢
Exterision uG [;U+
LT Mains OH Building Construction Status
Exterision UG Completed Under Construction Not started
Service Cable v A
l uG EF ) GIS Coordinates (of nearest
bCC pole/ SFP)
Poles
STP
Tunction Box/Feeder Piller Meter Location QOutside the premises
Details
Existing Material at Site/Previous Service Details : AL’C /8 8m 1 5\/( 5 kzph/z»,é yz\iyjlcf
Substation Name Feeder Name DT Capacity, 63 kVA
Birondi Birondi Prsent load kw
LA=\0 A\0= 2D WD Legend
mﬂ:l" , Existing New
X 4_5:1-‘ Ms%mm SNLC ;4 3 /oth 2 Cx/%| . > 0
&J’ gte . k\l‘hi/;’ W&aﬁ 25 kvA DP STP =8 00
PcC | ® [®]
! —
Wit 3 KA Txvs DP PCC C0) =
e | on | o]
11 KV UG ——] ====
11KV OH — —e—eo—
Service Cable -

Authorized Signatory

Survey Engineer Checked by Approved by
Name Vivek Pal T :
Signature & /Ww U l,/lo <A N O~
Date 02 (v g )2 4

Note : Kindly conﬂrm\fé der aﬁd Mtl(\)\n—P—eﬂYﬁrom the-concerned division before site work.
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